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LOK SABHA Plan Projects, which will place them

Monday, 18th November, 1957,

The Lok Sabha met at Eleven of
the Clock.

[Mz. Sezaxxx in the Chair]

ORAL ANSWERS TO QUESTIONS

Committee on Plan Projects

t
Shri Bibhuti Mishra:
Shri Shree Narayan Das:
Shri Radha Raman:
Dr. Ram Subhag Singh:
Shri Harish Chandra
*207. Mathar:
Shri N. R. Munisamy:
Shrl Sanganna:
| Shri Raghunath Singh:
| Shri Parulekar:
| Shri Kodiyan:

Will the Minister of Finance be
pleased to state: )

(a) whether it is a fact that the
Committee on Plan Projects and the
three teams appointed by it have sub-
mitted their final or interim reports;

(b) if so, whether they will be laid
on the Table; and

(c) the decisions arrived at by Gov-
ernment on the main recommenda-
tions contained in these reports?

The Deputy Minister of Finance
(Shri B. BR. Bhagat): (a) to (c). Under
the directions of the National Deéve-
lopment Council, the reports of the
ieams appointed by the Committee on
Plan Projects have first to be dis-
cussed with the project Authorities/
State Governments/Central Ministries
concernéd and an endeavour made to
reach agreed conclusions before they
are submitted to the Committee on

before the National Development
Council. The final directions on the
reports will be given by the National
Development Council. The teams for
Community Projects & National Ex-
tension Service and Irrigation &
Power Projects have completed their
work and have drawn up their preli-
minary recommendations which are
now under discussion with authorities
concerned. The team for Buildings
Projects has completed one of its
reports which has been discussed
with the authorities concerned. As
soon as the reports are in a final
form, copies will be placed on the
Table of the House. A copy of the
interim report of the Community Pro-
jects and National Extension Service
Team on Democratisation of District
Development Administration which
has been published for eliciting public
opinion is, however, placed on the
Table of the Lok Sabha. [Placed in
Library. See LT-358/57].
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Shri Shree Narayan Das: May 1
know which of the Governments have
accepted the recommendations of this
Committee with regard to the estab-
lishment of a Development Authority
at the Block level instead of having
District Boards?

Shri B. R. Bhagat: I do not see how
that is relevant to this question.

Bhri Raghubir Sahai: One of the
recommendations of this committee
appears to be that as District Boards
have no tradition of welfare work
and they have neither the men nor
the means at their disposal they
should be done away with and a new

i3 NOVEMEBER 1857  Oral Answers 946

body for development work be consti-
tuted. May I know if the State Gov-
ernments have been consulted with
regard to this recommendation and
what are their reactions?

Shri B. R. Bhagat: As I said, this
Report has been published for elieit-
ing public opinion. In the committes
there were representatives of the State
and the Chief Ministers of the various
States were on these bodies and,
naturally, in this interim report which
has been published for eliciting public
opinion the views of the State Gov-
ernments are also incorporated.

Shri Sinhasan Bingh: What were
the main reasons’'that guided the Gov-
ernment in appointing these commit-
tees on the Plan projects; was there
any complaint?

Shri B. B, Bhagat: Which commit-
tee?

Shri Sinhasan Singh: The three
teams which were appointed. Did the
Government feel that the working of
the projects was not going on effec-
tively and they wanted a committee to
enquire?

Shri B. R. Bhagat: That is an old
history. The National Development
Council, I think, a year or more than
a year ago appointed a committee on
Plan projects with the Home Minister
as Chairman to promote studies, to
investigate and to evaluate the deve-
lopment work all over the country.

Shri N, R. Munisamy: May I know
what are the specific terms of refer-
ence that have been given to this
committee to submit an interim report
which is a very lengthy one?

Shri B. B. Bhagat: They have all
been published. The terms of refer-
ence of the Committee on Plan Pro-
jects and also of the various teams
have been published. Three teams
were appointed, one on Irrigation and
Power, another on Buildings and a
third on Community Development.

st wir . W oAl &
Ty & gy amr iy § fe IO AW
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Shrl M. R. Krishna: May I know
whether the recommendations of the
BEvaluation Committee report have
been fully implemented?

Skri B. R. Bhagat: I will request the
hon. Member to direct that question
to the Planning Commission.

Shri B. 8. Murthy: May I know
whether the Deputy Minister is in a
position to tell us whether according
to the recommendations of these com-
mittees the cost of expenditure will
increase or decrease?

Bhri B. R. Bhagat: I have great
pleasure in informing the House that
at least two teams subrnitted their
reports. The teams on Irrigation and
Power projects and for a study of
Chambal and Lakkavali projects have
recommended an economy of Rs. 130
lakhs which has been accepted. The
other team over which my hon. senior
colleague, the Minister of Irrigation
and Power, presided, completed the
study only on one of the projects, the
grain godowns structure, and have
recommended a savings in godownms
structure to the tune of Rs. 180 lakhs
which has been accepted. So the
eent::meu have done very valuable
work.

18 NOVEMBER 1857
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Pataskar Report on Madras and
Andhra Border '

t
Shri D, C. Sharma:
*208. Shri Wodeyar:
Shri Narasimhan:
Shri M. V. Krishnarao:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Pataskar Report on the
border dispute between Madras -and
Andhra Pradesh has been considered;
and

(b) if so, with what results?

The Minister of State in the Mints-
try of Home Affairs (Shri Datar): (a)
Yes,

(b) The Governments of the States
of Madras and Andhra Pradesh have
accepted the recommendations made
in Shri Pataskar’s report on the bor-
der dispyte between the two States.
Steps are being taken to implement
the report.

Shri D. C. Sharma: May I know if
in the Pataskar Report some general
principles have been stated with re-
gard to arbitration of such border dis-
putes and, if so, what is the nature of
those general principles?

Bhri Datar: Those recommendations
are contained in the report which has
been placed on the Table of the
House.

Shri Wodeyar: May 1 know whether
the State of Mysore had represented
to the Central Government about the
inclusion of Hosur taluk in Mysore
and, if so, whether any action is pro-
posed to be taken on that represent-
ation of the Mysore State?

Shrl Datar: It is for the State Gov-
ernment to raise this question before
the Zonal Council and then further
steps can be taken.

Shri Narazimhan: Since the Patas-
kar Report has been published and
accepted, have Government received
any representation from two villages
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of Erishnagiri taluk which have been
recomended for tranafer from
Andhra that under the proposed deci-
gion they will be cut off in the
matter of communication and other
important facilities and wurging the
maintenance of the status quo? And,
if so, at what level is this petition
being considered and what Govern-
ment will do in the matter?

Shri Datar: [ am not aware of
baving received any such report. In
all such cases, it is for the State Gov-
ernments to consider. Presumably,
the Chief Ministers of the States of
Madras and Andhra Pradesh must
have considered this also.

Swami Ramananda Tirtha: May I
know whether the principles under-
lying Shri Pataskar’s report will be
followed with regard to the disputes
about the boundaries in regard to the
other States?

Shri Datar: That is entirely a ques-
tion for the State Governments to
consider.

Shri B. S. Marthy: What is the
difference between the recommenda-
tions made in the first report of Shri
Pataskar and his second one? Are
any negotiations going on between
the Madras and Andhra Pradesh State
Governments as regards the transfers
of certain border villages?

Shri Datar: This question arose
after the States Reorganisation Act
had been passed and certain questions
were to be considered at a later stage.
Now, those questions were not consi-
dered by the States Reorganisation
Commission inasmuch as a separate
machinery would consider those ques-
tions. That is the reason why the
mediation of Shri Pataskar was
sought by both the State Govern-
ments. His report was published and
some minor points were raised re-
garding two or three villages. That
question was referred back to Shri
Pataskar and he also gave his supple-
mentary report and the whole report
was accepteq.

18 NOVEMBER 1857  Oral Answers 950

Shri B. 8. Murthy: He has =ot
answered my question. It is a very
important point.

Mr. Speaker: Order, order. When
1 am calling another hon. Member, he
ought not to go on interrupting like
this. Shri Viswanatha Reddy.

Shri Viswanatha Reddy: With the
acceptance of this report by the two
Governments concerned, has the bor-
.der question between the Andhra
and Madras States been finally and
unequivocally settled?

Shri Datar: I do consider that it
will be settled in this way.

Shri Narasimhan: On a point of
order. I do not know really whether
it is a point of order but I think it is
a point of order. I have received a
representation from two villages. It
is a copy of the letter addressed to
the Home Minister and therefore, I
want to know whether they have
received it or not. The Minister says
that he has not received. What is the
position?

Shri Datar: My present information
is that it has not been received. All
the same we shall make enquiries.

Mr. Speaker: What I expect is that
when a question is answered, there
should be all relevant matters. A
similar matter arose when Shri Alage-
san was here. A non-official com-
mittee of enquiry was appointed with
respect to an accident. It was alleg-
ed that it was handed over in the
office of the Ministry., Shri Alagesan
said that he was not aware of it
When there are answers on behalf of
a Ministry, the person must be fully
posted with all matters relevant to the
question. Possibly, in this case they
might have thought of posting both of
them simultaneously. But actually,
they may not have posted to the
Home Minister. That may also hap-
pen. The hon. Home Minister mus
have received it otherwise.

Shri Datar: The question was about
the receipt by the Home Ministry
and not by the Home Minister.
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Mr. Bpoaker; This raises a very
i.mpol‘l’.lnt istue, 1 believe that the

Home Minister is always guided by
his Home Ministry. Whatever paper
goes to him does not go to him
straightaway. Therefore, it can never
be an excuse, Whenever a question
or resolution comes before the House,
I do not want the hon. Minister to
say: you ask my office.

ghri Datar: I have already made it
very clear. I have just now made
enquiries. 1 said that I was not aware
of this particular representation. I
roade enquiries from my officers in
the gallery and I am told that it has
not been received to their knowledge.

Mr. Speaker: I accept all that. But,
the hon., Minister went further and
sald that it was addressed to the
Home Ministry and not to the Home
Minister.

Shri Datar: He said; not I

Mr. Speaker; Let him say so. If it
is addressed to the Secretary, it must
come to the mnotice of the Minister.
Whenever a Minister answers any
question here or with respect to any
particular matter he is called upon
to come and say something before the
House, let there be no statement
hereafter on the floor of the House
that it might have been addressed to
the Ministry and not to himself. I
believe that every matter is not
addressed straightaway to the top-
most person.

Shri Narasimhan: For the informa-
tion of the Chair, I may submit that
1 actually put this supplementary in
the form of a gquestion but somehow
it has come like this. Otherwise, the
question would have been specifically
addressed also.

Shri Tangamani: The hon. Minister
hag said that Shri Pataskar's report
and his supplementary report have
been accepted by the Madras and the
Andhra Pradesh Governments. May I
know at what point of time are the
terms of this report likely to be
implemented?
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S8hri Datar: The recommendations
have been received and they have
been mentioned also in the Pataskar’s
report. Certain action has to be takem
on the basis of this report by the
Government of India—for instance,
getting the Btates Reorganisation Act
amended through the Parliament.
That is the further action to be taken.

Mr. Speaker: Next guestion.

Shri Nath Fai: 1 have been rising,
Sir.

Mr. Speaker: I cannot exhaust all
the Members of the Houss on a
particular question. I try to distri-
bute. A number of gquestions have
been asked and merely because the
hon. Member has not been allowed to
put guestions, it does not follow that
1 cannot go to the next guestion.

North and South Migher Technolo-
gical Institutes

( Shri B. (J. Samanta:
+209. Shri Subodh Hasda:
Shri R. C. Majhi:
zlsln'l T. B. Vittal Rao:

Will the Minister of Education and
Scientific Research be pleased to state;

(a) whether any progress has been
made in the establishment of the
North and South Higher Technological
Institutes;

(b) whether the sites for the loca-
tion of the Institutions in Kanpur
and Madras have finally been selected;

(¢) whether any planning commit-
teedhna been set up for the purpose;
an

(d) whether any expert or experts
and any equipment have arrived
either from West Germany or U.S.A.7

The Deputy Minister of Edueation
and Sclentific Research (8brl M. M.
Das): (a) to (d). A statement 'ivtn'
the required information is laid on
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table of the Lok Sabha. [Se¢ Appen-
dix I, annexure No. 95]

Shri §, C. Samanta: May I know the
constitution of the Planning Com-
mittee? How many meetings have
been held so far?

Shri M. M. Das: Each one of these
planning committees consist of fifteen
members. The southern committee
has been set up under the chairman-
ship of Dr. A. L. Mudaliar and the
northern, under the chairmanship of
Lala Sri Ram. The members consist
of representatives of the Central
Education Ministry, Ministry of Com-
merce and Industry, vice-chancellors
of universities, industrialists, directors
of national laboratories and some
principals of technical institutions.

No meetings have peen held so far;
they are going to meet in the near
future.

Shri 8. C. Bamanta: May I know
whether the topmost priority will be
given to these schemes because of the
shortage of engineering personnel in
the country? If so, how many ad-
missions will be there of under-gra-
duates and post-graduates?

Shri M. M. Das: Originally, the
decision of the Government was that
these two higher technological institu-
tions will be established during the
latter part of the Second Plan. The
present decision is to establish them
as soon as circumstances permit. The
ultimate enrolment figures are: under-
graduates—1500 and post graduates—
500 in each institution.

Dr. Ram Subhag Bingh: The hon.
Deputy Minister has said that no
meeting has been held so far by these
committees though it is a matter of
great importance. May I know
whether, at the time of setting up
such committees, the Government
enquire whether the persons who are
going to be appointed on them as
members or as chairman are having
time at their disposal because they
are on several committees.
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Bhri M. M, Das: The commitiees
have been recently set up and we
have got every hope gnd we expect
that they are quite fit to take up
their work and do the job as efficient-
ly as possible.

Shri V. P. Nayar: 1 want to know
whether one of the terms of reference
to these committees is the location of
the institute. Have the Government
decided in an irrevocable manner
about the location of the two propos-
ed institutions?

Shri M. M, Das: The question of
allocation has been irrevocably decid-
ed by the Government, The decision
is that the Southern Institute will be
established in Madras and the Nor-
thern Institute in Kanpur. So far as
particular sites are concerned, the
respective State Governments  have
offered certain plots. With regard to
the selection of these plots no final
decision has yet been taken.

Shri Narayanankutty Menon: May [
know whether before the selection of
the sites for these institutions the
Central Government consulted the
various State Governments and gave
them an opportunity to place their
claims before the Central Govern-
ment?

Shri M. M, Das: We have got four
Regional Committees in the four
different parts of India. So far as the
question of location of these techno-
logical institutes is concerned, the
matter was discussed in the CTE.
Committees where every State he-
longing to the particular region is re-
presented.

Shri N. B, Maiti: May I know the
date of appointment of this Commit-
tee?

-Shri M. M. Das: The exact date is
not at my disposal, but I know that
these planning committees were set up
only recently,

Shri Ramakrishnan: May [ know
whether the standards set up for the
courses would conform to university
standards of the respective States, or
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whether the standards would conform
to countries which are participating
in the establishment of these institu-
tions?

Shri M. M. Das: The standards of
these institutions will be fixed accord-
ing to the standards of the Kharag-
pur Institute.

Hindl Shiksha Samiti

Dr. Ram Subhag Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether Hindi Shiksha Samiti
has urged the Central Ministry of
Education to give direct grants to All
India Hindi Organisations for the pur-
pose of propagation of Hindi in non-
Hindi speaking areas;

(b) whether the Government have
accepted this recommendation; and

— {sm v C. Shukla:

(c) if so, by what time Government
propose to implement this recom-
mendation?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(c). A statement is laid on the Table
of the Lok Sabha.

STATEMENT
(a) The Hindi Shiksha Samiti sug-
gested that direct grants be given by
the Government of India to All-India
Hindi Organisations for the propaga-
tion of Hindi.

(b) No.
(c) The question does not arise,

Shri V. C. Shukla: What are the
specific reasons for not accepting the
recommendations of the Hindi S8hiksha
Samiti?

Dr. K. L. Shrimali: As the hon.
Member is aware, prior to 1954 grants
weare given to private organisations
and the main work of propagation
was done by private organisations.
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Later on it was found that there was
no harmony, and sometimes there was
conflict between States and these
organisations. Therefore, in 1954 the
Government took a decision that pre-
pagation of Hindi would be done by
the State Governments. This ques-
tion was again discussed at the Con-
ference of Education Ministers, and it
was decided that for one year at least
the State Governments should be
given a trial and the position review-
ed after a year.

Shri V. C. Shukla: May I know
whether it is a fact that grants to
various States for propagation of
Hindi have been continuously lapsing
for the last few years because of non-
implementation of the recommenda-
tions?

Dr. K, L. Shrimali: 1 am sorry it is
a facl that every year a certaln
amount has been lapsing because the
grants sanctioned are not utilised by
the State Governments.

Shri Dasappa: What has been the
total amount spent in non-Hindi-
speaking areas during these three or
four years?

Dr. K. L. Shrimali: As far as pro-
pagation of Hindi is concerned,
amount is spent only in non-Hindi
speaking areas. As far as develop-
ment of Hindi is concerned, that is a
work which is sometimes given to
organisations in Hindi-speaking areas.
There is a difference between deve-
lopment of Hindi and propagation of
Hindi. The hon. Member is probably
referring to development of Hindi.

Shri Dasappa: My question was
simple and specific. I want to know
how much has been spent till now
on propagation of Hindi in non-Hindi-
speaking areas, because propagation
is not needed in Hindi-speaking areas.

Dr. K. L. Shrimali: In 1958-57 & sum
of Rs. 2,838,805 was sanctioned out of
which only Rs. 1,65,502 was utilised
in non-Hindi-speaking States.

Mr. Speaker: How many non-Hindi-
speaking areas are there?
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Pr. K. L. Shrimali: Andhra, Assam,
Bombay, Jammu-Kashmir, Kerala,
Madras, Mysore, West Bengal and
Orissa. In 1955-56 a sum of
Rs. 5,40,913 was sanctioned out of
which only Rs. 3,25,040 was utilised.

Shri Narasimhan: Will the Govern-
ment enquire why such sanctioned
amounts are not being utilised? Have
they enqguired whether there are any
defects in the schemes themselves?

Dr. K. L. Shrimall: There are no
defects in the schemes, The schemes
are drawn up in consultation with
the, State Governments. The repre-
sentatives of the State Governments
are there in the Hindi Shiksha
Samiti. The main difficulty is that
the State Governments lack sufficient
interest 1o implement these schemes.

Food Bcarcity in Eastern U.P.
+

Dr. Ram Subhag Singh:
*211. { Bhri D. C. Sharma:
| Shri Bishwanath Roy:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived any request from Government
of Uttar Pradesh for making a special
allotment of fund for the safeviation
of distress in the scarcity-hit eastern
districts of U.P,;

(b) if so, whether that allotment
has been made;

(c) the amount allotted for that
purpose; and

(d) whether such requests were
made to the Union Government by
any other State Governments?

The Deputy Minister of PFinance
(8hri B. R. Bhagat): (a) to (¢). No
specific request was received from the
:l'.:itzr tl;':‘ﬂui,esh Government, but to

t them to deal with the blem
of the deficit areas in the p::stern
part of the State, loan assistance of
Re. 1'62 crores has been promiged,
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(d) Yes, Sir. The Governments of
Bihar and West Bengal have also
approached the Central Government.

Dr. Ram Subhag Singh: May I know
the extent of loss to crops due to
draught in the States of Uttar Pra-
desh, Bihar, West Bengal and other
States who have approached the Gov-
ernment of India for funds?

Shri B. R. Bhagat: This is a larger
question for which I would require
notice,

Dr. Ram Suobhag Singh: May I
know whether the State Governments
which have approached the Govern-
ment of India for funds have also
approached the Union Government
for funds for energising their tube-
wells and constructing tubewell canals
some of which in Eastern UP. and
other parts have not yet bean
energised?

Shri B. B. Bhagat: They have, Sir,
but it would be difficult, within the
scope of this question, to get the
information in respect of that. If
separate notice is given I will be able
to supply that information.

Shri Damani: In a large part of
Rajasthan the crop has failed. May I
know what help has been sanctioned
to that part?

Mr. Speaker: Why did not the hon.
Member put a separate question? This
relates to U.P. On this question shall
I go on allowing questions about
Andhra, Kerala, Tamil Nad and so on?

Shri 8. M. Banerjee: May I know
whether the Central Government has
instructed or requested the U.P. Gov-
ernment to exempt the people of eas-
tern districts from all sorts of taxes
for a period of one year—1857-58—
and if so, what action has been takem
by the U.P. Government?

Mr. Speaker: Ask the U.P, Govern-
ment.

Shri 8. M. Banerjee: The Central
Government has requested the UP.
Government.
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Mr. Speaker: Food is primarily the
reoncern of the Btate Governments. We
are taking up the responsibility on an
All India basis. Every small measure
which the local Government has to
do cannot come up as & matter
for discussion. There must be some
steps that are taken primarily by the
State Governments. To augment or
supplement those steps we come to
this House.

Shri 8. M. Banerjee: Ome of the
leaders of the Opposition in the State
Assembly, Shri Genda Singh, saw the
Prime Minister and discussed the food
gituation.

Mr. Speaker: What can the Prime
Minister do with regard to exemption
of taxes there. That is purely a State
subject and the Prime Minister can-
not do anything there.

Shri Sinhasan Singh: May I know
whether the Government of India
has appointed a Committee of Experts
to tgur the eastern districts of UP.
and make a report on the help to be
given to those districts and also to
remove the defects in those districts?

Shri B. R. Bhagat: 1 am not aware
of that.

Bome Hon. Members rose—

Mr. Bpeaker: There is a separate
day allotted for discussion on scarcity
conditions etc, and that motion, I
think, will come up in the name of
Dr. Ram Subhag Singh. In one ques-
tion we cannot discuss everything.
We will go to the next question.

fresft & wreafaw en vt § srearqet
! iy

*203. oft wwet gAMeT @ WY
e st dwrfre waewr @ o
¥R #Y par £ fir :
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Shrl Gajendrs Prasad Sinha: May [
know how many teachers have beem
appointed for the secondary schools In
the year 1957 in Delhi?

Ms. Speaker: I¢ the hon. Member
was anxious, he should have put a
question or have written to the bon.
Minister. Has the Minister got the
list of persons who have been appoint-
ed—right up from the elementary
school tedcher?

pr. K. L. Shrimall: 1 do not !u:;e
the list with me. But I can give the
strength of teachers. The strength of
teachers in 1056.57 in the seu_mdary
schools was 2,690, In 1057-58 it was
3,008,

hri Radha Raman: Apart from the
!hgrtue of teachers, the condition of
{he schools in Delhi is very deplorable
and they mot only suffer from short-
age of staff but from funds as well as
#ram furniture, etc. 1f so, may l_know
whether the Government is seriously
thinking to mend this thing?

Dr. K. L. Shrimall: I must admit
; it ls are
that the conditions of the schod
Jeplorable and we are doing our best
to remedy the defect.

Distarbances in Ramanathapuram

+
rSlri Keahava:

sShri N. R, Munisamy:

Shrl Banganna:

Shri Supakar:

Shri Raghunath Singh:
| Shri Bidbut! Mishra:
| Shrt Jhulan Sinba:
| Shri B. 8. Murthy:

{ 8hri V. C. Ghukla:

Shrl Parulekar:

Shri Narayanankutty

Menon:

T
]
5

| Shri Vajpayee:
Will the Minister of Home Allslrs
be pleased to state:
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(a) whether it is a fact that the
Minister in the Ministry of Home
Affairs toured recently the disturbed
areas of Ramanathapuram in Madras;

(b) if so, whether he has submitted
any report to the Government on the
sitpation;

(c) whether a copy of the report
will be laid on the Table; and

{d) the nature and quantum of help
given by Central Government to
the State Government to rehabilitate
the victims of the riots?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datsr): (2)
Yes.

(b) No.
(c) Does not arise.

(d) The Central Government have
made a grant of Rs. 1,43,400 to the
Government of Madras as their assis-
tance to the victims of the riots.

Shri Keshava: May we know
whether, in view of the fact that the
Centre has an all-round responsibility
for maintaining law and order any-
where in the country. ..

Mr. Bpeaker: What is this assump-
tion about? No hon. Member can
start with an assumption; he should
put a question straight.

Shri Keshava: Is it not g fact that
the Centre has an over-all responsi-
bility for maintaining law and order
snywhere in the State?

Mr. Speaker: That is an interpreta-
tion of the Constitution. Should it be
done here in the Queation Hour? What
is the fact that he wants to know?

Shri Eeshava: I just wanted to
know whether it is not the suffering
of many people which resulted on
account of this incident there that
attracted the Minister to wisit that
place and make a study on the spot?
It that is so, why not he take the
House into his confidence and place a
report before the House even by way
of observation?
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E
;
a

especially the Scheduled Castes and
the Maravars, were. For that purpose,
1 had gone, and we have made grants
already.

Shri B. 8. Murthy: May 1 know
whether the Minister will be pleased
to take the House into confidence and
tell us the immediate and the remote
causes of these unhappy riots in
Ramanathapuram district which
shocked the whole country?

Shri Datar: I have taken the world
into confidence, because I have given
a note and I have pointed out that,
from the information that I had in the
course of my tour, it was only poli-
tical so far as the elections were con-
cerned. Otherwise, it was not poli-
tical.

Shri B. C. KEamble: May I know
whether the hon. Minister will be
able to tell this House what is the
result of his goodwill mission in that
area and what are his impressions
about it?

Shri Datar: The result of the good-
will mission is to offer consolation to
those who had suffered. That is one
thing. Secondly, to offer monetary
grants to the extent of Rs. 50 per hut
that was destroyed, the other Rs. 50
being borne by the State Government.

Shri M. E. Erishoa: May I know
what is the total amount asked by
the State Government to rehabilitate
all those pecople and whether the
Central Government is going to give
that amount to the State Govern-
ment?

Shri Datar: The Central Govern-
ment, and the State Government, if
I mistake not, will spend a large
amount, and we have already con-
tributed Rs. 1,43,400 for that purpose.

Shri B. C. Kamble: I have asked for
his impression.
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Mr. Speaker: He need not exhaust
all these impressions.

Shri Datar: My impression was that
it was a very unfortunste matter and
such- unfortunate communal riots
ought not to occur at all.

Shri B, C. Eamble: May I know
what is the exact number of men,
women and children killed and injur-
ed and the number of huts burnt
down in the respective communities?

Shri Datar: The number of houses
burnt is about 2,800 and odd. Most
of the persons who owned these
houses were Harijans, but some
Maravar houses also have been burnt,
and therefore, the Central Govern-
ment has offered help not only in res-
pect of the houses of the Harijans but
of the Maravars as well

Shri N. R. Munisamy: May I
enquire whether in doling out huge
sums to the State Government,
instructions have been given to them
that they should dijstribute this
amount to the victims without any
discrirmnination?

8hri Datar: That is what they are
doing. Even when I went there, the
Collector had started giving relief. In
addition to giving Rs. 30 per family,
they were also given help by way of
some doles and some grains also.

BShri Tangamani: In view of the
fact that nearly 3,000 houses have
been burnt down and the money that
was granted by the Central Govern-
ment would only amount to Rs. 50
per house, may I know whether the
grants will be increased to at least
Rs. 3 lakhs s0 that each individual
will get Rs. 100, and in view of the
fact that in this trouble 'nearly 14
people have been killed as a result
of the police firing, will the Govern-
ment instruct the State Government to
order a judicial enquiry as has been
done in the case of Kalka and the
Bhangi colony firings here?

Mr., Speaker: So far as the judicial
enquiry and other things are concern-
ed, relating to this incident, it is all a
matter of law and order. We have
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no right to advise them, There is an
Assembly there. The hon. Member is
ene Member here from his consti-
tuency, and there are fAve people
there from his constituency. There-
fore, five voices, I am sure, are at
lem‘equaltomwiceo!s}m'l‘am-
mani,

8hri Tangamani: Five wvoices have
not been heard.

Mr. Speaker: I am not going to
allow the question whether a judicial
enquiry may be held or not. They
will say: “Have judicial enquiry over
our fires here!” I do not know if hon.
Members will relish that matter.

Shri Tangumani: An answer to the
first part of my question may be
given.

Mr. Bpeaker: In the first part of
his question, he wants the amount
to be increased from Rs, 50 to some-
thing more—from Rs. 1 lakh to Rs. 3

8hri Datar: So far as that question
is concerned, it is for the State Gov-
ernment in the first instance to submit
schemes in case they require more
money and Government would consi-
der them.

Shri Easwara Iyer: On a point of
order. Are we to take it that your
ruling is, on a matter of law and
order, it is primarily a matter for the
State and that therefore we have mno
right to discuss it?

Mr. Spesker: Exactly. We have no
right to discuss it. Next question.

Shrl Manay: It is a very important
matter. Let Hon. Minister answer all
the questions.

Beveral Hon. Members rose—

Mr. Speaker: Let them hear me. [
am sure, and [ know, that hon. Mem-
bers are agitated not only here but
all over, everywhere, whoever has
seen it. The hon. Minister himself is
not lagging behind On account of
the hon. Minister’s compassion, and on
humanitarian grounds, the hon, Minis-
ter went there, and the Central Gov-
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the State Government
help, we will certainly consider them
and see if not only Ra. 3 lakhs but
even more can be given. So far as
law and orderis concerned, [ have
already said it is a State subject,
except where the military and others
are called for, in which case the Cen-
tre will come in and will have a
share of the responsibility. A number
of people have tabled the question.
To the extent necessary to relieve the
distress there—primarily the agency is
the State Government—the Central
Government sent one of its important
Ministers to look into it; and, in col-
laboration with the State Government,
they are trying to relieve the distress.
Shall we go into the details of the

Shri Nath Pal: Why not give the
number of victims?

Mr, Bpeaker: I cannot allow any
more supplementaries. When we
have the debate on Scheduled Castes
and Scheduled Tribes, 1 will allow
three hours so far as this matter is
concerned.

Shrl Manay: The hon. Minister has
not answered Mr. Kamble's question.
Mr. Kamble wanted to know the num-
ber of persons killed and the Minister
has not answered it. Let him say he
does not know.

Mr. Speaker: He does not kpow; I
say it on his behalf.

Some Hon. Members rose—

Mr. Speaker: Order, order. I cannot
allow this kind of haphazard ques-
tions. When 1 am standing, hon.
Members must resume their seats
Thig is not a matter that can be dis-
cussed in the Question Hour. He has
said that 2,800 houses have been burnt
and 14 and codd people died......

Shri Nath Pal: The hoo. Minister
did not say anything about the num-
ber of persons killad.
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ﬁ.m&muw:qm
is concerned, enough hss been an-
swered in that connection. Next
Quastion. ‘
ﬂlrll.(?.!lnbhme—

Mr. Speaker: I shall have to take
disciplinary action if hon. Members
rise in spite of this.

SBhri B. C. Eamble: This is a matter
of protection of minorities.

Mr. Speaker: 1 know; the minori-
ty cannot rule this House. I will ask
the hon. Member to resume his seat.
If he does not do so, I will take dis-
ciplinary action.

Shri B, C. Eamble: I am only asking
for the information.

Shri Tangamanl: A statement should
be made by the hon. Minister as to
how many people have been killed.
Why is he not willing to say that?

Shri Nath Pal: Why is he hiding the
number of victims?

Shri B. C. Eamble: I walk out as a
kind of protest.

(Shri B, C. Kamble followed by
Shri B. K. Gaikwad, Shri Sive Raj,
Shri Manay, Shri D. A, Katti and
Shri K. U. Parmar left the House).

Engineering Colleges, Assam

*214. Shrl Amjad All: Will the Min-
ister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
848 on the 13th August, 1957 and
state:

(a) whether any applications seek-
ing permission to increase the num-
ber of seats for admission were recei-
ved from the Principals of Engineer-
ing Colleges in Assam; and

(b) if so, the steps taken thereon?

The Deputy Minister of Education
and Beientific Kesearch (Shri M. M.
Das): (a) and (b). A statement
giving the required information is laid
an the Tabie of the Lok Sabha. [See
Appendix I, annexure No. $6.)

Shri Amjad All: In the statement
it is said;

“The State Government was in-
formed that since the College had
started only in 1955-56 and the
necessary instructional facilities
had not been developed even for
the present students, it would not
be desirable to increase admissions
without a full examination of the
matter by the All India Council
for Technical Education

In view of the fact that the Centn
Government has issued clear instru
tions to the Government of Assan
may I know under what conditior
these eight more students were admi'
ted?

Shri M. M. Das: I may submit 1
the hon. Member that in this case i
admitting these 8 students in additic
to the sanctioned number, the State
Government violated the conditions
that were imposed on them.

Shri Amjad All: Is it a fact that in
contravention of the general practice
of intake of students by admission
tests, these eight more students were
admitted on the recommendation of
the Education Minister of Assam?

Shri M. M. Das: It is a State Gov-
ernment institution and so far as
admissions are concerned, we have
got nothing to say. It is done accord-
ing to the discretion of the State Gov-
ernment. But the only condition im-
posed by the Central Government,
along with some others, is that the
total number of admissions should
not exceed the sanctioned number?

Shri Basumatarl: May I know whe-
ther there is a proposal from the Gov-
ernment of Assam to start a second
engineering college in Assam?

Shri M. M. Das: Already there 1s
an engineering college in Gauhati
established only two years back. The
college has not yet developed fully.

Shri Basumatari: There is one col-
lege. I want to know whether
second college will be established.
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Bhri M. M. Das: It is a2 college that
will give degree in engineering.

Mr. Speaker: Is there no engineer-
ing college in Assam?

8hri Basumatari: There is one engi-
neering college. 1 wanted to know
whether there is any proposal to start
a second college' anywhere in Assam?

Shri Hem Barua: In view of the
technological and economic backward-
ness of that State, may I know if the
Government is considering the propo-
sal to increase the number of seats in
the engineering colleges there in
Assam?

Shri M, M. Das: It is an old story.
We have already selected 19 engineer-
ing colleges all over the country for
expansion, so that more number of
students could be admitted. The
Gauhati engineering college is one of
them. This year 60 more students
have been admitted, for which sanc-
tion was given. These expansion costs
will be entirely borne by the Govern-
ment of India.

Bhrimati Mafida Ahmed: May I
know whether the Government are
contemplating to create some seats ex-
clusively for girls in the engineering
colleges?

Shri M. M. Das: That question
should be decided by the State Gov-
ernment. We are not entitled to dis-
cuss it
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Shrl 8. M. Banerjee: May I know
whether it is in the knowledge of the
hon. Minister that nearly 1-1{2 lakhs
of industrial workers serving in
defence establishments are not cover.
ed by these orders regarding P.T.O.
and if so, whether these orders are
being issued including them also?

Shri Datar: The whole question
waz first considered and it was laid
down that 30 far as privilege ticket
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benefits would be given to them.
When it was pointed out that so far
Class IV servants were concerned,
from an area within 250
miles from Delhi and other places and
something should be done
for them, that limit of 250 miles was
brought down to 100 miles so far as
those persons are concerned. It is
not possible for Government to go
beyond this.

Shrl 8. M. Banerjee: My question
was specific. Industrial workers work-
ing in defence establishments were
not even covered by the previous
order and it was stated that separate
orders would be issued to include the
industrial workers. So, I put a speci-
fic question: When the other Central
Government employees are given fur-
ther concession, what will happen to
those industrial workers?

gl
:

Shri Datar: I have placed the rele-
vant order on the Table of the House
in this respect.

ot wew wabx ;o 7y o ST
£ & w1 aewm @ 9T faTR s
& a3 gfeay w7 & ¥7 A0 S &
FHfay & fog aar &y sg ?

Mr. Speaker: He says it is all cover-
ed by the previous order.

Shri 8. M. Banerjee: Not covered.

Shri Tangamani: The relevant paper
laid on the Table says that in respect
of Class IV employees, the mileage is
reduced from 250 to 100. That will
come into effect from 1-1-1958. I
would like to know whether the other
employees also would be included in
it.

Shri Datar: The hon. Member will
kindly see the earlier order passed on
11th October, 1958. Therein it is stat-
ed in sub-clause (1) that except as
provided in sub-clause (2), the con-
cessions will be available to Central
Government servants of all grades and
members of the All-India Services
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or3a

serving in connection with the affairs
of the Central Government.

Shri S. M. Banerjee: That does not
include industrial employees,

Mr. Speaker: He wants to know
whether there is any proposal to in-
clude industrial employees or the
order already includeg industrial emn-
ployees.

-

Shri Datar: I will make enquiries.

I cannot answer that question now.

Rehabilitation of Beggars in Eerala

*218. Shri Gajendra Prasad Sinha:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the Kerala Govern-
ment have approached the Central
Government for financial assistance
for the rehabilitation of beggars in

the State; and
(b) if so, the details of the schemes?’

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(a) No.

(b) Does not arise.

Shri Gajendra Prasad Sinha: May I
know whether any survey has been
made by either an official or non-
official body into the matter because
the beggar problem is more acute in

Kerala?

Shri T. K. Chaudhuri: Is it also a
®entral subject?

Shri Datar: I have answered the
question because, so far as Beggars’
Homes are concerned, the Central’
Government gives some aid, provided
the State Governments are
to bear 50 per cent share. That is
the reason why thiz question has been
addressed to us.

Shri Gajendra Prasad Binka: Has
the Central Government got any in-
formation as to the steps taken by
the present regime there for rehabili-
tation of beggars in Kerala?
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Shri Datar: So fur as that is con-
cerned, I am not at presant aware of
the exact censys.

Shri Narayananknity Menon: The
hon. Minister, while answering the
previous question, stated that if the
State Government is prepared to pay
50 par cent share, the Central Gov-
ernment will bear the other half.
May 1 know whether any proposal
has been made in the matter?

Mr. Speaker: They will contribute
50 per cent, if the State contributes an
equal amount.

Shri Narayanankutty Menon: May
we know the details to it?

Mr. Speaker: Not in reply to this
question.

Under-writing of Shares

t
sa19, J Shri Morarka:
* "\ Shri Nathwani:

Will the Minister of Finance be
pleased to state:

(a) the names of the companies
whose shares and debentures were
under-written by the Life Insurance
Corporation; ’

(b) whether the Corporation was
obliged to take over these shares and
debentures by virtue of such under-
writing; and

(c) if so, the amount invested in
each company?

The Deputy Minister of Finange
(Shri B. R. Bhagat): (a) and (c). A
statement is laid on the Table of the
Lok Sabha giving the names of the
companies whose shares and deben-
tures were under-written by the Life
Insurance Corporation and the
amounts invested by it in each com-
pany. [See Appendix I, annexure
No. 98].

{b) No, not in all cases.

Shri Morarka: May [ know the
considerations which impelled the
Government to start this business of
under-writing shares with thé funds
ot the policy-holders?
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Shri B. B. Bhagat: It {s profitable
to us.

8hri Mocarka: What profit has the
Government so far made on this
Rs. 1,33,00,000 that they have so far
invested in under-writing the shares?

Shri B. R. Bhagat: We get commis-
nion.

Shri Morarka: The answer is oot
full.

Mr. Speaker: The commission will
make up the profit, that is what he
B4YS.

Shri Morarka: How much commis-
sion have you charged on under-
writing this Rs. 1,33,00,000 worth of
shares?

Mr. Speaker: What is the total
commission?

Shri B. B. Bhagat: It can be worked
out. The statement gives the commis-
sion in each case. Before under-
writing the shares, the Life Insurance
Corporation satisfies themselves that
all those shares which they wunder-
write will yield profit by way of com-
mission.

Shri Morarka: Is it not a fact that
out of the shares worth Hs. 1,33,00,000,
the Corporation had to take shares
worth Rs. 1,2000,0007 That means
that the shares that the Corporation
under-wrote were not very popular so
far as the public were concerned.

Mr. Speaker: It is a matter of
opinion.

Shri Rameshwar Tantia: Recently
the Corporation purchased a large
amount of shares of a particular
group, as a result of which the price
of that share went up. May 1 know
the procedure for buying of shares?

Shri B. R. Bhagat: That is a
larger question. As we said on the
previous day, that is & question of
investment. 1f a straight question is
put up again, we will furmish ths
ROSWET.
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Bhri Tyagi: May I know whether
the statement, which gives the names
of the parties who have been bene-
fited by this action, is too long? If it
is not too long, I want it to be read
to the House so that the House may
know as to which parties of the coun-
try have benefited through this invest-
ment.

Mr. Speaker: The statement has
been placed on the Table.

Shri B. BR. Bhagat: I can read out a
few names, if the House permits me.

Shri B. 8. Murthy: 1Is there any
limit to the length of the statement to
know whether it is big or small?

Mr. Speaker: He can read one or
two names. When the statement 1s
big, it is laid on the Table of the
House. How many names are there?

Shri B. R. Bhagat: There are about
12 or 13 names.

Mr. Speaker: Then [ cannot allow
it to be read.

Shri Tyagi: In that case, 1 would
like to hav: one information. One firm
in Kanpur has been given sumptuous
help 1n this matter when the invest-
ment of the firm itself is small. [s 1t
a tact that a bigger part of it has been
under-written by the Finance Minis-
try.

Shri B. R. Bhagat: That 15 not
under-written. That is direct invest-
ment. Under-writing is different from
investment. That is a larger question
which we answered the previous day.
There are two hundred companies or
moie in which the Life Insurance
Corporation has invested.

Shri Tyagi: What are the criteria
in these matters? Who decides the
question of investment? Is it the
Ministry itself or some committee is
consulted before a decision is taken
as to where the investment should be
made?

Mr. Speaker: The question relates
to the under-writing of shares. The
other question relates to investment.
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A separate guestion may be put oo
that subject.

Shrl Tyagi: About investment I
want to know........

Mr. Speaker: That does not arise
out of this question,

Shri C. D. Pande: In view of the
fact that the shares are likely to rise
or fall in prices, will the Corporation
discontinue the present system of pur-
chase of shares and lend money
rather than purchase shares?

Mr, Speaker: That is a suggestion
for action.

Inter-State Sales Tax

#22]1. Shri Ramakrishna Reddy: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
operation of Section 15 of the Central
Sales Tax Act has been postponed
from the 1st October, 1957 to 1st Jan-
uary, 1958;

(b) if s0, whether Government have
deputed any officer to visit the States
to discuss with the representatives of
State Governments their difficulties in
the application of Section 15 of
Central Sales Tax Act; and

(c) if so, whether a report thereon
will be placed on the Table?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) and (¢). An officer of the
Finance Ministry discussed with cer-
tain State Governments the difficul-
ties anticipated by them on the en-
forcement of Section 15 of the Cen-
tral Sales Tax Act, 1956. The agreed
decision reached in the light of the
above discussions will be incorporated
in a Bill that would be brought before
this House shortly.

Shri B. 8. Marthy: May I know
whether there was any agreement
between the officer at the Centre and
the officers belonging to the States on
the Section under discussion?

Shri B. B, Bhagat: Yes sir.
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Shri 8. M. Baperjee: May I know
whether the inter-State sales tax com-
plication arising out of this section is
going to be discussed in the Finance
Ministers’ Conference?

8hri B. E. Bhagat: Ves, some
aspects of it.
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Shri R. Bamanathan Chettiar: May
I know how the premiums in respect
of the Janta policies are collected?

8Shri B. E. Bhagat: They are collect-
ed by sale of Janta Policy stamps or
by specially authorised agents. The
agent can go and collect it from the
policyholders,

Shri Basappa: May I know why
these branches are not started in all
the capitals of the different States
and only in some snd not in all?

Shri B. B. Bhagat: It was started
first &5 a pilot project. Mainly indus-
trial areas were chosen. [ do not
remember how many, ten or 12 cen-
tres were chosen in the country. On
the experience gained about the
scheme, it is proposed to extend it to
all parts of the country.

Shri Hem Barua: May 1 know if the
Government's attention has  been
drawn to a recent statement made by
Mr. Kamat of the Corporation to the
effect that the Janta policy has not
succeeded in creating sufficient enthus-
iasm. 1f so, has the Government tried
to evaluate the reasons for lack of
enthusiasm?

Shri B. R. Bhagat: We are continu-
ously evaluating the reasons for the
success or non-success of the policy.
We will do so in future.

8hri Tangamani: From the state-
ment [ find that nearly 14 centres have
been so far opened out of which
Madras, Kumbakonam and Coimba-
tore are from the Madras State. The
total value of the policies is Rs. 63
lakhs The hon. Minister also said
that more centres are likely to be
opened. May we know how many
more centres are likely to be opened
before the end of this year?

Shri B. R. Bhagat: T said, based onr
the experience about this policy and
the scheme, it is proposed to extend
this scheme to all parts of the coun-
try. The actual number of centres to
be opened, that would be decided later
on.
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Mr. Speaker: The Question hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Bank Payments Abroad

e2y5, J8brl H. N. Mukerjee:
Shri M. Elias:

Will the Minister of Finance be
pleased to stafe:

(a) the payments made through
foreign banks by the Indian High
Commission in the UK. and the
Indian Embassy in the U.S.A. during
1956-57; and

(b) whether Government have con-
sidered the advisability of payments
abroad being made through Indian
banking agencies?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The High
Commission of India in the UK.
makes remittances through the
Reserve Bank of India, London. The
amounis of payments made by the
latter, through foreign banks are as
follows:

(i) January-June 1056: £9,236,800
(Rs. 12,31,54,667)

(ii) July-December 1056: £9,274,876
(Rs. 12,36,85,013)

(iij) January-June 1957: &£30,806,461
(Rs. 41,07,52,813)

The details of such payments made
by the Indian Embassy, Washington,
as available at present, are as follows:

(i) January-June 1956 $2,434,605-98
(Rs. 1,15,83,361-81)

(ii) July-October 19568 $1,878,904:22
(Rs. 89,47,162'04)

(b) Yes, Sir. It is Government's
policy to utilise and encourage Indian
banking agencies for remittances
mbroad as far as possible.
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Kargali Coal Washery Plant

*216. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state;

(a) whether the coal washing plant,
at Kargali will be commissioned in
January, 1958 as originally scheduled;

(b) if not, the reasons therefor; and

(c) when the plant will work to its
full capacity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) Owing to difficulties met with
in the foundations of the Washery and
also in obtaining some imported
machinery, the delay has occurred.

(c) The plant is expected to work
to its full capacity by July, 1858.

Congestion at Indian Ports

*220. Shri Raghunath Bingh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that due to
some provisions of the Sea Customs
Act and procedural formalities the
difficulties of traders have increased
adding to the congestion at ports; and

(b) if so, whether the Indian Mer-
chants’ Chamber, Bombay have sub-
mitted any memorandum or drawn
the attention of the Government to
these facts?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir. On
the contrary, the tendency has been
towards simplification of Customs pro-
cedures and formalities in order to
cope up with the increased volume of
traffic and to help alleviate congestion
at the ports. Ower and above the
departmental arrangements that exist
for a continuous review of such pro-
cedures, a Customs Reorganisation
Committee has also been at work
since the last many months reviewing,
in consultation with the trade and
other interested organisations, the
procedures now in force in the Custom
Houses.
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(b) Does not arise in view of the
reply to (a). It may be added, how-
ever, that the Indian Merchants
Chamber, Bombay, have submitted a
memorandum to the Customs Re-
organisation Committee in reply to the
questionnaire issued by the Commit-
tee.

Loan to Madhya Pradesh

*223. Pandit J. P. Jyotishi: Will the
Minister of Finance be pleased to
state:

(a) whether the Madhya Pradesh
Government have requested the Union
Government for any further financial
aid for the construction of its offices
etc. at its capital at Bhopal; and

(b) if so, the steps Government have
taken so far in this direction?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.

‘ (b) Does not arise.

Wheat Loan from Canada

*224. Shri Shivananjappa: Will the
Minister of Flnance be pleased to
state:

(a) whether it 15 a fact that as a
result of the talks between the Minis-
ter of Finance and officials of the
Government of Canada a scheme for
granting a large quantity of wheat to
India is under the active consideration
of the Government of Canada; and

(b) if so, what steps the Govern-
ment have taken to finalise it?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). 1
would like to invite attention of the
Hon. Member to para. 8 of the Finance
Minister's statement placed on the
table of the House on Wednesday
last. The matter is still under the
consideration of the Government of
Canada.

Engineering College al Warangal

*225, Shrl E. M. Rxo: Will the
Minister of Edecation and Sclentific
Research be pleased to state:

(a) whether any representation has
been received from the Government
of Andhra with regard to the estab-
lishment of an Engineering College at
Warangal;

(b) if so, the steps taken in the
matter; and

(c) whether il is also a fact that a
building worth Rs. 8 lakhs had been
donated by Pingle Brothers of War-
angal for utilisation for educational
purposes?

The Minister of State in the Minis-
try of [Education and Sclentific
Research (Dr. K. L. Shrimali):
(a) and (b). Government of the
former Hyderabad State had proposed
in October, 1858 that a new engineer-
ing college be established in Waran-
gal The State Government was in-
formed that as new technical institu-
tions can only be established in accor-
dance with the Second Five Year
Plan the question of an engineering
college in Warangal could be consid-
ered if the State Government made
the necessarv financial provision in
its Five Year Plan The matter is
under the consideration of the State
Government of Andhra.

(e} Government of Hyderabad had
indicated the possibility of getting
some buildings in Warangal as a gift
frorn a local landlord

Rourkela Steel Plant

*226. Shri Vajpayee: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
construction of foundations and ex-
ecution of other civil works for blast
furnaces and bunkers at the site of
the Rourkela steel plant has been
considerably delayed;

(b) if so, the reasons for the delay,

(c) whether efforts are being made
to secure the services of a German
engineering firm to strengthen the
existing organisation at Rourkela; and

(d) if so, on what terms?
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The Minister of Stesl, Mines and
Fpel (Sardar Swaran Bimgh): (a)
There was some delay and the target
of concrete work which was to be
completed by 30.6-1057 according to
the sarlier construction schedule could
not be achieved.

(b) (i) Shortage of haulage and
transport facilities;

(ii) Shortage of construction and
crushing equipment.

(e) and (d). Discussions are being
held in Germany for devising ways
and means of rectifying the delay in
works and ensuring the completion of
Blast Furnace No. 1 on schedule.

Agra Cantonment Lands

*227. Shrl Braj Raj Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that in many
Cantonment Boards e.g. Agra, military
lands are leased out for cultivation,
but are in fact used for other pur-
poses;

(b) whether it is a fact that lands
leased through public auctions bring
to Government many times higher
returns than those leased through
private negotiations; and

(c) if so, whether Government pro-
pose to consider the question of giving
all such leases in future only through
public auctions?

The Deputy Minister of Defence
{Bardar Majithia): (a) No.

(b) and (¢). Under the existing
Rules, agricultural lands are leased by
holding public auctions, which gene-
rally bring slightly higher returns to
the Government than leases granted
by private treaty. During the last
few years, when this policy has been
under review it was ordered that the
existing leases could be renewed on a
year to year bagis. It has recently
been decided that the system of leasing
by public auction would be abandoned
and lands would be leased out by
allotment in suitable economic units.
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Ireon Ore in Mohindergarh

*229. Surdar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

{a) whether Government have
taken any steps to find out the iron
contents in the iron ore found in
Mohindergarh district; and

(b) the extent of the area where
iron ore is present?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) Yes, Sir. Samples
were collected from the iron ore
deposits of Chhapra, Antri and Behari-
pur in Mohindergarh district in 1855
and analysed in the Geological Survey
of India Laboratory. The iron content
averaged 8078 per cent.

(b) The iron ore bands are exposed
at the top and along the flanks of a
ridge running north-south west of
Chhapra, Antri, Beharipur and Zain-
pur. These bands are 2§ miles long.

German Research Expedition

*338, Bhri Shree Narayan Das: Wil
the Minister of Education and Sclen-
tific Research be pleased to refer to
the reply given to Starred Question

No. 1115 on the 23rd August, 1857
and state:

(a) whether the German team of
experts who were allowed to carry
on research on rare Indian fauna
and flora for German Museum and
Scientific Institution have donated any
number of collections to the Zoolo-
gical Survey of India and other insti-
tutions;

(b) if so, the nature of such collec-
tions handed over; and

(c) whether the team is still work-
ing in India?

The Minister of State in jhe Migistry
of Education and Sclentific Research
(Dr. K, L. Shrimali): (a) and (b).
Yes, Sir, About 1387 Vertebrate and
invertebrate collections have been

donated to the Zoological Survey of
India.
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{c) Yes, 8ir,

Public Services (Qualifications for
Recruitment) Committee

Shri D. C. Sharma:
Dr. Ram Subhag Singh:
Shri Harish Chandra
Mathar:
] Shri A 8. Saigal.
{ Shri Jhulan Sinha:

Will the Minister of Home Affairs
be pleased to state:

an.

(a) the progress made in the consi-
deration of the Report of the Publie
Services (Qualifications for Recruit-
ment) Committee; and

(b) the decisions taken thereon?

The Minister of Btate in the Ministry
of Home Affalrs (Shri Datar): (a) and
(b). The recommendations of the
Public Services (Qualifications for
Recruitment) Committee are under
examination and no decisions have so
far been taken on them.

Rupee Convertibility Agreement

rDr. Ram Subhag Singh:
"1z Shri N. R. Muonisamy:
|_Shri Bibhuti Mishra:
Shri Tangamani:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment have signed a comvertibility
agreement recently with the Govern-
ment of the United States, which
guarantees full freedom to American
enterprises in India to convert their
profits and capital into dollars;

(b) whether a copy of the agree-
ment will be laid on the Table;

{c) how far the agreement will help
our economy and meet the foreign
exchange shortage; and

(d) whether Governments of other
foreign countries have alss approach-
ed the Government of India to nego-
tiate similar agreemeants?
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The Deputy Mipisiter of Fimance
(Shri B. K. Bhagat): (a) and (b). Yes,
Sir. The agreement seeks to endorse
the position that now obtains. The
Government of India and the Govern-
ment of the United States of America
have exchanged letters copies of
which are laid on the Table of the
Lok Sabha. [See Appendix I, an-
nexure No. 100].

(c) By clarifying an existing situa-
tion it is hoped that there would be
an improved flow of Capital invest-
ment into India.

{d) No.
firfory QAT
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Leans to Tatas

Bhrli Morarka:
T { Shri Nathwani:
Will the Minister of Finance be
pleased te lay a statement showing:

(a) the total amount of loans or
other help given to Tatas or the indus-
tries under their management; and

(b) the terms on which such loans
or financial help have been given?

The Deputy Minister of Finance
{8hri B. R. Bhagat): (a) and (b). A
statement showing the required
information is laid on the Table of
the Lok Sabha. [See Appendix 1,
annexure No, 101.]

Manufacture of ‘Gnat' Fighter
. Alrcrafts

*235. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state:

(a) the details of the agreem:nt
signed with a British firm for the
manufacture of ‘Gnat’ Fighter air-
crafts in the country:

(b) when Government hope to start
this project and the amount to be
invested; and

(c) whether technicians required
for this project are available in India?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (¢). The
project is already in hand. It will
not, however, be in the public interest
to disclose any details.

Central Pay Commission

Shri Shree Narayan Das:
238, Shri Radha Raman:

Shri Harish Chandra Mathur:

Shri Bra) Ra) Siagh:

Will the Minister of Finance be
pleased to state:

(a) the progress made in the work
of the Central Pay Commission;

(b) whether any interim ucon;-
mendations have been received by the
Government from the commission;

“and

(e) if so, the nature of such recom-
mendations?

The Depuly Minister of Finance
(8hri B. R. Bhagat): (a) It is under-
stood that the Commission is examin-
ing the memoranda and other material
received by them in response to their
general invitation to organisations and
others to convey their views and sug-
gestions on the points covered by the
terms of reference.

(b) No.
(c) Does not arise,

Regional Committees in Punjab

Shri D, C. Sharma:
*237. { Shri Hem Raj:
| Shri Ajit Bingh Sarhadi:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 1112 on the
23rd August, 1857 and state:

(a) whether the rules for the func-
tioning of the Regional Committees in
Punjab have since been framed;

(b) if so, whether a copy of these
will be laid on the Table; and

(¢) when the first meetings of the
Committees are scheduled to be held?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Yes.

(c) According to “Rules of Proce-
dure and Conduct of Business in the
Punjab Legislative Assembly”, as
amended by the Punjab Regional Com-
mittees Order, 1957, the date of the
first meeting of each of the two com-
mittees, at which the Chairman of the
Committee is to be elected, is to be
fixed by the Governor.
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Libraries in Tripura

307. Shri Dasaratha Deb: Will the
Minister of Educatiem and Scientific
Research be pleased to state;

(a) the total amount spent for pur-
chase of books for the school libraries
of Tripura during 1956-57 and 1857-58;

(b) the amount spent for purchase
of books for privately aided schools;

{c) the amount spent for the pur-
chase of Hindi books;

(d) whether all purchases have been
made by calling tenders; and

(e) if not, reasons therefor?

The Minister of State in the Minis-
try of Edocation and Sclentific
Research (Dr. K. L. Shrimall): (a)
Rs. 338,825,

(b) Nil
(c) Rs. 3,000.

(d) Yes, Sir, except in the case of
publishers of such books.

(e) Does not arise.

Laccadive Islands

368. Bhri Pocker Sahib: Will the
Minister of Home Affalrs be pleased
to state:

(a) the present population of the
Laccadive Islands;

(b) the number of schools and hos-
pitals there;

(e) the percentage of literacy of the
people there; and

(d) the arrangements made for in-

troducing compulsory primary educa-
tion in the Islands?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) The
present population of Laccadives is
about 22,000;

(b) There are nine elementary
schools and six dispencaries in these
hitands;

(c) about 7 per cent.

(d) Under the Five Year Plan it is
proposed to previde facilities for pri-
mary education to all school-going age
children in the islands.
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Pakistan Nationals in West Bengal

319. Shri D. C. Sharma: Will the
Minister of Home Affairs be plessed
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to state the total number of Pakistan
mationals who have come over to West

Bengal during 1856-57 to stay per-,

manently?

rd
° The Minister of State in the Ministry
of Home Affairs (Shri Datar): 2,54,852
during 1856 and 1857 (till the end of
S'ephember).

Northern Zonal Council

311. S8hri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the estimated annual expen-
diture of the office of the Northern
Zonal Council and the share borme by
the parties concerned?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
estimated annual expenditure of the
office of the Northern Zonal Council
for the current year is Rs. 63,000 which
will be wholly borne by the Central
Government in accordance with the
provisions of section 20(2) of the
States Reorganisation Act, 1858.

Unions in Central Secretariat

312. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Unions in
the Central Secretariat, New Delhi;
and

(b) the number of Unions recognis-
ed?

The Minister of State in the Minisiry
of Home Affairs (Shri Datar): (a) and
(b). There are 11 Service Associations
and one Union. Of these, all but two
of the Associations have been
recognised.

Northern Zomal Council

313. S8hri D. C. Sharma: Will the
Minister of Home Affalps be pleased
to state the items discussed and
agreed upon st the second meeting of
Northern Zonal Council?

The Mipisier of State in the Minls-
try of Home Affairs (Shrl Datar): The
Northern Zonal Council discussed and
took certain decisions of which a

993
summary is laid on the Table of

the Lok Sabha. [See Appendix I,
ammexure No. 102.)

Language of Delhi Administration

?l& Shri D. C. Sharma: Will the.
Minister of Home Affairs be pleased
to state:

{a) whether the memorandum sub-
mitted by the Delhi Pradesh Hindi
Sahitya Sammelan in June, 1957, re-
garding the language for Delhi Ad-
ministration, has been considered; and

(b) if so, the decision taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

and (b). The memorandum is under
consideration.

Scientific Liaison Officers

s15 J Shri R. C. Maghi:
Shri Subodh Hasda:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the Indian Missions and the
Embassies in foreign countries, where
Scientific Liasison Officers have been
posted;

(b) the function of the said Liaison
Officers; and '

{c) average expenditure for such
an officer?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. E. L. Shrimali): (a) At present
it is only the High Commission for
India in London where a Scientific
Ligison Office has been set up. The
Indian Scientific Liaison Officer there
also acts as Scientific Adviser to the
High Commission.

(b) His main functions are:—

(i) to keep abreast of the latest
improvements in technigues
and scientific and technical
developments and make this
information available in Indin;
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(ii) to facilitate exchange of
scientific  information and
experimental material such as
plants, animals, microorga-
nisms, ete.

«(iii) to help, wherever required,
in the placing of research
workers in  British and
American laboratories for
research or training;

«iv) to attend scientific and tech-
nical conferences in the UK.,
FEurope and U.S.A. to which
delegations are not sent from
India;

to visit laboratories, research
institutes, research depart-
ments of universities and
industrial research organisa-
tions in the UK., Europe and
U.S.A. to obtain information
regarding scientific and tech-
nical development.

—

(v

(¢) The expenditure of the Indian

-Scientific Liaison Office in London

during the last four years was as
~follows:—

1053-54 Rs. 68,813

1954-55 Rs. 66,707

195558 Rs. 64,730

195657 Rs. 68,622
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M, N, Roy Archives

317. Shri Heda: Will the Ministet
of Education and Scientific Kesearch
be pleased to state:

(a) whether it is a fact that the
Indian Renaissance Institute of Dehra
Dun are preparing a volume entitled
‘M. N. Roy Archives’;

(b) what assistence was sought and
given by the Government of India;
and )

(e) how the National Archives of
the Government of India are associat~
ed with the project?

The Minister of State in the Ministry
of Education and Scientific Research

" (Dr, K, L. Shrimall): (a) Yes, Sir.

(b) The Indian Counecil of World
Affairs, the sponsors of the ‘M. N.
Roy Archives" project, requested for
the services of an officer of the
National Archives of India for advis-
ing on technical matters such as pre-
servation, arrangement, listing and
compilation of the material. The re.
quest was complied with.

(c) The National Archives of India
was associated with the project in the
manner stated in reply to part (b) of .
the question. During the years, 1954
55 and 1955-58, Mrs, Roy was also
given a grant of Rs. 10,000 to help her
to meet the expenses in econnection
with the sifting and classifying the
political correspondence and other
materia] of interest belonging to the
late Shri M, N. Roy.

Office of the Assistant Commissioner
for Beheduled Castes and Scheduled
Tribes

s Shri A. K. Gopalan:
’ Shri Vasudevan Nafr:

Will the Minister of Home Alfalrs
be pleased to gtate:

(a) whether it s a fact that over
50 cases of termination of services of
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 personne] employed in the office of
the Assistant Commissioner for
Schedule Castes and Tribes, Nagpur,
have taken place since the inception
of the office in 1954;

(b) whether Government have re-
ceived any allegations of malpractices
in the said office; and

(c) if so, whether any steps have
been taken to remedy the situation?

The Minister of State in the Ministry
of Home Affairs (Shrl Datar): (a) to
(c). From the information available,
it appears that the services of 12
persons were terminated due to un-
satisfactory work. The exact position
is being wverified.

An inquiry is being made into the
complaints received.

Income-Tax Evasion

319, Shri H. N. Mukerjee:
*"| Shri M. Ellas:

Will the Minister of Finance be
pleased to state:

(a) the number of allegations,
anonymously reported or otherwise,
regarding evasion and under payment
of income-tax payable to the State
during 1854-55, 1855-56 and 1836-57;

(b) whether such allegations have
been properly investigated;

{c) how many of them were found
to have some substance; and

(d) what, if any, has been the
amount collected or demanded by
Government In pursuance of informa-
tion conveyed in such reports?

The Deputy Minister .of Finance
(Shri B. B. Bhagat): (a) to (d). The
required information is being ocollect-
ed and a statement will be laid on the
table of the House as early as possible.

Coal Washing Plant at Kargali

328, Bhri T. B. Vittal Rao: Will the
Minister of Stesl, Mines and Fasl be
plessed to wtate:
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(a) the number of workers em-
ployed in the coal washing plant at
Kargali;

{b) what percentage of workers are
provided with quarters; and

(c) the steps proposed to be taken
for providing them with quarters?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
coal washing plant in Kargali has not
yet gone into production. When it
is in full production, the number to
be employed in its operation will con-
sist of 132 numbers of unskilled cate-
gories of workers, 16 numbers of
skilled categories and 11 numbers of
executive, supervisory and clerical
personnel.

(b) It is the intention of the
National Coal Development Corpora-
tion (Private) Limited to provide the
staff to be employed in operation of
this plant with quarters.

(c) Steps are being taken by the
National Coal Development Corpora-
tion (Private) Limited to construct the
quarters.
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Official Emblem

322. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that cases
have been brought to the notice of
Government that Official Emblem has
been used by private individuals or
non-official organisations;

{b) if z0, the number of cases re-
ported during the last two years; and

(c) the action taken against the
offenders?

The Minister of State ia the Minis-
try of Home Affalry' (Shri Datar): (a)
to (). 20 cases of unauthorised use
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of the State Emblem came to notice
during the year 1956 and till the end
of October, 1857. The State Govern-
‘ments /Union Administrations concern.
ed were asked to draw the attention
of the person/persons concerned to the
Press Communique issued on the sub-
Jject on the 10th May, 1948 and also
to the provisiong of Section 69 of the
‘Trade Marks Act, 1940 and the cm-~
blems and Names (Prevention of Im-
proper Use) Act. 1950 which prohibit
the unauthorised use of the State Em-
blem. This has had the desired
effect in all cases. Copy of the Press
<Communique is laid on the Table of
the Lok Sabha. (See Appendix I,
annexure No. 103].

Specialised Administrative Tribunals

323. Shri N. R. Munisamy: Will the
Minister of Law be pleased to state
whether representations have been re-
ceived by Government protesting
against their reported decision to
set up specialised administrative
tribunals over which the High Courts
would have no jurisdiction?

The Minister of Law (Shri A, K.
Sen): No such decision as 15 referred
to in the question has been taken.
Representations against the proposal
to constitute administrative tribunals
‘have been received by Government.

Engineers at Rourkela Steel Plant

324. Shri Mahanty: Will the Minis-
‘ter of Steel, Mines and Fuel be pleas-
«ed to state:

(a) the total number of Executive
and Assistant Engineers employed by
the Hindusthan Steel Ltd. at Rour-
kela; and

(b) whether any of the Engineers
‘have been appointed without the
standard qualifications?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 13
and 43 respectively; and

{b) Yes, Sir. The prescribed quali-
fications were relaxed in the case of
one executive Engineer and ten
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Assistant Engineers in view of their
extensive practical experience.

Security Force at Rourkela Steel
FProject

825. Bhri Mahanty: Will the Minis~
ter of Steel, Mines and Fusl be
pleased to state:

(a) whether the Management of
the Hindusthan Steel (Private) Lid.
maintains a Security force at Rour-
kela;

(b) the total trengith of the Force,
men and officers;

(c¢) the tota] monthly remuneration
paid to the employees in this Depart-~
ment; and

(d) the purpose for which thig
force is maintained?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) The total strength of tha force
1= 204 which includes one Assistant
Security Officer.

(¢) Rs. 21,600 p.m.

(d) The function of the Security
Department is to keep Watch and
Guard against theft and pilferage etc.,
of Company’s materials stored at
various sites of the Township and
plant area spreading over about 20,000
acres of land and to assist in the
maintenance of Law and Order.

Government H, & 8. Factory,
Kanpur

326. Shrl 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether suitcases, portfoliog
and air travelling bags are being
manufactured for civilian use in
Government H, & S. Factory, Kan-
pur; angd

(b) if so, the tota] number of such
articles manufactured during the
period from 1st January, 1956 to
30th September, 19577
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The Deputy Minister of Defence

(Bhri Raghuramaiah): (a) Yes, to a
limited extent.

(b) (i) Air suitcases .. 4 Nos.
(ii) Portfolios/
Brief cases 150 Nos,
(iii) Alr Travelling
bags .. 13 Noe.

P.T.0. Concesion

327, Shri 5. M, Baperjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that P.T.O.
concession fg being extended to
indusirial staff of the Defence instal-
lations; and

{b) it so, whether these orders
will have retrospective effect from
the date on which this concession
was given to non-industrial staff?

The Deputy Minister of Defence
(Bhri Raghuramaiah): The question is
under consideration of Government.

Service Conditions of Dairy Farm
Employees

328, Shri . M. Banerjee: Wil the
Minister of Defence be pleased to
state;

(a) whether the same service
conditions apply to Dairy Farm
Employces as those applicable to
other civilian employees under his
Ministry; and

(b) whether negotiating machi-
nery and work committees  are
functioning in Dairy Farms?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes.

{(b) Works Committees are func-
tioning in all Dairy Farms.

There are no recognised Trade
Unions in any of the Dairy Farms.
The unrecognised Unions which are
affiliated to the All [ndia Defence
Employees’ Federation and satisfy the
necessary conditions for representing
the workers at the Unit level as laid
down in the constitution of the
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Negotiating Machinery are, however,
given every opportunity to represent
the grievances of the = employees,
through the elected memberg of the
Works Committees, by being permit-
ted to discuss such grievances with the
Officer-in-Charge /Manager of the
Farm, at the meetings of the Works
Commiitees,

Directorate, Map Publication,
Dehra Dun

328. Shri 8, M. Banerjee: Will the
Minister of Education and Sclentific
Research be pleazed to state:

(a) the total number of staff beth
class IIT and IV under the Director,
Map Publication, Dehra Dun, declar-
ed quasi permanent and permanent;
and

(b) whether contingency staff will
also be made permanent?

The Minisier of State in the Minis.
try of Education and Sciemtific Re-
search (Dr, K, L. Shrimall): (a) 315
Class III and 328 Class IV employees
under the Map Publication Directorate
were quasi-permanent and 273 Class
I1I and 79 Class IV employees were
permanent on the 30th September,
1957,

(b) Yes, Sir, after thcy have beerr
transferred to the regular establish-
ment and have completed 7 years'
service in that establishment. Contin-
gent staff becomeg eligible for transfer
to the regular establishment after
completion of 3 vears' service.

Excise Department in Orissa

330. Shri Sanganna: Will the Minis-
ter of Finance be plcased tp refer to
the reply given to Starred Question
No. 715 on the 8th August, 1857 in
respect of the staff quarters for the
Central Excice Department in Qrissa
and state:

{a) whether any progress has since
been made in this behalf; and

(b) if so, with what results?

The Deputy Minister of Finance
(8hri B, R. Bhagat): (a) The aite
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originally selected at Cuttack has
since been approved by the Govern-
ment Architect, Orissa,

{(b) The acguisition of the site is
under consideration.

Naval Establishment at Pallipuram

3231, Shri Narayanankutty Menon:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government propose
to start any naval establishments at
Pallipuram, in the Vypeen Island of
Kerala State;

{b) if so, what is the nature of the
establishment- and the area of land
required for the purpose; and

(c) what is the total estimated cost
of the establishment?
The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No.
(b) Does not arise.
(c) Does not arise.
Scholarshipe

332. Shri Bahadur Singh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the Government of
Czechoslovakia have offered five
scholarships to Indian nationals;

(b) whether applications have
been asked for from candidates; and

(c) if so, the number of such appli-
cations received upto the last date of
applying for that?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimalf): (a) Yes,
Sir

(b) Yes, Sir.

(c) 52 applications,

Qfern fa s

233, wWregmw Tag: w7 rAm
wr e fuw Y ag wa W oww

s Written Answers 18 NOVEMBER 1857 Written Answers

1004

s fis 0¥ &g wrw § feadl ol
Aferm e & o 71 Y ) & o'+ W=
w7 2 off §, ey o} w1 et 3t
SRR

e, W s fuw st (e
o fag) @ @ F A o o @
b Bl R Raek Rabac
A @R ¥ R W@ gL
N =yl ¥ o Y & W
dgwa weqr & feoar ¥ O wwr &
frdll ®Y 9% &% AE ¥ w7 T
# § tw o 9z iFa fem mv @
fix 3 g: fafoer w 7% g won wrow
wt¥) mygmfah g fed g
e & $T FT0 aToW FW A § )
TORTT & qTF X9 AT w6 g Y
2 fr 4 &F wra-%T 27 ¥ fodt geroemd).

g waxr A
qfew grar wm-ax o famaw

3¢ W AT wwe R qreend
WA gy @ w7 ¥91 w47

(%) #=mag a= & fe yy feereas,
Yy $T THAN F qeq wfAg) &1 o6
TAAA gHT 9T, IAW IFIA 4% gETA
fagr a7 i gfes #1 afe sgir & faar
Fofam sw-aqr 9x faoawr & &
fag avad 7 fawm Mm@ A0% feew
a1 ;R

(@) afx g, & & a& v
g7

THATRY W wvw SH (s
mY) - (¥) a7 w1 gury fadm
¥y 7 Ff faar mar an, feey avad
# v g1 & sfeveror & fawy & gy
9% & frard v fAZa fegr o ar

(&) s & a8 vzar



100§ Written Answers

ll.l.l.mmAtlﬂlll‘

335. Shri Dasaraths Deb: Will the
Minister of Education and Selentific
Research be pleased to refer to the
reply given to  Unstarred Question
No. 755 on the 20th August, ¥857 and
state:

(a) whether information has been
«collected regarding the number of
‘temporary professors and shortage
-of teaching staff etc, in the MB.B.
*College, Agartala, Tripura; and

(b) if so, what steps Government
propose to take for the improve-
ment of the college?

The Minister of State in the Minis-
try of Education and Scientiic Re-
search (Dr. K. L. Shrimali): (a) and
(b). Yes, Sir. The proposals received
from Tripura Administration are being
-examined.

Indian School of Mines and Applied
Geology, Dhanbad

336. Shri Jhulan Sinha: Will the

Minister of Education and Scientific
Research be pleased to state:

{a) the increase in the number of
students admitted to the Indian School
:of Mines, and Geology, Dhanbad, dur-
ing the current year;

(b) the position with regard to the
number of scholarships tenable there;

(c) whether the proposed classes in
Petroleum Technology and Applied
‘Geophysics have been started this
year; and

(d) if so, the number of students
-who have joined these classes?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a)
Under the development Plan of the
Schoo), provision is being made for
an annual admission of 150 students
to the various courses as against an
admission of 48 students in previous
wears. In the current year, 140 stu-
dents have been admitted to the first
wear of the courses in Mining, Applied
Geology, Petroleum Technology and
Applied Geophysics.
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(b) 118 scholarshipz are available In
the School at present. These have
been instituted by the Central Gov-
ernment, State Government, Trusts
ete.

(c) and (d). Yes. 24 students
have joined Petroleum Technology
course and 8 students Applied Geo-
physics Course.

Subsidy for Housing in Manipur

337, Shri L. Achaw Singh: Will
the Minister of Home Affairs be pleas.
ed to state:

(a) whether the Scheduled Caste
people in Manipur have been given
any subsidy or loan for housing
during 1956-57;

(b) if so, the amount thereof; and

(¢) the amount provided for 1957-
58 and how it is proposed to be
utilised?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No Sir.

(b) Does not arise.

(c) Rs. 20,000 (Rupees twenty
thousand) have been provided for
Scheduled Castes Housing Scheme
during 1957-58. The amount will be
utilised in giving subsidies in the
form of building materials to such
poor families who are prepared to
contribute manual labour to build
their houses.

Tribal Studeats in Manipur

338. Bhri L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Unstarred Question
No. 1383 on 9th September, 1857, and
state:

(a) how many tribal students of
Manipur pursuing post-matriculation
course of study could not avail of
the free tuition facilities provided by
Government and have been awarded
scholarships only; and

(b) which are the institutions in
which these scholarships are tenable?
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Tus Minkster of Stite in the Minls-
try of Educsliod sng Bdlsntife Re-
search (Dr. K. L, Shrimall): (a) and
(63. A statement is laid on the
Table of the Lok Sabha. [See
Appetidix’ I, annexure No. 104].

399. 8hri Maniyangadan: Will the
Minister of Defence be pleased to lay
a statement on the Table showing the
number of recruitment centres for the
Defence Services in each State and
the quota of recruits, if any, aliotted
to each centre?

Tt Deputy Mihister of Defence
(Sardar Majithia): A statement show-
ing the number of retrulting centres
for thé Deferice Services in euch State
is laid ot the Table of the Lok Sabha.
[Ske Appendik I, annexure 103].

There iz no fixed quota of recruits
allotted to each centre. The require-
ments are periodically reviewed and
ad-hoc demands are placed on the
various recruiting centres, depending
on the population of the area con-
cerned, response to recruitment in that
area in the previous years and other
factors. It is not in the publie
interest 1o disclose the size of this
demand in respect of any particular
centre for any period.

Salary of Armymen

340. Shri Warior: Will the Minister
of Defence be pleased to state;

(a) whether a sum of Rs. 3.00 is
cut from the monthly salary of army-
men as deferred pay; and

(b) it so, whether any interest is
allded to the sum thus accumulated?

The Depiity Minisier of Delence
(Hirdar Mijithid): (s) A sum of
Rk, § P is included in the rate of
py of ah Other Rank in the &rmy

d8 defetred pdy, that is, & of his
éindiuments bf which thé payrment is
ddterred. ThHE deletted eleme

i the case of a ‘ tint (eti-

Wity s Ha € pak
2336 L8.D.
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¢tb) A& the thoney Ix due only at a
tu‘_nn'e‘dnle. e.g., on l!rmm‘iﬂm of
serité, oh n as Junior
Cniﬁu'iiiﬁ&hb! Officer, ete., the gues-
tion of intérest dbes not arise.

Political Organisations
341. Shri T. K. Chaundharl: Will the

Minister of Hbifle ANitrs be pleased
to sthth:

(a) whether his Ministry maintains
a list of subversive political otganivi-
tiohs i1 the Country;

(h) whether it is a fact that police
verification for appointees to Govern-
mént of idid services as well as Stite
Gdveérnrheht services are made on
the basis of this list; and

(c) the names of the subversive
political parties and organisations
included in that list?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Government endeavour to have infor-
mation rtegarding all political organ-
isations.

(b) It is the duty of Government to
ensure that persons recruited to the
public services are suitable in every
way, and information relating to the
candidate’s participation or association
with subversive activities is naturally
taken into account in determining his
suitability..

(e) It will not be in the public
interest to furnish the information
asked for.

Copper Area of Nellore District

342. Shri B. L. Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any decision has been
arrived at in the matter of leasing out
the Copper area in Garimenpenta
area in Nellore District (Andhra
Pradesh);

(b) whether applications for mining
leases for the area have been disposed
off; and

{¢) it so, when?
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The Minister of Mines and Oil
(8hri K. D. Malaviya): (a) to (¢).
The information is being obtained
from the Andhra Pradesh Government
and will be laid on the table of the
House when received.

Supply of Steel efs. to Tripura

343, Bhri Bangshi Thakur: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the annual quota of steel
supplied for the development of
Tripura including C.I. sheets, various
kinds of Rods etc. from 1548 to 1957;

(b) whether the full quotas have
been lifted and utilised every year;
and

{c) if not, the annual quota mnot
utilised year by year and the reasons
therefor?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 106].

Tripura Administration Office in
Calcutta

344. Shri Bangshl Thakur: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any office of
Tripura Administration in Calcutta;

(b) it so, its functions; and

(¢) how much is spent on that
establishment yearly?

The Minister of State In the Minis-
try of Home Affairs (S8hri Datar):
(a) Yes.

(b) To facilitate movement of goods
on Government account from various
places to Tripura, to arrange for the
supply and despatch of essential com-
modities including controlled goods
for which allocation of wagons is
made at Calcutta; to liaison with Cen-
tral and State Government offices in
Calcutta on matters relating to Tri-
pura: and to market Tripura pro-
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ducts of a specialised nature through
the Sales Emporium at Calcutta.

(c) Rupees thirty thousand approxi-
mately. g

Central Advisory Board for Harijans

M5. Shrl B. 8. Murthy: Will the
Minister of Home Affairs be pleased to
state:

(a) whether any programme was
chalked out at the meeting of the
Central Advisory Board for Harljan
Weltare held on the 2nd October,
1957 at New Delhi for the speedy
welfare of the Scheduled Castes; and

(b) if so the gist of the programme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A copy of the Minutes of
the meeting of the Central Advisory
Board for Harijan Welfare held on
the 12th October, 1857, is laid on the
Table of the Lok Sabha. [See Appen-
dix I, annexure No. 107].

Managing Agents

346, Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it 13 a fact that in some
cases shares held by the managing
agents have been sold at much higher
prices than the market price; and

(b) whether Government are con-
templating to insist that the purchaser
should offer the same price to all the
shareholders when the controlling
interest is transferred in future?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Such cases
are possible and one case came to the
notice of Government. Share market
transactions do mnot, however, ordi-
narily come to the notice of the Gow-
ernment unless there is a complaint
againgt the company or from the man-
agement of the company under section
409 of the Companies Act against an
apprehended change arising in  the
ownership of shares. Where the man-
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aging agents themselves have sold
their holdings in the managed com-
pany, there is no possibility of any
such complaint being made to  the
Government.

(b) Government have no power to
interfere with the sale and purchase
of shares taking place under agree-
ment between parties including the
manpaging agents. Where Govern-
ment's approval is sought to the
appointment of new managing agents
or managing directors as a result of
the transfer of controlling interest,
Government will consider on the
merits of each case how far it is pos-
sible to stipulate as a condition prece-
dent to the grant of approval that the
purchasers (including those who have
sought to obtain a controlling interest)
should offer to buy the shares from
the other shareholders also at the
same price as was paid to the manag-
ing agents.

Ex-Servicemen’s Organisation

347. Shri Assar: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that appli-
cations have been received from Ex-
servicemen’s Organisations demanding
increasé in their pensions; and

(b) if so, whether Government are
considering their demand?

The Depnty Minister of Defence
(Bardar Majlthia): (a) Yes.

(b) Government have considered
their demands. It has. however, not
been found possible to go beyond the
extent of concessions already
announced.

Prohibition in Delhl

M8. Pandit J. P. Jyotishi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 358 on the 30th July,
1857, and state:

(a) the number of periodical raids
lorganized by the police and the excise
3:1&&3&2;-:3 19056 and 1987;

(b) the number of people (i)
arrested, (ii) prosecuted, and (iii)
punished for the said crime?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b).

1956 1957

Up-to-date
Number of raids 69 71
Number of persons
(i) arrested 93 51
(ii) prosecuted 93 39
(iii) punished 24 7

Loans and Granis to Mysore

350. Shri Mohamed Imam: Will the
Minister of Finance be pleased to
state:

(a) the amount of flnancial assist-
ance given by Central Government
to Government of Mysore by way of
loans and grants since 1850-51;

(b) the amount spent by State Gov-
ernment on capital works and for
normal expenditure; and

(c) the names of capital works on
which this amount has been spent?

The Deputy-Minister of Finanoe
(Shri B. R. Bhagat): (a) to (¢). The
information is being collected and
will be laid on the Table of the

House.

Mineral Weaith of Kangra

351, Shri Ajit Singh Sarhadl: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the steps so far taken to exploit
iron ore, antimony, lead, copper and
asbestos deposits found in the Kangra
District of Punjab; and

(b) whether any success has been
secured in commercially exploiting
Mica from the erstwhile Pepsu areas
of Punjab?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) No steps have
been taken because iron ore, antimony,
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it the Bank's counter khd all eountey-

copper, lead and asbestos found in the '
et cdifis dfe disposed of il dccdrd-

Kangra District is in too small quan-

tities to be commercially explditable.

(b} Mica octurs in the Mohinder-
garh DistHet dt Panchnota ahd adjoln-
ing areas. It is of small size and poor
in quality. Of the three mines that
were working in this area, one
definitely shut down in September,
1953 while the other two are reported
to be in difficulties and may alsd shut
down shortly.

Brass Two-Anna Coins

Shrl Hem Raj:
Shri Datjit Singh:

Will the Minister of Finance be
pleased to state:

(a) the number of brass two anna
ooins withdrawn from circulation
during the months of July to Octdber,
1857,

(b) whether it is a fact that large
number of traders have purchased
these twe enna coins from people at
the rate of As. 1/8 and realised As,
-I2]- per coin at the State Bank of
India Branch at Dharamsala; and

(c) whether it is a fact that the
same kind of coins were rejected at
the said Branch when presented by
public and were accepted from the so
called traders?

L Li N

The Deputy Minister of Finance
(8hri B. B . Bhagat): (a) During the
months of July to September, the
following quantities of (nickel) brass
two anna coins have been withdrawn
trom circulation:

Month No. of pieces
withdrawn
July 28,96,240
August 42,38,400
September 34,07,600

The figure pertaming to the month
of October, 1857, is not yet available.

(b) The State Bank of India is not
aware of such transactions.

(¢) No, Sir. All geiuink coins,
intluding the nickel bfsiss two anna
coini, are freely dcceptad or exchamiged

ifde with tHe Felevant rules.
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Central Sales Tax Act

354. Bhri Vajpayee: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Gov-
ermment have peen requested by the
Jammu and Kashmir Gqvernment to
extend the Central Sales Tax Act to
that Staje alsp; and

(b) it so, thg decision taken
thereon?

The Deputy Minister of Finance
(8hri B. B. Bhagat): (8) Yes.

(b) The matter is under considera-
tion with the Government.

Legal Assistance to Scheduled Castes

355. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
amount allocated for free legal assist-
ance during 1958-57 to scheduled
castes and scheduled tribles in Orissa
State has not been utilised; &nd

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
Out of an amount of Rs. 2,000 allocated
to the Orissa Government for pro-
viding free legal assistance to Sche-
duled Castes during 1956-57, only
Rs. 600 could be utilised, The State
Government did not propose any
scheme for giving legal assistance to
Scheduled Tribes

(b} As the cases falling under the
Untauchability (Offence) Act, 1055
became cognisable, legal assistantce
wae given only in cases involying
gjectment of Harijans from land. Such
cRses were not many.

ors.c

hdul Balsp: Wil the

18.
mmﬂamtaevleaud

Minister of
o siate:
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{a] the total number of applications
rereived by the Upion Public Ser-
vice Commission for the Government
posts from April 1956 to March 1857;
and

(b) the ‘total amount of application
fees received during the above period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
1,11,534.

(b) Rs. 21,36,600.
ferit & v fewreit
s, o e v R el
twifre wwn g ag AR S E
¥ fs
(%) w& awg fadw) & e A=
i frardt ey sy sk R W

(a)uﬁv%wrﬁ‘ frad faandt
§ o & fea fam Fawdt Y farey
T s @E !

firer aire dwmfre T Saran
H Trea-A (¥ wTo Ao sfwIwl) :
(%) t-t-texe @% ® 5y g
& w38 g frandt
fROTTTRE |

(&) fafw 3w & @ a1 @
farariqat &7 41T 27 wreT UF faaw
T wE O & fomy v 4 [wfed
afefrez ¢, A WET tor]

Manuments in Punjad

359. Sardar Iqbal Singh: Will the
Minister of Education and Sclientifie
Research be pleased to lay a state-
ment on the Table showing:

(a) the number of monuments in
the State of Pupjap which are at
present under the supervigion of the
Central Government;

{b) theijr names, places and the
distripts in which they are sifusted;
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{c) the date on which each monu-
ment was brought under the super-
vision of the Union Government; and

(d) the amount spent so far on The
protection and improvement of each
of the monuments since 18537

The Minisier of State in the Ministry”
of Education and Selentific Research
(Dr. K. L. Shrimali): (a) 107.

(b) and (c). A statement giving the
required information is laid on the
Table of the Lok Sabha. (See Appen-
dix I, annexure 110.]

{(d) The amount spent on the main-
tenance of the monuments during the
last three years is given in Statement.

Disabled Personnel

380. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state the number of personnel declared
digabled or unfit on the basis of health
in the Indian Army (including civi-
lians) since the 1st December, 1955,
yearwise?

The Deputy Minister of Defence
(Sardar Majithia): The information is
being collected and will be laid on
the Table of the Sabha in due cburse.

Smuggling

361, Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) the total amount and value of
unauthorised gold and jewellery seiz-
ed by the customs authorities at air
and sea ports of India from in-coming
and out-going persons during the
year 1957 so far;

(b) whether any such gold and/or
jewellery was returned to any per-
sons from whom it was seized: and

(c) ifiso, the reasons therefor?

The Deputy Minister of Finance
(8hrl B. E. Bhagat): (a) Unauthorised
gold and jewellery seized by the
Customs authorities at air and sea
ports of India from in-coming and
out-going persons during the year 1857
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(January to October, 1957) aggrega-
ted 26,153 tolas, valued at Rs. 34,02,605.

(b) & (c). Yes, in some cases
gold and jewellery was returned to
the persons from whom it was seized
for the following reasons.—

(i) on investigation it was found
that no offence was established, and/
or (ii) the wdjudicating officer was
satisfied that the circumstances of the
cagse did not justity outright conflsca-
tion; in such cases, release was sub-
ject to fulfilment of certain condi-
tions such as payment of duty, pay-
ment of fine, re-export to the country
from which the gold or jewellery was
imported etc.

Estate Duty

362. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) the total number of Estate Duty
cases registered in Punjab from the
1st April to the 30th June, 1957; and

(b) the number of cases disposed of
and the amount of collected therefrom
district-wise?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) 43.

(b) 32 cases were disposed of in
Punjab (all districts) during the
period from the lst April to the 30th
June 1957; a sum of Rs. 23,308]- was
collected towards payment of estate
duty during the same period.

All Estate Duty cases arising in
Punjab ares dealt with by two Estate
Duty Officers, one at Amritsar and the
other at Patiala and as they are not
required to maintain Estate Duty sta-
tistica district-wise, particular of dis-
posal and collection for each district
of Punjab are not readily available.
It is also felt that the time and
labour involved in obtaining these
particulars may not be commensurate
with the results likely to be achleved,
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Alr Force Accldents

© 383, Sardar Igbal Singh: Will the
Minister of Defence be pleased to lay
a statement on the Table showing:

(a) the total amount paid as com-
pensation in all and per capita to the
relatives of the victims of accidents
in which LLAF. planes were involved
during 1957 so far;

{(b) the number of cases in which
no decision has yet been taken with
regard to payment of compensation;
and

{c) if no compensation has been
pald, the reasons therefor?

The Deputy Minisier of Defence
(Sardar Majithia): (a) The under-
mentioned pensionary awards have
been sanctioned 2o far to the relatives
of those who were killed:—

Detafled of pensionary awards.

Fig. Off. R.L.C. Richard—Depen-
dant’s pension of Rs. 388.71
nP. per annum to the father,
subject to annual review.

Flg. Off. C. S. Srinivasan—Depen-
dant's pension of Rs. 1350 per
annum to the father, subject
to annual review.

Sgn. Ldr. §. Biswas—Rs. 3,000 as
family gratuity to the widow.

The undermentioned special allow-
aneces have been sanctioned to the re-
latives of Flg. Off. B. R. Jain and
‘Warrant Officer S. N. Choudhury who
are missing, pending confirmation or
otherwise of their death:—

Flg. Off. B. R. Jain—Rs. 150 per
mensem for a period of six
months with effect from
9-5-87, to the wife.

WIO. 8. N. Choudhury—Rs. 70 per
mensem for a period of six
months with effect from
8-5-57, to the wife.

(b) 13
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(c) In these 12 cases, their the pro-
ceedings of the Court of Inquiry held
to enquire into the circumsstances of
the accident have not yet been finali-
sed or the necessary information/
documents have not yet been received
from claimants to pensionary awards

Institnte of Armament Studies,
Kirkee

364. Sardar Igbal Bingh: Will the
Minister of Defence be pleased to
state:

(a) the amount spent since the 1st
August, 1856 on the research wing of
the Institute of Armament Studies,
Kirkee;

(b) whether all the present officers
of the wing are Indians; and

(c) the total amount to be apent
during 1957-58?

The Deputy Minister of Defenoce
(S8hrl Raghuramalah): (a) The Insti-
tute of Armament Studies, Kirkee, i
a research-cum-instructional estab-
lishment and the two functions are so
closely interlinked that one cannot be
divorced from the other. It is there-
fore not possible to calculate the
expenditure on research alone sepa-
rately.

The amount spent on the Institute
from the 1st August 1956 to October
1957 is however Rs. 6,42,800 approxi-
mately.

(b) No. Two of them are British
Nationals.

(¢) The estimated total amount to
be spent during 1957-58 is Rs. 7,58,800.

Wellare Extienslon Projocts in Punjab

365. Sardar Igbal Singh: Will the
Minister of Education and Sclextific
Research be pleased to state the num-
ber of Welfare Extension FProjects
allocated to Punjab by the Central
Social Welfare Board for the years
1958-57 and 1087-58 so €ae?
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The m ol M In the Minis-
wy Education and Scientific
M (Dr. K. L. Shrimall):
1956-57. [}
1947-88. 1
{so far).

Library Movemenat

268, Sardar SBingh: Will the
Minister of Educafion and Sofentific
Ressapeh be pleased to state:

(a) the amount of grant given to
Punjab for encouraging library move-
mapt in the State during the period
from 1850-51 to 1856.57; end

(b) the number of libraries opeped
there with the above assistance, dur-
i.ng the same period?

The Minister of State in the Minis-
try of Education and Sclentific
Regearch (Dr. K, L. Shrimall): (a)
Rs. 11,22,275 were given for setting up
7 Libraries.

(b) Five libraries were actually
opened, and an expenditure of
Rs. 6,24,302 was incurred.

Military Field Firing Ranges

367. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of the villages
acquired by Government for military
fleld firing ranges during 1956 and
1987;

(b) the total population and the
area affected;

(¢) the alternative accommodation
and compensation given;

(d) the cases decided and the cases
still pending; and

(e) the causes for delay?

The Depnty of Defence
‘W Majithia): (s) During 1956,
land sppurtenant to 23 villages was
Ranges o land hhs b acarpos
es acg!
for this purpose in 1987.

qx

(b) The tetal Pepulation and ares
affected are about 7,000 and 30,500

scres, respectively.

(c), (d) and (e). The land was
ﬂuirea under the Land Acquisition

{, 1884, under which the land-pwn-
ers are entitled to get only compensa-
tion for the acquired land. The are
not entitled to any alternative accom-
modation. The Government have
accepted the Collector's award regard-
ing the amount of compensation and
orders guthorising the payment of the
same will be issued shortly. After the
issue of the orders, the responsibility
for the payment of compensation will
rest with the Btate Government, How-
ever, in order to avoid hardship to the
land-owners, the State Government
have been authorised to make “on
account” payments to the extemt of
Rs. 30 ]akﬁ:

. 12 hrs.

MOTION FOR ADJOURNMENT

nsTuRBANCES TN RAMAMNADAPURAM
DisTRICT

Mr. Speaker: On the 1llth Now-
ember, Shri B. C. Kamble sought to
move an adjournment motion regard-
ing the disturbances in Ramanada-
puram District in Madras State.
After hearing the hon, Minister for
Home Affairs, 1 stated that the motion
would stand over and after con-
sidering all aspects of it, I would
give my ruling on its admissibility.

1 have since considered that matter.
The motion seeks to raise an issue of
law and order besides some ameni-
ties to the Scheduled Castes who
have been affected. So far as law
and order is concerned, it is exclus-
ively the responsibility of the State
Government. I, therefore, disallow
that portion.

If it was the intention of the
Member to discuss the question of
safeguards, etc. and amenities pro-
vided for those who have been affect-
ed, the matter could be raised im
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the debate on the Report of the

! for Scheduled Castes
an bes which is to be held during
this session. 1 will consider the
advisability of setting apart a separate
day for the discussion of the incon-
veniences suffered by those victims
in the Ramanadapuram riots. Norm-
ally 1 allow only that amount of
time that is allotted for a non-official
day, not more than 2¢ hours. A
full dl;r will be allotted for discus-
slon of the report of the Scheduled
Castes and Tribes and 1 cut it short
to 2} hours. In addition to a full
day that is allotted, 1 shall try to
give some more time especially with
regard to this matter, Whatever be
the inconveniences, whatever any
Member has to say with respect to
the Ramanadapuram riots and these
victims, the inconveniences suffered
by these people, the safeguards, and
whatever has to be done hereafter in
the future, all that I will allow. In
addition to the time allotted I will
consider the advisability of allotting
more time. There will be a full
dress debate on that matter. 1 dis-
allow this motion.

Shri B. 8. Myrthy (Kakinada—Re-
served—Sch, Castes): I bow to  your
ruling. We have to discuss two re-
port, not one report. Last time, you
allowed one day for one reportl.
Therefore, two reports, two days plus
some more time for discussing the
Ramandapuram riots. I know you are
also agitated about this.

The Ministar of State in the Minls.
try of Home Affalrs (S8hri Datar):
May I point out, Sir, it was true that
there was an intention to have &
debate on both the reports. But, I
do not know whether we have placed
a copy on the Table of the House so
far as the Second report is concerned.

Some Hon. Members: Not yet.

Ghri Datar: We must also  have
same time for getting the reactions of
the State Governments so far as the
recommendations or points made out
by the Commission are concerned.

In these circumstanoee, I suggest that
we might consider or debate the
report for the earlier year holding this
debate for the nex} session.

8hri B, 5. Marthy: May I submit
Sir, last time, it was on the specific
understanding that both the reports
will be discussed, we did not press
tor that. You know that, Now, the
hon. Minister comes and says, let
this discussion be postponed.

Mr. Speaker: No, no. There has
been some misunderstanding. The
hon. Member who is interested in
this subject will have two opportuni-
ties. It was originally thought for
that reason that the other report
should also be ready. The. hon.
Minister feels that though the report
is ready and can be placed, he would
like to gather the opinion of the
various State Governments before
the debate is held in this House.
1 Aing, in view of what Shri B, S.
Murthy has stated, there must be
twice the time allotted because there
are two reports, and the first report
will be considered independent of the
second report, to avoid this matter
being taken up next session. 1 do
not want this matter to be held over
till the next session or wait for the
presentation of the second report.

Shri Datar: So far as the presenta-
tion of the report is concerned, we
shall do it very soon.

Mr. Speaker: It both of them can
be taken up together, I shall try to
give some more time.

Shri Surendranath Dwivedy (Ken-
drapara): He does not agree to the
reports being taken up.

Mr. Speaker: Order, order. As
soon as it is placed on the Table of
the House, it is open to thiz House
to look into this matter and decide
and make its decislon. The opinions
of the various Governments will
come in later. I thought he was
withholding the report until the
opinions of the various Governments
are gathered. If the report is places
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[Mr. Speaker]
on the Table of the House, it is in the
hands of the House and we can get
these reports discussed, not only the
first report, but also the second report
and the Ramanadapuram riots,

Shri B. 8, Muarthy: Thank you.

Shrl Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Now, Sir,
for the first time a new excuse is
being brought forward to put off
this debate. It has been bad enough
to put it off when there is a consti-
tutional duty on the 'part of the
Special Officer to report to the Presi-
dent and for that report to be sub-
mitted to us. In the past, never
once has the question of the reaction
of the States been raised either to
axpedite the debate on it or to delay
it. We are not concerned with the
reaction of the States. Those reac-
tions can be embodied in the next
report. Our debate will relate to the
report itself, Therefore, 1 do sub-
mit that it is 8 very lame excuse for
doing us out of something in which
the entire House is deeply interested.
The sooner we debate it and the
longer the hours, the better.

Mr. Speaker: I shall fix a date as
early as possible. I request the hon.
Minister to lay the report as soon as
possible on the Table of the House.
Both will be taken together. Mat-
ters relating to Ramanandapuram riots
and those persons who have suffered
can also be allowed. I shall try to
consider the advisability of extending
the time which is normally allowed
to this by a few more hours.

Shri Sonavane (Sholapur—Reserv-
ed—Sch. Castes): There two reports
are being considered and discussed
together. Last time one day was
allotted for the report of 1855, Now,
the 1858 report is also to be con-
sidered. Thus two days should be
given plus some more time for the
discussion of Ramanadapuram incid-
ents. Ramanadapuram incidents
should be treated separate from the

wns awog “aodax ap JO UOIEENISTP

arrangement should be arrived at. 1
request that you will be pleassd to
consider that,

Mr, Speaker: I will consider.

PAPER LAID ON THE TABLE
ANNUAL RePORT Or THE COAL BoARD

The Minister of Bteel, Mines and
Fuel (Sardar Swaran SBingh): I beg
to lay on the Table a copy of the An.
nual Report of the Coal Board for the
year 1856-57. [Placed in Library. See
No. LT-358/57].

BUSINESS ADVISORY COMMITTEE
Eveventa RePORT

Sardar Hukam Singh (Bhatinda):
I beg to move:

“That this House agrees with
the Eleventh Report of the Busi-
ness Advisory Committee present-
ed to the House on the 15th
November, 1857."

Mr. Speaker: I zhall now put this
motion to the House.

The motion was adopted.

PAPERS LAID ON THE TABLE

RePORT oF THE MacGIsTERIAL ENQUIRY
INTO THE EXPLOSION AT KATPADI
AnD Rrrorrs or InsprcTorRs or Ex-
PLOSIVES INTO OTHER [EXPLOSIONS,
ETC.

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): With your
permission, Sir, I beg to lay on the
Table of the House a copy of each of
the following documents:

(1) Report of the Magisterial
Enquiry into the explosion at
Katpadi, ordered by the
State Government of Madras.
[Placed in Library. See
No. LT-360/57).
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(2) Report of the lnspector of
Explosives, South Circle,
Madras into the explosion at
Katpadi, [Placed in Library.
See No. LT-361/57)

(3) Report of the Inspector of
Explosives, East Circle, Cal-
cutta, into the explosion at
Asansol. [Placed in Labrary.
See No. LT-362/57.]

(4) Report of the Inspector of
Explosives, North Circle,
Agra, into the explosion at
Kanpur. ([Placed in Library.
See No. LT-363/57.]

(6) A note indicating steps taken
to eliminate possibilities of
such explosions on Railways,
[Placed in Library. See
No. LT-364/57.]

Shri 8. M. Banerjee (Kanpur): On
that day when questions were put,
the hon. Minister said that the mat-
ter of compensation to the victims
will also be embodied in the report.

Mr. Speaker: The hon. Member will
lock into the report. The report is
merely laid on the Table,. We are
not discussing it. The hon. Member
will kindly look into it.

PROBATION OF OFFENDERS BILL

Mr. Bpeaker: The House will now
take up further consideration of the
following motion moved by Shri Datar
on the 14th November, 1857, namely:

“That the Bill to provide for
the release of offenders on proba-
tion or after due admonition and
for matters connected therewith,
be taken into consideration.”

Out of seven hours allotted for all
stages of the Bill, 2 hours and 15
minutes have already been availed of,
and 4 hours and 45 minutes now re-
main. Shri Shree Narayan Das may
continue his speech.

ot sfwroraw ow (TTEAWT)
IR gorTE W 997 WY § fad wefie
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TOT W, 99 WY o fadaw 9% e
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% 1 ¥ 3g ¥Aw A8 @ o e
e aoET ¥R & A q, a7 A9 dar
A ¥ wre ¥ 9eqieal W Seee
# T $T  TUAT GACTYT AT wHK |
wt v § SfE 1 w3 T et
# o fadaw w1 & 9T T@r § o
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T afwgz o a7 w1 gg wiewc
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qufy & v fag & fogr wr g
o ¥ wnew v o Iman
fir wfew & wfvs sooet # @ s
w1 v fem wn T, fee ot o vaen
A4 @wam W wrwEea 496 |
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oy fis ® B ¥ WrOw W A ¥
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Wl w1 W frar s A7 fer &
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I e @ fag d g ag &
oA §i7 A Ay fE ared o faee
% wrntg wR A e fe s
w1 YW fusww & gundw fear @i
aafE are, dfew sme aw Wiy
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- s gfufa & gyt fear o 1 A @
NEATX &7 TEA T E | A€ @
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# gg o fazT s ;
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qefor &, ¥g 7% & Wik SE%
R A F g Al §
Rt & ¥ W s e
Afer e g8 e
}wid g asit § fs
WAR T WIH IS AW ¢
qAW $T WAH ISMEAT W,
e § e w fades W
wfis qu @ afrewr sw
¥ fis famr o axg feme fedt

&323 £l
PRYEPRFLIE

A

ATy wqrey ¥ fad ww oy o smen

18 NOVEMRER 1037  Ofenders Bijl 1080

<& w1 wmlad ag v g e
iy sioft ol g a @ R W
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A oft & | T wEar f o

oF wer W gEaisr srie
wfaw & dwa fear ag foradt gomTdt
Wi dxword W frger fisd ar
WX Fak sfpw ¥t specer o Wi



Probation of

g P TE TR & qw §w
aﬁﬁ rl[ fer ot
e b 4 vl v & g P

§ W e vt e W

Tem W T oW @t e
ir-wrch?r gEy W
mmmmﬁm

N fF o979 w99 9T T wORT WY

tw wrwett & ofr ¥ 4% 1 sreey g

afy ¥z ¥ qn fraslifaw awr€ ot

ftewr oy = gt e oy weafugt

¥ g ¥ fat smvear WX o i

i ® aorrt W W frwg &

ﬂ?%; &

’i%

|
1t
‘i"

F9 gua & fo@ @ waw 61
it § & sfamedra & afer it o
AR B A Fo g § A AR
% £ qrar & a1 fe S wfed av
X e F gt X awA W g 4 R
wrr #fr ot § wgar g § &
I fefmesh & vodsm wnfa
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R—amx § ot v weufedi w
gwre fwr w7 qwer &

wser g, wis e & i
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[= simm zre]

& s T w1 ¥ wifgd afen @y
gg e wifi|d fe wow R
e ww oAy Ay @ e w-
FT WY TRT §I5A g7 I e 6
g I v aoa fafww wog s
W R W IfE S @R
¥ fordt s w7 A% | a5 danfre aan
T g # A Sorvefy g Ay FA W
W aw fmd aiw gy woafydi |
T 3 &Y a1 * eqfra wF I
ot & falwor & T WX IE%
af@ I §N T OF STIRE
WY AR W WRE A & R d
# W & § e g wme s
TEWY T A { R A FET I
Tl )

W o=l ¥ a § framw s7ar g
fr o= frggs Y vz sffa N 5w
fam @ |

Mr, Speaker: Before 1 call the next
speaker, 1 would like to know one
thing from the House. In view of the
fact that there are only 4 hours and
45 minutes left, and we have spent
about 2-1/2 hours the other day, and
we have in all 7 hours for this Bill,
we may go on till five o'clock today.
We started at about 12-15 p.M, today.
And 4 hours 45 minutes would mean
that we go on with this up to § p.m.
How shall we divide this time between
the consideration stage and the clause-
by-clause consideration?

Shri Sinhasan Singh (Gorakhpur):
2 hours more for the general discus-
sion and the rest for the consideration
of the clauses,

Myr. Speaker: There are as many as
83 amendments. Therefore, we may
have 2 hours 45 minutes for the
clauses.

Shri Easwars Iyer (Trivandrum):
May I submit that the Business Advi-
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sory Committee has recommended
that one more hour, i necessary, may
b2 taken?

Mr. Bpesker: No, no. I am not pre-
pared.

Shri Easwara Iyer: This is a very
important Bill. It is most im-

Shri Bri} Raj Singh “(Flrozabad):
That is the recommendation of the
Business Advisory Committee.

Mr. Speaker: I have always noticed
this. A judge wused to say that ff
within fifteen minutes or half an hour,
an hon. Member or a lawyer is not
able to convince the judge, he would
not convince at all. Therefore, fitteen
minutes to half an hour should be
sufficient.

Bhri Tyagi (Dehra Dun): You used
to take longer time, I am sure.

Mr, SBpeaker: The hon, Member has
forgotten the previous history.

So, 2 hours 45 minutes will be left
over for amrndments, and the balance
of the time will be devoted to this.
Hon. Members will try to take not
more than half an hour at the most.

Pandit Thaknr Das Bhargava (His-
sar): This 1s an important Bill, and
even half an hour will not be suffi-
cient, if all the pros and cons are to
be stated. 1 think more time should
be allowed to Members. Previously,
the practice was that in Bills, hon.
Members used to take as much time
as they liked.

Mr. Speaksr: I? one hour is taken
during the consideration stage, then
the same thing will be repeated on
the cleuses &lso. Therefore, hon
Members may divide the time between
the consideration stage and the clause-
by-clause consideration. So, the hon.
Member will have an opportunity on
the clauses also. We shall devote 2
hours snd 45 minutes to the clauses.
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Shri Tyagl: Clauses deserve better
attention.

Mr. Speaker: Very good

dfer sree ww wriw gz faw
o wx feaf 7 ¥ g ¥ o o agw
wareT wefrae Y § v & &) ugt o
wgT s g o Fefaes sredtore
w1z o T 91 g  ag faer ot
=0 ¥ 1 § 07 wEer @ A wa Y
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weterr ¥ are o ey am T fa,
ot fir g3 22 & ATw aves TeaAr B,
Tk I TR T o A arfed ot
™ fag 5 3 & axiee feqr v @
TR frar iy dnrfw
sAEe ARy ame 7w
¥ I WIE & 9N N9 Ty oav
W gaw W R o g
oW § 9NE | AgY e fa
war § fo xwe) soor g8 dw fear
w1 ® aweat § B o e&d A
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G at g & wwwan g e fedy sy
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oY g K& F & A1 WA frew
HIITRI oo | =™ AT AT I 9T
ayaf fear omd 1 S fs A% s
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T PET A 5N 7w @ fe 2w o
WE ZH § T T AT |/ ATAT Srgaw
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gifefasr grfaal & o s om
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£ fr xaey 7 oY ¥7 Sn & o e
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t Wit wh feers F wen wEw
R I wor e § 1 @3 @
wiew & Afew fd &1 ov Ay

* § o gl fadwe w33 & gt v
N1 AR NwE @ F A A
< et & 1 F @ T F qww difow
£ 1w s ol e e
TG &Y WTAAT AGF A0S T w7 A w7
fedae #40 & y3¥ 7 At g
¥ wAS A F ) 9N gEa qEr A
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A1 F THE TR ¥ OTIwT wAAT Avfa
R ER fE ¥D wr we Tl
sun | @il &1 W g o
fear @ &y ot S A N T R
I X M g9 TR @ arfgd —

Mr. Speaker: I would like to know
from the Minister whether any opi-
nions have been gathered from the
country at large?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): We
had consulted the State Governments
at two or three stages. This question
was also considered by the Conference
of the Inspectors-General of prisona
and also by the Probation Officers’
Conference. We have got all those
things.

Pandit Thakur Das Bhargava: May I
just ask one question of the Minister?
He may kindly reply. Was this Bill
sent to she State Governments, or
only the 'principles of this question?

Shri Datar: Even this Bill was sent
to the State Governmenfs.

qfew STET AW WTIN . XE TE W
fim frgam & = 0% 2@ F
T & 7 wtox &) 7 faw
TR T wak T, dmaF E
g wY ot et 22w & & &t xeer
o0 R T ¥ gR @ anEd ¥
i emwerfwmd i &
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Tyt TC vy ¥, few o & aw ¥
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TH b & fawm § : “Nothing in
this Act shall affect the provisions
of section 31 of Reformatory
Schools Act, 1897, or the Suppres-
sion of Immoral Traffic In Women
and Girls Act, 1056, or of any law
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in force in any State relating to
juvenile offenders or borstal
schools.”

Z@T ¢% & faqr & ; “Section 562 of
the Code shall cease to apply to
the States or parts thereof in
which this Act is brought into
force.”

% JTAT g8 R w1 Y T €SR
Suppression of Immoral Traffic
in Women and Girls Act
# FY LER THT FT ZATIT @ IANT 9Z
¥ oA S T WrE IR JAGT Jhy
e ¥ forar gur & & fomar S o
Y& HY TH ¥ ¥ T W A@ A IR
A FT FHA | WA TP LER W
a1 T w1 & A F TEY amwar fw
g w TR W few @ A
® ot guwr urfasm & 977 99 LER &
w1 M 7 oTE any ogl Ay o
gt & garfas & | 6 a6 QY W
g 9T 45R TH W AW FW §
T T a0k I QFTH W TN AT
o § St & g v Jgar { fs aray
qg R ag qactEr fad

May I just have the attention of the
hon. Minister? I.am stating legal
points and unless he hears them there
is no chance of his accepting any of
my amendments. I would respect-
fully request him to hear them.

Shri Datar: I shall hear all the
points of my hon. friend, not only
the legal points.

Mr. Speaker: Both of them are
Ministers connected with the Home
Ministry.

Pandit Thakar Das Bhargava: I do
not doubt that. But I would kindly
Tequest him to hear my points.

In clauses 17 and 18 there is a
conflict, In clause 17 it is said that
this shall not affect the suppression
©of Immoral Trafic in Women and
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Girls Act. But if you consult that
Act you will see that in certain seec-
tions it is stated that such and such
persons will be subject to section 562
of the Code. If you do away with
section 562 of the Code In those States
how will you give effect to the pro-
visions of the Act. The hon. Minis-
ter must either get it corrected or
he may introduce something here that
section 582 will ensure so far as this
Act is concerned, and that clause 18
will not have any effect.

Another legal aspect. I have
a)ready submitted in regard to clause
18 that it does not deal with the
powers of the Probation Officers. It
is absolutely necessary. If you want
to give effect to this Bill you must
see that the powers are defined. The
power to examine certain persons is
absolutely necessary.

There will be many Probation
Officers in one district because accord-
ing to clause 11 you contemplate that
in place of a Probation Officer
another can be appointed, So, I
understand there will be a good many
Probation Officers in one district.
They will have absolutely no connec-
tion with the courts except that they
may go to court for getting certain
concessions for those under them.
At the same time, they will be under
the District Magistrate. They will
be appointed by the Court and yet the
courts will have no authority over
them. They will be subject to the
District Magistrate. If there is any
conflict between the Probation Officer
and the Court, how will that be
decided? 1 would like the appoint-
ing authority to have control over
the Probation Officers also. That is
not to be found there. * We should see
some nexus maintained between the
Court appointing him and the future
actions of the Probation Officer.

As regards the report of the Pro-
bation Officer. I would like the
Minister to look at it from a rather
more realistic view. Before final
orders are passed, the Court must get
the report of the Probation Officer.
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‘The Court shall get’, these are the
words. The person is before the
The Court has to pass a
final order and before that the Court
must be furnished with a copy of the

How will that report be
obtained? The man is in jail. The
Probation Officer goes and takes
evidance at his back. Supposing the
man has committed 20 other offences,
the Probation Officer will have to take
evidence of all these and make a
report behind the back of the person,
After getting the evidence he will
gend the case to the Court.

I would beg of the hon. Minister
to look at this question more closely.
The Court has to pronounce a final
order whether the person is guilty or
not. The Court gets the report of the
Probation Officer. The Court has not
got watertight compartments in its
head. The court is open to be in-
fluenced by the report this way or
that. This is something entirely
novel to judicial system. You get a
report from the Officer. "Before you
adjudge the person as guilty or not
you take this report into consl-
deration. What is the nature of the
Report? The Report of the Proba-
tion Officer is to be treated as con-
fidential. ‘This is absolutely mys-
terious. Confidential from whom?
From the Police Officers or from the
accused? I have never heard of any
judicial system in which a report is
to be kept confidential from the
accussed as well as the prosecution,
There Is absolutely nothing in the Bill
to say that the prosecution shall have
it or know what the report is. So
far as the accussed is concerned, there
is some concession and it is said that
the Court may, if it so thinks fit,
communicate the substance thereof to
the offender and may give him an
opportunity of producing such
evidence as may be relevant
to the matter stated in the report.
It i¢ confidential. Yet it is made
available. I have no objection. At
the time when the report is made and
when the witnesses are to come and
make statemnents against him, he has
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no right to cross-examine. Subse-
quently, when the document is
brought to the court, the court is
invested with the diséretion to make
the confidential report available to
him and he is allowed to produce
rebutting evidence. Is it possible for
any person to rebut the evidence given
behind his back unless by producing
those persons again and cross-examin-
ing them? That is impossible. How
will it work?

Clause 7T(2) says that the court
shall call for a report from the pro-
bation officer and consider the report,
if any, and any other information
available to it relating to the charac-
ter and physical and mental condition
of the offender. I do not know where-
from this information will come. Per-
haps the persons interested in the
accused or who are against the accus-
ed will make such information to the
court.

The court has not pronounced the
guilt or otherwise. At this stage you
allow such information. It may be
prejudicial to the accused or it may be
very favourable 1o him. Such evi-
dence may be cooked up by him or
his relatives may come to the court
without the prosecutor or the aggriev-
ed person knowing anything of it or
having any opportunity to rebut it.
This information will also be there.
There is provision for making the con-
fidential report available to the accus-
ed. There is no provision for making
that information available to the
accused and giving him an opportu-
nity to rebut it nor is the prosecution
given an opportunity to rebut such
favourable evidence.

Therefore, I say that this lacuna in
the Bill spoils the entire Bill. What
would happen to the provisions of the
Evidence Act—Section 45. It says that
the evidence of bad character is irre-
levant unless evidence of good charac-
ter is given and rebutted. That will
no longer apply in a case of this
nature. We are abrogating section 54
without even giving the House a
chance to see whether it should  be
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allowed to stand because it has stood
the test of time,

There is another section—section 15
—aof the Evidence Act and we do not
know whether you are enlarging the
scope of that Sect‘on. My submission
is this. There ‘should be two judg-
ments. I shall submit my solution to
this question for the consideration of
the hon. Minister but he shall have to
take it to the Select Committee and
the solution lies there. ¥ou make
two parts of the order of the court
One will relate to the question whe-
ther & man is gulty or not. The
second part should be, if he is found
guilty, whether, clause 3 or 4 should
be allowed to come into operation.
For that purpose, I can understand
that the report of the probation officer
may be useful and other evidence may
be useful. But you say that he will
not pass the final order before he takes
the report into consideration.

Supposing 1 were a judge and I had
rome to know that in twenty cases, a
person had misbehaved involved in
rases of rape, I w:ll certainly be influ-
:nced by his antecedents. I am bound
o come to the conclusion that he is
guilty while he may not be guilty in
hat particular case at all. After all it
s human nature and there are no twe
rompartments in the human brain to
et apart for two different sets of
hings. It is impossible in practice.
n the interest of justice alone, wyou
nust see that the judgment is bifur-
ated into two parts—judging the guilt
ndependently on the evidence on
ecord. That is one. Secondly, if you
vant to give the advantage of clause

or 4, proceed further and go on with
he proceed'ngs and decide whether he
hould take advantage of this or not.
f you give the benefit to a large num-
er of people in a large number of
ases, you should see that the atten-
ion of the magistrate is concentrated
n this point: whether it is a fit case
r not.

I have studied all these Acts in the
arious States and I shall refer to one
[ them. One of these Acts says that
rst of all you should decide the guilt.
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Subsequently, when you come to the
second portion, you confine yourself
to the report. The report is only
called when he is found guilty. But
if you call the report and find him
guilty, you will be inflicting the
greatest injury on the accused whom
you want to serve,

That is one aspect of the legal
question. There is again a principle
of law. Should you have a provision
like the one here wh'ch looks just
and equitable but which reduces the
crime from its present gravity to a
mere commerciaslised thing. Clause
5(1) reads:

“The court directing the release
of an offender under section 3 or
section 4, may, if it thinks fit,
make at the same time a further
order directing him to pay such
compensation as the court thinks
reasonable for loss or injury caus-
ed to any person by the commis-
sion of the offence and such costs
of the proceedings as the court
thinks reasonable "

The whole idea of the Government
punishing the offenders is this. While
it takes away the desire to take imme-
diate revenge it is thotght that the
crime is against the community and
not against particular persons. There-
fore, the community comes in and
punishes. But what are you doing?
First of all, this provision is unpre-
cedented and unheard of. It is some-
thing which 1 for one cannot in any
way support. Are you going to
recover some cost from the accused?
What are these procecedings? Are
they in court? Is the cost to be given
to the aggrieved person because he
engaged lawyers or he has called per-
sons for evidence and so on? Is it
the pay of the judges, the police and
so on? What is the cost of the pro-
ceedings? 1 have not been able to
understand. How will you determine?
Is it the pay of the judge. or the pub-
lic prosecutor or the police? Is there
any meaning in saying ‘the cost of the
proceedings'? In one instance, you
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want to belp him and give him all the
relief you are capable of. On the
contrary Yyou want even to recover
.from him what could not be recover-
ed from any person. [ have not seen
such a provision in any law of any
other country though I know that in
these Probation Acts these words are
there.

I take very strong exception to
commercialising the erime and to take
from the accused person the cost of
the proceedings. Then, how will you
determine? What will be taken?
What will not be taken? [ cannot
also understand this compensation
affair. This is too much for a crimi-
nal court to go into. Then there is
compensation for loss or injury. Per-
haps in every cruninal case, the party
injured is entitled in civil law to com-
pensation. But this is not the usual
custom for aggrieved persons to go
after the accused and recover damages.
Suppose a person is killed by another,
in civil law he is entitled to compen-
sation. If these cases are allowed to
be brought, I do not know what will
happen to our courts. Now, in respect
of civil courts in so many cases, it will
be very difficult to recover anything
from the accused. If you make, at the
same time, the criminal court as a
court of adjudicating the amount of
c¢ompensation and then recovering it,
it will be an endless procedure, and
you will be complicating criminal
matters in such a way that you will
not be able to get out of them.

Mr. Speaker: Is there no provision
of law at present to give a portion?

Pandit Thakar Das Bhargava: To
give a portion out of the fine; some-
thing can be given in proper cases.
Supposing a robbery takes place at my
bouse where thousands of rupees are
taken away and there is a law like
this making the Government pay the
amount to me from the Treasury, I
would be very happy. But here the
court has to find out how much money
is to be given. It is a question of
compensation for damages.
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Mr, Speaker: If it does not inter-
fere with the civil remedy, what is the
objection?

Pandit Thakor Das Bhargava: There
is a civil remedy in every case, and I
am not objecting to it. As a matter
of fact, there should be a remedy and
a person should be allowed to be
recompensed. My only submission is
that in every case if you are going to
complicate matters like this, there will
be evidences and the cases will be
prolonged. You want that crimingl
procedure cases should be completed
in two months, whereas it will take
years and years here to find out the
amount of compensation. Where the
court imposes a fine it is not recovered
and they proceed under sections 386
and 387. Here also the provisions are
similar. Compensation will be deter-
mined and then action under sections
386 and 387 taken for years together.
We know what is the procédure under
the Criminal Procedure Code. 1If
imprisonment is undergone by the
accused in lieu of fine then no further
proceedings should be taken. There-
fore, the civil court remedy is there.
Why should you complicate matters in
this way?

So far as appeal provisions are con-
cerned, which are contained in clause
10, they are not very clear to me.
According to the present position, you
know very well that an aggrieved per-
son has praclically no right of appeal.
If the sentence is not to the satisfac-
tion of the injured person, he has no
right of appeal, he can only go in for
revision. If the Public Prosecutor
files an appeal within six months then
the Government allows him to make
an appeal. So far as revision is con-
cerned, the revisional authority can
only recommend to the High Court
and the High Court can enhance the
punishment if it so desires; otherwise
the Appellate Court has no right of
enhanc.ng punishment on appeal. If
you see clause 10 here, the real mean=-
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ing of the words is not clear. It says:
in sub-clause (4):

‘“When an order has been made
under section 3 or section 4 in res-
pect of an offender, the Appel-
late Court or the High Court in
the exercise of its power of revi-
sion may set aside such order and
in Heu thereof pass sentence on
such offender according to law:"

It the Appellate Court is also given
powers of revision, then I can under-
stand. The Appellate Court can then
set aside the order and just enhance
the sentence also. I do not know if
that is the meaning of the words here.
1 would very much like that to be the
meaning, because I want in such cases,
especially when there is a gquestion
of personal injury or offence relating
to women where the person is satisfied
only when the other person gets some
punishment, there should be powers
of revision. If the accused is let off
with an admonition, so far as the
aggrieved man is concerned the griev-
ance will remain and he will wait for
an opportunity to take revenge. In
such cases the aggrieved person should
be given some remedy. If the Appel-
late Court gets the power of revision,
then it is all right, and I am satisfied
to a certain extent.

So far as sub-clause (3) is concern-
ed, it appears that even the power of
revision has been taken away from
him. This sub-clause says:

“In any casc¢ where any person
under twenty-one years of age is
found guilty of having committed
an offence and the court by which
he is found guilty declines to deal
with him under section 3 or sec-
tion 4, and passes any sentence of
imprisonment on the offender
from which no appeal lies or is
preferred, then notwithstanding
anything contained in the Code or
any other law, the court to which
appeals ordinarily lie from the
sehtences of the former court may,
either of its own motion or on an
application made to it by the con-
vitted person or the probation offi-
cer, call for and examine the
records of the chse dnd set aside
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the sentence and in lieu thereof
make an order under section 3 or
section 4.

It means that even the power of revi-
sion has been taken away. which is a
very serious action. Either give him
powers for appeal and powers of revi-
swon that he even now cnjoys, or do
not take away anything and do not
give anything. In the present case,
when an order is passed under this
law the sense of wrong of the aggriev-
ed person is bound to get added sen-
sitiveness, because every person who
is guilty gets off under an admonition
or probation. That is a very serious
matter.

So far as these legal questions are
concerned, they are all of very great
importance, and unless the matter is
taken to a Select Committee all these
matters will not be gone into. If we
pass it here in a huff it will not be
right for the country and the country
will never excuse us for passing a
measure of such an importance by
sitting in this House and passing in
few hours a Bill of this nature.

Let us look at this important ques-
tion from another standpoint. I have
here with me the Acts of Bengal,
Madras and Uttar Pradesh. I am
sorry I could not get others from the
library. In all these three Acts only
in cases of first offenders some con-
cession is given, and not in the case of
all offenders. This is a departure of
very great importance. According to
the present Bill, whether there is any
conviction or not, according to clause
4 every person who may have even
got ten convictions may take advan-
tage of this probation. We are depart-
ing from the accepted rule which has
been obtaining in this country for the
last so many years. In all these Acts
the Bill are known as “First Offenders
Probation Bills”. This departure by
itself is a very great departure, and I
do not know whether the country shall
like it

So far as 1 am concerned, I do not
object to this Bill being en ed on
this subject. I would rather like thar
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the guestion of a person being a first
offender should not be a pre-requisite
for the application of the provisions
of clauses 8 and 4. At the same time,
the country is not ripe for it What-
ever may be my personal opinion, I
like the provision in clause 4 and I
congratulate the hon. Minister for
having brought it forward, and having
taken away the question of first
offenders. I do not think it is the
fundamental right of every citizen to
be let free unpunished on the first
offence. That impression will be
wrong. Therefore, in proper cases,
even in very bad cases involving the
highest punishment, if the circum-
stances are such that admit of the case
being trcated under Section 562, I
would rather like every case being so
treated.

Mr. Speaker: Order, order. The hon.
Member may resume his seat. How
long will the Minister take for his
reply?

Shri Datar: 30 minutes to 45 min-
utes.

Mr. Speaker: We started at 12.15.
Pandit Thakur Das Bhargava has
already taken 36 minutes and the Min-
ister wants 45 munutes. There are
sbout ten or eleven Members who
want to speak, even though 1 propose
restricting their number to six or
seven. It was suggested by Shri
Easwara Iver that the time for this
Bill may be extended by an hour. I
have no objection to it, if the House
is willing to sit till six o'clock.

Some Hon. Members: Yes.

13.00 hrs.

Mr. Speaker: Therefore, the time
for discussion will be extended by one
hour: instead of till 215, we shall
carry on til 3'15, Pandit Thakur Das
Bhargava is exhausting all the sections
for the benefit of the whole House. So
far as the other Members are con-
cerned, they will not take more than
fifteen minutes, each,

Shrl V. P. Nayar (Quilon): Is it a
justification for his taking looger
time?
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Mr, Speaker; An hon, Member
ought not to repeat himsell and also
not repeat what others hsave said
Therefore, if Panditji exhausts every-
thing there will be little or nothing
for others to say. Therefore, I expect
others would not take more than ten
minutes, or fiftcen minutes at the
most.” How many minutes more, does
the hon. Member want?

Pandit Thakur Das Bhargava: I
would gladly submit to whatever sug-
gestion comes from you, because what-
ever is in the interest of the debate is
to the benefit of the whole House, I
would certainly resume my seat and
not speak a word more, if that is your
wish.

But in a Bill of this nature, the
previous rule was that any Member
could take any time and if there was
any rcpetition, the Chair would stop
him.

Mr, Speaker: May [ make a sug-
gestion? What is the harm if this
Bill goes to Select Committee. All
hon. Members, and I am sure the Gov-
ernment, are interested in seeing that
this is made a workable measure. We
understand the spirit in which it was
brought forward, but it should be
made workable in practice. What is
the harm, il after a weck we take it
up?

Shri Naushir Bharucha (East Khan-
desh): The Bar Associations should
also be consulted.

Mr. Speaker: The hon. Member is &
sufficiently good representative of the
Bar Associations. One-third of our
Members are lawyers; therefore, we
need not refer it to Bar Associations;
it will be practically dilatory. The
House can consider the report of the
Select Committee when it comes after
a week and dispose of it. Much of
the spade work can be done in the
Committee. I have gone through the
amendments tabled by Members. The
Indian Penal Code is 8 measure which
has not been adversely commented
upon all these years from 1860. The
Criminal Procedure Code has been
amended. Unlike the civil law which
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has undergone so much of change,
nobody has interfered with the Penal
Code. So long as this is a kind of
departure, would it not be
better to refer it to a
Select Committee. There are several
hon. Members who are interested in
this subject and who have bestowed
some thought on it. The hon. Minis-
ter may consider whether it would
not be desirable to refer it to a Select
Committee.

Shri Sinhasan Singh: We shall take
it next session.

Shri Naushir Bharucha: This is a
very important piece of legislation.
Let it be thoroughly discussed. My
submission is that one week is too
short a time for the Select Committee
to report on. It is very necessary
that Bar Associations must be con-
sulted and their point of view ascer-
tained.

Mr. Speaker: The hon. Member is
an eminent member of the Bar. In
any Bar Association, it is only one or
two pcople who read the Bill. I
consider hon. Members who have
come to this House equally authori-
tative, if not more.

Shri Sinhasan Singh: I submit this
Bill may be taken up next session.
We are making a vital departure, as
the hon. Member who was just now
speaking, pointed out. This measure
requires thorough study. What is the
hurry about passing it so soon?

Mr. Speaker: What is the hurry for
this Bill? I do not want, sitling here,
to make any suggestion which will
embarrass Government. Having
regard to the importance of the Bill,
why should it not be circulated?

Shrl Datar: Circulation will take a
number of months and the matter
will not come up soon; it will take
one more year.

Some Hon. Member: No, No.

Shri Datar: But I am considering
the guestion of a Joint Committee.
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Mr. Bpeaker: May I make one more
suggestion. After reference to Joint
Committee, Government itself may
place before the House such of those
opifions which it has gathered. I
will get them printed for the benefit
of the House.

S8hri Datar: Does circulation and
appointment of a Joint Committee go
together? That will not.

Mr. Speaker: Circulation motion
cannot go with Joint Committee
motion. Joint Committee is one
thing. In the meanwhile, Govern-
ment itself can in many cases send
it for opinion and place it before the
House.

I shall make myself clear. Refer-
ence to Select or Joint Committee is
independent of circulation; when once
it is referred to a Committee, circula-
tion motion will disappear. The Com-
miitee will take some time; it may
not come back in the same session.
In the meantime, before the Commit-
tee finalises its conclusions, Govern-
ment itself may send it to the various
High Courts to gather opmion from
bar associations. I am not making
this a condition.

Shri Datar: My difficulty will be
this. The Joint Committee may meet
some time after the session and the
report may come before the House
during the next session. If, for
example, the matter is referred to the
Bar Associations and High Courts,
they will take at least two or three
months and then the Bill may go to
the June or July session.

Mr. Speaker: Government may
write to them that the opinions should
be submitted expeditiously. If they
send their opinions well and goed;
if they are indifferent to us, we shall
be indifferent to them.

Shri Datar: Then we shall not have
the advantage of their opinions.

Mr, Speaker: Does not matter.

Shri Nars; Menon
(Mukandapuram): The Joint Com-

mittee can invite the opinions of Bar
Associations and other bodies.
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Mr. Speaker; It will take time, I
want to avoid time being taken, so
that this matter may be disposed of
in the next session. .

Pandit Thakur Das Bhargava: Sup-
posing we pass it in the next session,
what is the harm? There are three
months yet.

Mr. Bpeaker: I am anxious that we
get the opinions of the Bar Associa-
tions and others early. Immediately
the measure is referred to a Commit-
tee, 1 am particular that Government
itself should take sufficient steps to
get the opinions. If they get them
well and good; if not, the Committee
will proceed with its work.

The hon. Member may proceed.
We will conclude at 3-15. The Joint
Committee motion will be made in
the meanwhile.

Pandit Thaknr Das Bhargava: 1
thank you very much for having
interceded on behalf of the country
in an important matter. I also thank

the hon. Minister of State of Home
Affairs.

[MRr. DEPUTY-SPEARER in the Chair.)
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Shri N. R. Munisamy (Vellore): Let
him proceed in English. He was
speaking in English, he should conti-
nue in English.

Pandit Thakur Das Bhargava: I
began in Hindi.

Mr. Deputy-Speaker: He began in
Hindi; switched over to English be-
cause there were some legal points;
now he is resuming his old language.

Shri Narayanankutty Menon: Shall
we make a request, because the hon.
Member is very competent to speak
in English.

Mr. Deputy-Spkaker: Therefore, he
should not speak in Hindi? If he is
very proficient in English, then he has
the privilege to speak in English or
Hindi. I cannot compel him to speak
in English.

Shri V. P. Nayar: Nobody questions
his right. I appeal to him.

Mr. Deputy-Speaker: That is an
appeal to him; he has to respond, not
I

An Hon. Member: Let him proceed
in Hindi.

Pandit Thakur Das Bhargava: My
difficulty is this. Some of my friends
want that I should speak in English,
though I do not wish to speak in
English. I have got no mastery over
the English language, which is foreign.
There are other friends who want me
to speak in Hindi. I would prefer to
speak 1n Hindi. But, if friends are
very insistent, I would never think of
not obliging them.

Mr. Deputy-Speaker: If it is difficult
for the hon. Member to weigh the
insistence on both sides—

Pandit Thakur Das Bhargava:
Therefore, I should prefer these re-
quests being cancelled. [ should pre-
fer to speak in Hindi.
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Shri D. C. Sharma (Gurdaspur):

Are practitioners criminal?

Mr. Deputy-Speaker: They often
come into contact with them as we

do here.
Shri Datar: Without becoming one.
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#Hew w37 8% | gy gfar &1 agEsET
¥ Sfaeq &1 qaTe &

A% A= A FOE & uw fEd
AT ® fagwma § | @ I g
WA A WIHET FATRE S & HTHA
T A d AEEE G Y qE | e
Y WHHT ATHAT & IEH) AF § qASIE
T STEen § W fyrger # grea
7z & f& % I W@ wET W
fyfree aTew & AW+ 7@ oo & g%
2 fe N ov o i A gEwaiw &
qoa wo fEar a1, o ag fF waT
we feft ww & gfaaw ad ¥
6% ¥ O I8 ¥ 3T g9 A wfEd
O Reg ¥w H, SOX WIW A W
TIEA A AT 0% AT € W@\ g
& 7 agi e <grd amh wad § e g
1§ iR T £ arar | ww g
7 &3 q77 97 fiF T OF A & TEE 0
w TR W Iger AR ¥ e o e
wqr wimd ¥ 1 YW A & 0 guane,
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gt A fafrex & qaoman &, wae
dora ¥ g & 1+ wwie & e § e
mfedy 1 a1 vAfagmw WY oW
RIH Y AT R0 1 FAT wEST A
#1 <tar SO w1 awat § wvqw of
1€ wreft FEO a1 vt § a8 frarse
& & aard A9 @ war & 1 4R
Ze § fis s &1 fslt & Qe Ay
RTEAT £ &Y 9% At g% ¥ ager fear
STAT & 1 S ST aTe ¥ ag e @ &
TH ATA FT NTAE F RS 71 1 g9 A
w7 ™ e & qeed fad & oy 22
T ATE OF o 7 A5 FAaT T
T U wEET g fE oow qweEr
orn fomd 1% AW O mF aew A
U AL W & AT & U ATEY "y &
q | I gt § famsdy @ F
AT M W IW AT ATH % W
¥ faar ga% O 327 1 s w¢ fawm
T 2 Al B wer w7 frar oww
foro & wew A st FET R T A
& grara & warfaw ar wwfge (w9
aodF o1 frare ¥ 98 " ared
agi foamm #1 o LT ¥ suwEr
@ AqT & | gEIR T F AT grer AEY
& 1 ot g fergear & TR F mw
1 TH FTL AL TEH TFF &

¥ geE ¥ O &% 5 N SR
oY & @ § § I9F fay ok A%
£ #Y 2R AT § 1 Wiy wgd § e
sfor w1 feand g 1 o wrft faes
ot femr @ Wy Wl oF O &
T w7F | W wrE W et ST
Y Tag ¥ W€ 97 s § @ R
1z 7% & fF g%y ard faenly ol
@& & s SEwY awg ¥ ag Pefaasr B
o | g fow grea F T § I e
¥ % T ATH werrT § WX ag I i
¥ fau farrare ) wr > gwar
vaterr dAtengdt W snwT vm
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[dfen zrge T wnia)

& faw oo 3wl @ o IEwr
A ¥ fag o fordme § 1 dfew
Y g Ay dwwe ff W wEw
AT AT | AT A E Iy AT &
wE A% ST F ATIS § AT @
} €& qoma Fe A FT YT 47 )
w #ffma ¥ &% aga § Tomw F S
) ArF X, gfaws § & ofware
F ¥TrIgn & | faemma oA R
Ayl & 99§ @A ¥ 29 fw qw wed
gl ar Foemt FT AT & | § A @/
T ¥ AW dw Al 2@ | qA qan
AW AT & fF grh A 7 W
qTAS § A& & SUTET IANT & €
TAE qTH A FEHZ T AGHAT § AR
Iaw 7R far fs s o9 afafa-
fee® & A8 T A WY 2W F WS #
Tt &% awmd & 9% %3 1 dfF7 o
o safafafes M @ S s
qrEd & xg Adran af fawam anife
A AT oF @rE oo F fow g ag wm
RANA R I IR & 1 AT T &
XL g AT AE & At fawmm
g

W@ § faemm moy &7 49 @l &
ARH AT I 1 G @ FOF dA &
¥Y TEaTEd) F1 w97 A1 ) 39T
g2 § 3o AT Yo TTEETE! &1 I
Grer & fagr W @@ AT §
fag | afeT IREr rETE G A
ﬁﬁﬁfﬁﬂ{iﬁﬂa@aﬁifwﬁm
gt ¥R W@ &, 99 fw fest w 3o
T8 frar, fsit B o Y e
Fiteg | Agr At qufew @ awg 7 -
T w1 § 5 o o g §
Fx Fear am3, gwer oot afw &
w1 & fog o fear o 7 & W wL
ga g T e g e F W 38
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q & feaar & & 1 A2 a3t waw
®Y dredw A F dw F Gy F dwv
ax ITEY AT ¥ faw grey war @) AR
ITH A AW qem fe A e
I # (O qT G AR A A
% wr A Wy ) F ww TW A X
gt qred gq @ & fog o @ ¢
fr & 2o w3 &7 &Y T ) AR} e
f& 0% sz ow F & T3 e
FUTH T Hay FO famm mar § & o
foe &a & 1 dfe @@t & gom -
faw & @2 ¥ g weafrw &
qE 9T &F QA AT FF g 7 W
frma wtew fafrex & @ gad
#Y &Y 4r 3% &7 Jem W & gu W
fe gardy adde g9 a0p W Fasug
2 7€ & 1 AfFA N Q¢ @TH aF B W
& @gd fowprwedy § @9 § WX 1%
¥ ¥t a% T det ¥ oF g IAw
fau #1€ @ra w=gy sfaemy zmrt 3w
# A & | WY TR A AT F
g dfeT 9w TrRT & g W AR
&, TaTd A & | W waEk qTe 7 gEe-
qOA AR g 7 fEm &) A% ade
T@T AT 9% | WHT W9F: 9T I &7
Hrew & fog aFme w21 @ 1 AT A
¥ #fzdi &1 fedt s aifeae &
g9% FT T a1 T FTA g O @
gnr W R 9 AT Y 9g 99 Wi
T FT [T Z AT AR FT qE T
FOOA g1 W S s gfewm ¥
U ¥ AR # gAd § qg I9S WA
%5 A ) Sw wfee & g
# Sewr wNEr gt dk ag
IAF WY I A FT TWT | @Y €
T AFA AF W I A e
W & oft @1 gwar @ s @
#fegl w1 OF CEiemm ¥ & amr i}
gt wrAT Ik fag et g 1 afer
T ¥ @ fRary & erw g ey
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o el wfemT & gt s & A 1
faeew AT qOW § AT W qTIR
wft Tt § wmar e et
fowrar of 1 wufag X0 waw ¥ -
o & f = gor @7 o | & wTEET
g e e & st e W
A T @ ifgw | wied =R
IR E g @y Iy
fast TaTgz FHE ¥ AR @A ar
ag 7 & w40 fr fr e & e
& qEHtAy faar o g% € | & S
A &% O gor F Y @A F oXAT § )
#5 gfemy daw e w9y TR
Y, I ¥ o T W & Faw @
T ¥ FH GATH G | 9T g q W1
QERFT T AT § )

™ faafad & o ¥R Im, sy
& aay g8 §, F IR A MO AW
w5, Tafew st F7 W ATEAT 0
qgd W 30€, 3me, 38, ¥od WV
¥3o ¥ WrAFA W TS TN FALAH
& fom o o= #f9w &, s & W
A & K FAT A, TH LK & WToEQ
TEHTT O &1 @t 9t &fET saw we
Aaqr faar & 7 WI9R 9w FOAE it
& &t stifeer faar €, @Y @ A oq
A orfea 1 § A ST ¥ aw @ @
fora fear & & 710 s@w &1 ) a8 w9
TH &R A TG G | EEHT HAGAX 45
& f fdY off a7 & I s 3 e @,
I 9T W 1 #' fufaady gnit, ot fw
W9 & AT @ E 1 ¥ fawfaw 7
Y o ot www s g o Rt
s &, 7 ma NA g g ¥ W)
ary 19 § &, afeT o & qorfas g
wa aul F wriww & o @, o w
g I gfryade 4 &Y | ow frer H o
F QT w47 ST A FHATAIE §*. -
fafew § 1 ww af rmon @ ) QR
frw ot v & 1 3w 7 wyfh, awad
T AT ST wg W oo §, ¥
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wa W ¥ o1 Wit | 2= faw) & } wfa-
O WY T A AT | T Ty e §
fe T o qadt & dfaw § s B
It Erom A ¢ 5 fag *
fret qrar 9T, a@ Wrw e Wit ?
37 w faafed § or ey 3t
BffT ax & I FY W w7 A I
gAEAT g, Wif® a8 ArRer fasiwe
wHET F AT @Y E | I A OF T Ay
g, foa & vt it &= o=t gLW) o
& T | dfE aw amd & fE vy
o gt & T AR s ) wEen
123 7 ¥ I T F* Javag faurd,
& wf A gad T OR A e
A ATCR Y B T | IEA waT 6 wE
T2 o 2y g F F aman @ s,
T AV AT I FCA E0, O T 4
wZw@A & fom wzdt § 1| g9 WY TER
R 7 G F@Tn 5@ 4 | dfrg
¥ @7 et 91 v aver @9 2 difow,
B9 ®AEE T a9 § | A A sfaew
FE g, 7 oA & fr o 47 fag
ST & 1 3 T FIEH & ¥ 79T TG
g a0 ATv & wT gry At §
1w wg fe A, at At g g
FEAT T | AW AV AQAT FFLC AH FI7,
F At T TERIATA T BEAT FIET |
W T qOEW 4T, I A

FAAEFFTW L0
97g aCF FT TEHT, A 2@ 7 fAgraa
AL °1, A FE F AT AT | OF
aew A 39 # Ifgw ¥ A =7 fan
qT | IF ATE 7 IW BT FoF 3 foAwT |
¥ A ¥ A 39 T3% 7 oA
fear | ¥OT o 7wy fF owm
o wraT T, a1 ot 3, 7 R gw
78 T Ewa § ) 99 7 ot fear o
#re maNT wr g ¥ ok fow
faar fe =9 ¥ wer v v & AT
s w9 v @1 v O ey
faeat



1061 Probation of

[ofsw s 1w W)

oY aTeA 1 A WY frewe &, 9w
g @ a Al gf 1 S wmn
f& ®=5 § wIg I W oF FEEr A
a3z W% Xad wA "ifa AT
fem 1w st s smawmiz
QR FTH 9T | F G AR §
fr g o 3fes & St &
ISET AR § | F g AT FIAT
wrean § fe fom few ¥ 3fas &
g1 fors foram 8, 37 & oo o Yo
1 gy M Wk Sf9Ee a1 feargw
TEE ¢ fis wore A1 aTE Wt A
91 W1, &1 I9 F7 AT e fear o
awar 8 |

TR WF g g wfa¥w 7 AR
feid2as 97 oF ardr =, &F 5
widY &1 gaw gar a1, gre foar, Fad
T 5 fear | agFlEm F7F 9T AEA
got e 39 & /7 urd 7 51 fFgr g
areE afEi FF qarma 0 vE, faw &
dee foar fo6 ag Fpme 91 )

/A TF WY 9 &7 ) ge %
&G g0 | getEw fafaee wea
aWH 3 & W A AgErt A uw
e ¥ T Y TAT F9 T F FHrAT
qt F< faar a9y 1 9w F fEwarwar
& 74 & 91 | F wfaw £ S
a1 | ¥ folgEaq 9T 99 %Y F147 O
" & ot mav 1 | 7 w7 fiE SR aee-
fea &7 9@ 7 Iy I7 ¥ gEEE
Wt g

® 7 W wET g § 5 aw
Yot wag ¥ art af § fs g
U ifeza w1 fearer Tve 2 fr ag ad
O ¥ TEE %Y, wg AR G R
ara | forr ¥ferr w1 iR s e
& 3w ¥ My ardft | e doelt ey
wi—gurar fufer oz & e v
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fredt §—wfter ot &, H¥ Twr 3wy,
3¢ FATE &, ¥F § T[T FOT, aY
X BT A AW AT @AW | TE
Aee W[regmad faw & 5 Wy 6
aﬁmmi‘rﬁgq.nmﬁ:mw
T MR F T AT F | K qW

fed

T {), &g FaveT g, 7 AT
1 Fifgu oI F Nawd A7 wiiEe

TH & WOTAT W19 7 O 7§ a<E W7
= 919 famam §, i 6 faama go Fro ¥
&t #47 § 7Y 91 WK go Yo F TE-
wEUfes W X 91 | I TW GO
& a1 em &, e § qasog feavn
arzAT g fe @i o w9 s 3oy
NERE ¥ SR A1 a%, 47 YR
qeYq HTH aF & W9 o 0T § )
W I AW W oagd Jwd g g,
Mg A R T I RN F
fFgue Ferw oqTeT g & | Wi A
HE W ¥ A F Sl A 9T
2 et 2 s gen o @), A AR W W
FTART J5T HEA 3 | IX AF K F FIC
TET 23— g ¥ ofaem smad—
ya ax w1 dfewd T 7 f5 Aw
fromate= z Wy aiee fw, 9w aw
T 2 TG &, I9 G Q@
ga7 & iR Ay e AT TH AT HIHRT
IET ¥X | TN AT qow e
s #E @ o ) T Ty w9 6
dre s ferfedt &t gREa &
a1z ¥, A XAy Wk S WY A
ey 1 AUeg, 9 TedE O wrelt
NWIT AP sAL 1w
fro way g 7 weTe A 92 o,
& wg fow qued, e wge ¥ o,
agt ¥ it A wee F AR o
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TRz wifsqt 9 *7 5§ w9 F
uRaT IuHT fus i, ot @ O fqAe
® I ot dvr W A

Shri Datar: Say “probation officers”,
not probate officers.

Pandit Thakur Das Bhargava: I am
sorry. In fact, it would have been
better if we use the words “probate
officers” instead of probation officers.
Probate officers are ineffectual. They
do certain things in respect of wills.
These probation officers will be much
more effectual and dangerous. § zg

AY awdl  FY aCE davwE fewrA
¥ forg wrowT qIAR § o

# frgran wew A wE AT TR
tfemasrafroerdm fes zxaw
FraarT AT g aa fe @ I
FH FOF I TY AE F qHAT o
war wriaw fafreet aga w7 Arw
% 5 ax ¥ 37 «t qhaferm 7
&, WgT 9T ATEFIT USGRITH AT a1
&t W T w9 & vy et st
oo ¥ T gF AeAnEn iy
B &\ ? 9 won g g oaq
eY3~¥¥ # frgeam o awmaw ww
g ) aw W 4 fi gl raEe %
TR qE AAT AT AT L AfwT Qe AU~1E
¥ arn Y qTI% @Y ¥ ST 4
wk ¥ ) o wifas & FEwl # 9g @
=i e e gwaTR B D 77 ffaew
F N qHF A, q TGA TH BT
Srad o e v @ grea gy g
vt fefafiom &1 & g war &0
T AoEtd ¥ 9o € fr afeeas &
Ao wEfeat aEd w oAg W
et g A g ag off Gwr @
wraft | g uw Ao qg e fe
qgsT TH AT ¥ Ag orm, /A R
WA AHT 4T AT & | T grovy A ¥
agg F1 Y2 v 1tw W awrrD #r A
agr &

18 NOVEMBER 1957

Offenders Bill 1064

F A ag $R3% W go o av
& 1| 9 a8 9T fear man, A 3 o fiedy
% &t & I 1 & W fret a7 &7 A
ST | gfear & e S @ qan A8 8,
Y s wad =t &2 & | W< v fvew
¥ AT @y, At AT W ¥ gEd
H g199 & |17 &7 sy &4 fyerer

I am quoting from section 4 of the

- UP. Act:

“Provided also that if a person
under 21 years of age, is convict-
ed of any offence under the Indian
Penal Code or any of the enact-
ments prescribed in this behalf,
under rules made by the provin-
cial Government, which is punish-
able with imprisonment not
exceeding six months, the court
shall take action under this sec-
tion unless for special reasons to
be recorded in writing it is not
considered proper so to do.”

& a9 7 ag g o & 3
W fomr @ gl swr & e
W A v0h dWT AT | T AW
¥ € Tk fis ot & & 97 w=T v
v fs 99 o ¥ 9= g
wfw  ag vl @ QA afge
o 7 7g QyEnOT g wfge o

w faw & v af drv fafas) &
£ &1 "G wrET ", wWae 1w "I
a7y &, ST snfedAdy A F ad ¥y
wT 99 ™A 2§ 9 ) FAA @
ag 9T ATF § WA § 6w
o o oz gEd arw N9t 7 freree
% oY Smwr € 3R ¥ fog @ Sma
BT T TS & WO T I & § A
o1 A7 & w7 NifaeT @ A @
fis gl 7T o Eh A &Y a¥ ¥ &
T ALY Y, TIAY THI TFA A FH A
oY 1 w9 e & A4 faer A et
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[dfew smgT zT wwin]

fewr md § wiife wfex & fs agt
wfygw fedz § WX gaet T &1 fedt
9 wuT A §m ) W waefafed
wife tfasw & faws @ sFA
R & 1 WY 59 faw F o g sea
fe w2 g o o § W 3w
Nfamrmia, gavewmfm®
HTAEA FITT | ST 89 ¥ fae & wragy
gh a1 faew wok GuGie S1eE WX
A & g A g WX I TW WY
IR AT E T oga ¥ 99 wAE W
WH AT F@ 99 wWEd a9 9%
IEY $T 3 | § 4% 9 WA 9T W
T 9T 9«1 § 5 go dro &1 anew
fefawm 3 WX =5 Afseamm = 79
T & W Amfee o

wha M awmosm d 7 ot @t
ot T 4 ag waer 7 o ar fe
H IEAr 1A JEC AT | TH 9 W
wi fawngw s&w 51 dfwd 1 gg>
e aand W fne ag ea fw
wE A AVET § W} @ud 9w F
ag Az faergT Idt gr a% wrfer
T gt aw f5 2w & w=T TRl
WY AYEY 7 AT q7F ) 90T O q
feqr qa7 &Y HEY TEAL AN w7
W § WX A% ¥ gw 9w sy
) @ gEh |

# g g fe woma &t &
g fm T ¥ ew
¥ aATE ff YT S S fewrew a9
W FAT F T A ¥ W 6R &
afy wat # fowd grodw wfaw @
saw fog Afeat seiye Y 1 dfen
AW WEATE & 7Ty g FEAT ¥ R
R AWT T AgY g 9 § I wer
AW & wRT aga afqwr ¥ O
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T W gT aw gwre fed o A
IEE § | AW ¥ w7 awr A et
aufent wtyr ¥ fe s o Ty
w gt A ife wos
wTHT I F g A Ny A AY T
¥ g o aglt & e foer &
R g fafaaer o omar & ) v AW
e fa agser o g fs ‘sz v ¢
E¥g G HURE' IR S o
gE w1 am fear v & Afew
sfeg & gw g0 @@ | @ & WX
WA TET g @ R amg e
1 3 oy Afen g fe o7 s qE X
frerdt onet € 1| FHOTYR T & ITHAT
WA & ) WIS g qg I
g ag it o e ol g & T
WTAT 41 | Ag 9T @ #fEE 1 W
F2T T e A w1 arae e
foraa fe fogmer foreran gfewe & o
T qgd d2d mwasHe ¥ uF AR
& ot uw T frare 2w fea ar fe
T R I AT 9F 2T A 9 IFEA
e 3 from 91w Wy 0X g
Zar f gandy waewe | fas ag 78 X
e 5T faar gt FrRgE F I 7 A
3G g1 a9 S« wiywifaEl §1 P
S A a9 F w A
¥ gd ¢ fr aww wrEgeEr @09 ¢
T T v At T WA
g ¥ 39 aan & fau e &
I & fevdrd § foaer fp Wi
oY £ | v T A A WK
THE KHT HIAT THA FIAT § |

¥ e}t ¥ fgama dar &< Jav
T a1 fF 0T 0 FOT AT Al
9 &« fHar ST &7 | gETe g §
gt faF ST g Agat AT FemraemarT
g W g & 0 e G277 wET A0
AAY g, T TR YoATH FGAT A WA Y
W4 9T ad ®@ § | geife gw .
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¥4 9T voo, Voo TR TW W R
fier aw Wt Je wr v S aft
§ o' oY graw St ¥ e P wifyg
ot g @R oy aff fawdt & 1 AW Y
ol a% T T § st gedw
# gl a8 fear ar aw § W 9w
w1 | gF iy gl sy A faet
§ | va wfF 3 3@ ¥ g wTAU
gt fowr qrdt ¢ wafag g feww ot
g g & ui @ NavT ¥ 44 faew
£ g TF, N waew 7 q@ wOU
gaTd ot Rl 1 v &Y s wfed fe

T W G G gt 7 § o w -

SR & faew # gw € FE Aangy
gmaﬂmq@tﬁhu’sm
W woar § o faeR ffadaw

Rt ¢ waer g grer o fed |

W agt aX gk o% wié 3 fs
frqr o f& SaT o §  wafaew
nkmmﬁmﬁmmsfﬂ
IEH IR JEer 99 gg w4 fw
e &1 senfafwdoa 2 <&m I
o Fewred FHEY & 7= g w=fa-
fordem ® wir & 0k o agh 9
W a@ ¥ fareraa #) af fe #fedi B
wfeew & qurfes @ Ot 1 g TE
FTFRA R PO T g I @R
f& e eI AR S W R A
% 9Ed A daany fE qw F 6w
£t ® giera ag & 5 a<dr % wew
# wrg el § g SRk w1 wrA W@/
T FFY | AT g & s R e
oY 9 W IeF 09 %, © g
qTEAHT #7 & W W19 "RGT W g6y
g fis St & W= aREIET W g
ITE B gy gl 1 & wew ¥ g
g g 6 st &t aw At ol a8
¥ | qIET &Y TE oY W IqE 5]
ar ma toaer ff S HAT owET Ow
waa twar war § 7w var T fe
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A A% WY €@l W g W
¥R L

TR oF fowfor 7zt @ fe
fet oo B ow T M Ewr A &
AT & fF gER S F Ao 2wy fie
ara, wr fr fr g e Y gk & o
IR AR 9T §o, Yo TIAT AF FrT W
gra fe o Tan 3T Tt o S W
AN ¥ T FATAr XA o R 4 W
smmife el v Hramrem &
wx f7 a T A B arfgy, & @R
¥ aw & a7 £ war 7@ A g
ureR oy dewr STfew fe oo geer
T war 7 T Y ok wwwy w1 {TWE
w2 W AN WREHD \EY T
A1 H 9% gu § W Al T I
7 &4 g @ § 9 At Iae qafg
TEY FTaT | TATHE Y TETAE ¥E qAE
gr wifgy WX w8 dre w 2o wfge
fs dAa qret gare 77 arfam &1 oo
e ained & ga gq dwd
fe #t awa & 1 GX TR T AR
for f5 qma @t F1 W qTee W]
A €1 39 ¥ 71 49 59 G 1R, wgfee
¥ v I 5y A faar, % {3
franfed greq A & W anal =R
T I e Wk R &

I |79 ¥ 4Teg a9 ¥ AT & AT
form wrar & @Y & aATn A g
f {3 a9 w1 F=4T AfEfaTeT §3fada
2 s g I gEHaT & T o oY A
w77 & S 13 A9 T qoAT T[T N €
¥ o & 1§ s seeEr
argar § fr o g & aafeert ¥ o
far ¥8 w77 & @mr ar f§ o
T} A R IT 4 § I Al
o sfEdl ¥ dW O v ¥ U A
TEFT WY 2o ¥ W wT 30 T wT A
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[4feT srgTam wfa)
wTfed At 3 7 X % Tt e
e & wr fomifefas fafrex
AR SO TEANFTARIE | oAy
FTEF N AN A R eAd
YT {6 AT FT AT G ITAER FY
9 §FAT § U)T IA I H1 WA andy
LR & | AT w0 ¢ FF OX 7=
RN g frawer g Al et F
Wfere sy 5@ ¢ 37% wmg G
Wfes g F @ ade ) foong
O WX HTEY 9 G Fg N
SEEAAT g0 1| W T § 5o e
HIRTEET GaFY T q275q 4G F 40 1 AT
£ ¥ O @@ FA0aw 421 g fwT
5 s gt qEr AR T AR
W WY OF A IS ama @ A%
g 73 ¢ 5 et o= Y W g
X, T gema § o gema w7
|9 fors ¥, @% IHF I® IAE I
5 greme g R fv & aedt
Y AT w7 @WIE | WwWHETIFATE |
WG I I ¥ AEAF L, IWAH AT F
#7 o v 7€ ¥ | @I A Y AW
¥ A w1 garn femm mar @1 gwg ar?
¥ gl 77 & P 5 W19 g7g 47 3aw
Hew #=qI gHA WX IT T GIAETEAT
FEH FT % | §FT HT 99 Y 47H
¥ & AT AT A H FAA AW
MarsT fear mar & 1 &7 A W §=
I | g arfam gt & T a9F g
3t & gFT ¥ 1w W miEEe &
THE FTT A & A aw T 2y
9 1 IW @ &, INE AW AG
ofewr o faq & o=z 97 @1 FE
fogrer adt @ mm & mwAT &g
So ¥ F1 A gy 3% Wy Az grdaw
q W@w 1 s ws A 5 faars
2 grfaem w1 s¥ W & graw F
weg AE E | BfET WX W
aqet & s e & Wy [ A
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¥ w7 aF W @ A 9 fal
™ I oo o ¥ fad
grfasa At am & @ R
T &, ag T THEY 7 A X AAT
2

Fascgrar wd av ¢ (
R § 6 W 7 39 A aww & faar
& T A qoA q§ qg sarar v fear
¢, 3% fag & wowr wvqaE sw@r
g1 # fufreex amgm ¥ w9 wwer
f& ag ¥g@r 16 ma v du
7% ¥ fad gemt 1 & o) T
wEHl T 2w F a7 7ré w1 & aa,
o F1E § T, a1 uAfgE aar
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shri  Barman (Cooch Behar—
Reserved—Sch. Castes): I whole-
heartedly support the proposal made
by some of the Members that this
Bill go to the Select Committee and
the Select Committee consider Wwhe-
ther the Bill can be improved in any
respect.

Mr. Deputy-Speaker: Now that it
is expected that that motion might
be accepted, I hope the Member
would be very brief,

Shri Barman: Yes, I shall be brief.
I shall just make a few general obser-
vations.

The general prineciple of this Bill
is acceptable to most of the Members,
and I also support it. It is a common
saying in our parts—I do not know
if it is so elsewhere—that when you
cut one car of a man as a sort of
punishment for an offence committed
by him, he avoids the public view,
tries to hide his injured ear and to
show the undamaged one, but when
both the ears cut, then he walks right
through the crowd because after-
wards he has no shame to hide.

Mr. Deputy-Speaker: The symme-
try is there then.

Shri Barman: So, this principle of
not punishing the first offender is a
salutary one. We know from our
own experiences that the human
mind sometimes works in a heavenly
way and sometimes in a hellish way,
and it is only those who have learnt
to control their minds that behave
properly in society, but there are
slips in the lives of persons if we
consider it deeply. But once a man
is caught, he is punished. If he is
not caught, he may commit several
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offences and still escape. If he com-
mits offences but still does not injure
society to such an extent as to become
a menace to society, there is no harm
in making a simple provision of the
kind made in the Bill that in the case
of first offences of a mild nature, the
offender shall be let off. Only in
cases of graver offences or when it is
not the first offence he may be punish-
ed. Even in the latter case, the Bill
provides that the Magistrate, consi-
dering all the other circumstances,
may let him off on probation.

Formerly also this was provided in
section 562 of the Criminal Procedure
Code, but there was no other provi-
sion to take care of the person who
is let off on probation, to see how he
behaves later on. The term is fixed
for which he has to furnish security
or bond for good behaviour, and
whether the man understands his mis-
take and reforms himself quickly or
not, he has to undergo the period till
it ends. Now, provision is made in
this Bill that if the officer reports
that considering the subsequent mode
of life of the person let off on proba-
tion it 1s no longer necessary to stick
to the period, he may bc exonerated
from the surety or bond, and there
is thus an incentive to the person
concerned to mend his way of life
very quickly and not to undergo the
full period provided now under sec-
tion 562 of the Criminal Procedure
Code So, that is a good improve-
ment.

There are also several other provi-
sions included in the Bill which go to
improve the present section 562 of the
Crinyinal Procedure Code very much.
However, 1 wish to draw the atten-
tion of Government to only one point,
that is whether we can give wide
powers to all magistrates.

Formely, in the case of probation,
in the case of the second or third
class magistrate, his opinion had to
be submitted to a first class magis-
trate and his decision obtained. Here
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we give power to all kinds of magis-
trates only providing for an appeal,
but it is not to be expected that in
any and every case an appeal will be
made. Knowing as I do our magis-
tracy, in the case of the second and
third class magistrates at least I
think it would be necessary for the
High Courts to issue certain general
instructions to them for administer-
ing the law under clauses 3 and 4.
It they had some general direction,
the second and third class magis-
trates will administer the law in a
much improved way. I do not find
that in the rule-making power any
such thing is contemplated. I hope

the Select Committee will consider
the matter.
As you have observed, since the

Bill is going to the Select Committee,
I do not wish to make any more
observations, and after Pandit Thakur
Das Bhargava's speech I wholeheart-
edly support the principles of the
Bill and hope that the Select Com-
mittee will make whatever improve-
ments are necessary.

14.00 hrs.

Shri N. R. Munisamy: Since the
points that arise 1n connection with
this Bill have already been elaborat-
ed by my hon. friend Pandit Thakur
Das Bhargava, | would not like to
repeat them

So far as the principle of the Bill
15 concerned, at the outset, 1 am
inclined to state that I am not in
favour of it, for this reason, namely
that we have got alrcady several
Acts on our statute-book, which  are
very exhaustive in nature, and we
can certainly safeguard the interests
of the young offenders without per-
petuating further offences, with the
aid of those Acts. For instance, sec-
tion 562 of the Code of Criminal Pro-
cedure is wide enough to give dis-
cretion to the court to release the
convicted person on probation. There-
fore, I say, that there is no need to
have an Act of this kind on our
statute-book.
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The other reason that I would like
to place before you is this. Several
States are already having Acts of
their own, somewhat on the model of
this Bill, and there is, therefore, no
need to have & Central Act.

The Minister has not convinced the
House of the necessity for this RBill,
nor has he enumerated the incon-
veniences or other experiences which
Government had felt while releasing
the' prisoners on probation. Though
the principle of this Bill was in the
contemplation of the Government of
India for a very long time, yet they
were unable to bring forward a con-
solidated Bill of the nature which
has been introduced now. So, I hope
that even at this stage, Government
can consider the gquestion of not
merely not referring this Bill to =a
Joint Committee, but even of with-
drawing it.

Now, coming to the provisions of
the Bill, I find that the powers given
to the probation officers are unlimit-
ed. Even before passing an order,
while taking the evidence of the
other witnesses, the magistrate has
to call for the report from the pro-
bation officer, and on the basis of that
report, the mmagistrate can either
release the offender or convict him.
Such wide powers have been given
to the probation officer who has not
seen the accused or the young offen-
der. It is to0 much to expect of him
that he should give a report when he
has not seen the accused even. He
has to take some extra trouble to
search for the character-roll, and
look into his past conduct, the ante-
cedents of the family to which he
‘belongs, and so on. So, I doubt whe-
ther these officers would ever be able
to give genuine reports.

Even as it is, these probation offi-
cers are not able to discharge their
duties very faithfully. Se, I suggest
that such wide powers need not be
given to them.

My next point is this. There are
very few offences which young boys
commit. Most of the young offenders
are destitutes, and they commit only
common offences under sections 379
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and 380 of the Penal Code, such as
committing theft in a house or pil-
fering something from the pocket of
another person, or even indulging in
the sale of stolen properties. Some-
times, they are taken as accomplices
for the sale of certain stolen proper=-
ties. There are very few grave offen-
ces which these young boys commit.

If these young boys are convicted
and released on probation, and then
sent again to their homes, what will
happen is that they would once again
meet with the same environment and
the same situation in the house, and
they would be prone to get out of
the house by making similar mistakes
and committing similar offences.

So, I would suggest for the conasi-
deration of the Joint Committee that
instead of sending them back to their
own homes, it is better that they are
sent to probation hostels. The pre-
bation officer may be the warden of
the probation hostel, and he can
associate others also, that is, people
who had rendered social service, to
supervise over these young boys in
the hostel. If the hostel is a big one,
they can also get into that hostel per-
sons who are released from reforma-
tory schools and other such s=chools.

Similarly, there are certain persons
who work after they are released, but
when they go to their respective
homes, they are not entertained there.
It is better that those people glso are
clubbed along with the others in the
probation hostel. As I said earlier,
persons who are released from refor-
matory schools can also be taken into
the probation hostels, where they can
still get some shelter and get themsel-
ves corrected. Similarly, persons who
are released from the Borstal schools,
and below 21 years of age can live in
these hostels, and they might prob-
ably earn also some money. Instead
of having separate after-care houses
for them, if they are housed in the
probation hostels, they can get their
aptitudes and propensities towards
criminal activities very much curtail-
ed

So, 1 would suggest that probation
hostels are very essential, somewhat
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on the model of what exists in UK.
- and other countriess In UK., for
instance, there are working hostels
for boys and gilrs separately.

So far as the States in India are
concerned, I find that in some of the
States, there are some after-care
houses, where not only young boys
are taken in te be taken care of by
the officer in charge, but even ex-
convicts and confirmed convicts who
are released are sent for after-care.
It is quite possible that in such after-
care houses, these confirmed convicts
may influence these young boys to
perpetuate their old offences, or they
might give them wrong tuition that
they need not obey certain rules.
Such a thing is possible, because
these prisoners who have been con-
victed and released are there to
influence these boys. I do not think
that it is right to have these
ex-convicts in these after-care houses
along with the young boys.

For instance, in Madras, we know
that social service activities are being
carried on in this manner at certain
places, so as to include not only the
young boys but also ex-convicts who
have gone to jail more than once, So,
it is better that these young boys are
sent to separate hostels so that they
may not be influenced badly by the
ex-convicts,

It is very necessary that these young
offenders, who are mostly destitutes,
as I said earlier, are sent to proba-
tion hostels instead of their own
homes, where they may not be satis-
fled with the environment, and they
may, therefore, come out and commit
once again the same offences, such as
pilfering something from the pockets
of others, and thereby go to jail once
again. When these boys come out of
the house, they are picked up by the
other offenders. If they are sent to
the probation hostels, then they can
get good correctives there.

Lastly, I would like to submit that
the powers given to the probation
officers may not be s0 unlimited as
they are. The report of the probation
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officer should be of a recommendatory
nature, because before the offender is
sent to the probation hostel, the pro-
bation officer does not come into the
picture at all. But, according to the
provision in clause 4, the report of the
probation officer has to be taken into
account, before the offender is
convicted. My submission is that
the probation officer comes into the
picture only after the young offender
is convictgd and released on proba-
tion, and it is only then that he begins
to have his sway over him and exer-
cise supervision over him and correct
him. Before that, how can we expect
the probation officer to have a com-
plete picture of the young offenders,
and further, to give a report on their
antecedents, character ete.?

So, my respectful submission is that
this particular provision may be suit-
ably amended, so that the magistrates
need not call for the report of the
probation officer who has no locus
standi at the initial stage, when it is
only a question of shifting ot evidence
and then convicting the person; it is
for the magistrate to judge at that
stage, as he ordinarily does in regard
to ordinary offences, with the aid of
police reports. Since the probation
officer has no position at all at that
stage, there is no reason why his
report should be called for. So, his
powers may be curtailed, and the
necessary amendment may be made in
the Bill.

With these few words, I commend
the Bill for the consideration of the
House.

st wy qty (TEeEn):
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“When the news of all this
came to me some days after the
occurrence (to\- we had a weekly
paper) the thought of my frail
old mother lying bleeding on the
dusty road obsessed me. I won-
dered how I would have behaved
if I had been there and how far
would my non-violence have car-
ried me. Not very far, I fear, for
that sight would have made me
foreget the long lesson I hsd tried
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to learn for more than a dozen
years and I would have reecked
little of the consequences, perso-
nal or national”
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#Z & W WL G F 59 freme fan
ox 7z A fadas ar WA & avER
Jufeaa g aga wal & IEY (€3 €I
Mrogrogfad 1+ Fa T HaFw
Frgwdafamagfe ) ad A
ANY FE1 et w Afwde gATHA w7
xx @% fr g wiisw 39 & grew
Fggasy i I a@ ¥AY wr=y
& g oo F Sy T aar gy
9 § w7 v § e gfadz WY e aw
¥ Y ¥ wuulenl &1 #TE T HT
& wry 37 T W W Ay SE W |
T wrgnr & &Y qwg wary w2 fe aqy
s q § | L T F I ANy A
wraThreA v qwat § @Y oy ot et
Cq
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0 T PRA AR F O E L
Wﬁm%wwb ™

% foo o3 w=Tr 9Em

ﬁtﬁa%ﬂm@mmﬁﬂ'%ﬁﬁ
QIO 9 | ¥ § qg ofr wgr v @
TA-FATH W FOS ¥ & a7 SA0T
wifraT € foa? 4 o dfoz |
1M FE FEAE FF 1 (3L T
F A i & g oy e wfeeT
# fod Az Mo st g
W REIRIFFAFIAT
wETER S sfe A e s
Wkgmdqam fs ¥ ww ¥
# v wg7T ¥ | wfags & o Y
marfggt @70 S ¥ v &Y fod
wh or @ ofew & foe gt
forg ¥ wmaTe aT R T® AT -
fras fo grft fom & W o%
e wam SR gEdr feie sawr
sifeaT ®t geft g

=\ sfrTerae g § AAE ST
WY Faerr @ g 5 oag fod @
sy s ag faig g amm f ag
freft & 1 w9 % ag fed 9@
ST q A% Afoee 39 foa g fae
T w0

st eyt fag @ mér W
staaa wfes & far g @ —

inquire, in accordance with any.
directions of a court, into the cir-
cumstances or home surroundings
of any person with a view to
assist the court in determining

the most suitable method of dea-
ling with him.

™ ¥ Taww 3g g 5 fad

T ST o

Shri Shree Narayan Das: After comn-
viction.

Shri Sinhasan Singh: Clauu 7 (2)
says: .
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“before passing a .semtence of
imprisonment on any offender re.
ferred to in sub-gsection (1) the
court shall call for a report fram
the ‘probation officer and congider
the report, if any, and any other
information available to it relat-
ing to the character and physical
and mental condition of the
offender”.

1% & waww 7% g fr g
sraer wrfeere #y foid S o sw
¥ a1z 39 97 fa=re s fawre arfen
oft ariz

Shri Datar: Let the hon. Member
read the first sentence which say»

‘When any person under twenty-one
of age is found gullty”

o) fegrem fey - Aoz W), .

FITTH READ : W9 & T AT @
¥ & % w1 ga-dwE 3 wTE dwe
¥ ®Y qaY § at Oy 97 /¥ dw
1 %7 o 93 | 9Eg g ¢ AT
W 30 & a1% € g8U aa-Swr wrd
A qEeT AT g &Y Y A |
o MR fFar s

it Tertem Tew - o fredy & ar =Y
g Fant # ofadw wfode & av
2 | o= ST FT AF WA 39 A
T ag g wege #¢ e ag fcd }
aY 48 IW F FATFU |

JITTAR AEAG : AHHE T T §
WR G @l | oA AT Ay & 9w AW
& A o g fR s ag fiedr @
o AR A FITAL Tg AR
fes s o Fav fom oz

it fegrem frg © w7 e
7z ¢ fe Maww wfewT ¥ ag foored
T |
And the report itself will prejudice

the mind of the magistrate before
arriving at a conclusion whether the

man is guilty or not.
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X wg gt fredy At @Y aw
N A A wfewr o ag
firedY qraT wraT &, ¥ f faw wniE
z wres WX & fad Wi o fogrd @
ag oz & wrde #) Sorfew s awdt
¢ 1 W Ay firr wEE ¥ ¥ el
feité wirar o @ afow gEd
& wh &1 e o ofedw 9w
Fama g W rmdama
ft g dfoge wr fdfer sonte
qT ggeA & areT 9EF wwd § 1 ag ha-
&g g Ay i w2 oY ford g3t
Wag @ & ¥ v g e oefafas-
W ST AW T HFTAT oY g awar &
W geqa T #Y | T g & S S
s o feetd § g o refeT S
& et & I 6 ww aw AT A I WA
auwaT § {6 Tuy g o At anfgd o
gfere #Y foité & oz 3@ qearsfer gt ¢
Iq & 7off & fis ag ST qUmT R
% | ¥fFT W ag I 3 & Wy
sorfew gy amar Y ag I A A
Tg % e ofeads @ o gW & AT
w ¢ fag § wv A= ¥ woamar gw
T WIC AT 1 AT e F any @
T 39 K A EEE | Afewre &
Mg § | TW a4 Sr=Ar g % ag |

zw fgg & & a1 4g A w=ar AT .

gRiT | 77 OF TR AEea o < @ fe
W OT g6 32 famw ¥ vk s +nfed )
TR Y FTH oA # A 3 Wfed
W F=r § #E A 9w T+
Sifgd | e R AR & W A A
fr o g am T T fgd | Wi A
e g s | o s & a7 a7
yEagrd IR A I fau d fr aw
oo "9 &% ) J | 39 F fawe
T F oy gz AT

& ma & s o guoy e o @
39 & 18 wf wrAan v v &
W ¥ arnfae w3 § WK arfew
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wToo | WY ZW anmfe de ure
TETEr # I v AR ey @
Tt o ufEt F oS owee
s> fawam 3 ag 9 gy wfed o
T %ga & fF el o o
g | IR ag g FW & ATy
W TP w O aur wqyr e’ W
aE A ooy W ¥ urw e @y
AT | AT I AY wror g gre § e
far &1 S \ig A dar @ WS T
w1 S R 3% q91 qrar § 1 gfeeaT 7 oft
aga g faelY wer & wgr ar fis o
a2 vt ok sufe g § SaeT & v
Tg TERTT FEWT AT ATER | TW BT
w17 7% & fir ag smar et & woew
wies 97 T F & AL qar |
fearg &€arlt & € oft aga s
oY TEY Y wEAT § W AT wgw Aqv
g e far s g Am F amg @ W
TAFTILIRTE 138 TT H A
wxar & fa w1 A S areT | o o afay
Hf gart oren A fA w0
;T A T FA AT WIT FI 7EY A A
g 1 Av Y o &Y it § 0 av Ay
T I AT AL A IR A A T
ST W ¥ T I T AT Toq o AT
R AT R U I It 1w A
wfufras f a9 fear @ fow & s
E F o 39 feer v @
awrfa &1 & 9l 1 qEa o fgwT Ay
A ATAT & | WK A IT &7 AT
aw a1 3% 1 we faar ommr anfad

ot % ag frdw w< g g fe
gd g@ §19 FWW w< 59 47 6 9w
FAT AT TR T A TG AT LAWY
O T 7w Y 6 @ O A
AR 21 IR TR o e
qqT 97 ‘9T T 4T a8 ) f8%e
& vl oew | oy o1 s =gt &
100 B SR
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Jqrenw WA : wHY ¥qrar gy &
o g gl e Far @

Y fagrem fag : & agdr frdresr
3 aft o @ g | W o 5 AT g o
A ey A ¥ AT oaEEd &
warfaw afe ag fasr wror o g amd At
FA WY ¥ AT X AT BT IF
Wy 1 3 oy #g @ a1 i < F qgraar
frft mami MY Ndeqa T @ ¢
A% ®T W 9 IT AW ®Y qgmar Al
faet ot 3% ¥ fawms 4 )

YA T & {9 | 5T Y fAT w
wige g 6 7z agn waee @ o f
WA WA T WA & W Wgred
MNegam & aw foar ¢ fF g9 3d
fadter w0 & o1 § AT AT IO O
fare row A9 F gw @ AP F A
tq & faewed) @d § 3 2t K1 F 9w
& Y arx oEfades & aveE A E
Ty ¥ wwd § A ¥ guar  gfewm
W FNE & gH TR & A € |
g e wifgd & Y o ofcadw
sRmT RIS AITh fem ¥ 2
wgaT AdY | I9C WM A ¥F (eic
¥ g sraw oEz amy @ Afe agr amp
g ¥ FuTH ¥ SqyTET gE Fuv A AT
A AT HATED qgamad &
g AR T we N E 1 g AT F
@ gu ags ¥ sufew g ad § 1 vee
sy & gg s oft @ 27 2 i wfzml
YA Fage v o g d@iwew
Y ey o & omeft ¥ 1 Ay oo g
a7 $he § 1 Wfe o o o1 ¥ qrE
fr 3¢ T@ & A & goofeg) w1
F¥r o WY I Y FEeA g g faa
w12 A xE ¥ 2d o AT 3T o wf
af | ar SEY e SR et v B
e N O ¥ ¥ R @ ®
g A A I ¥ fod &l g
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w9 gt ¥ 1 T xw fer Fow gy o
¥ A A & WYAAT 77 WY Ew
ﬁwahu‘rwaﬁmtwia‘rgzﬁ-
IAt WR I TR X WIAN FH
T I B wEY & 1 t7 oy o R
&% feor & fram o wifgg 1 dagwemn
wrgaT § fnag faw  aga fawmroAiman @
o AT $HA & W qF Wy
@ fr W fawg 9T /8 faa wwe w3
% W 3w T7 ¥ o | gw W @
a1 f Ve Tadie) € o faw & ar?
LRSI SR CR R RS CR
fra.d o= & mfes o & ¢ frw 7
feas @ O wlam o gw ww
a7 fi #3071 7@ 7wy F wré
aw1 gfiads g9 e A8 ) gwrvh
maRF AR R I 2 R w R
faam Y o Fw W AT E

rl Basappa (Tiptur): Mr. Deputy-
caker, Sir, I am one of those who
think that the Bill is long overdue
and hence I wish to congratulate the
Minister for having brought forward
this Bill. Of course, 1 could not fol-
low much of the discussion in this
House as I know little of Hindi, but
at the same time, I should pick it up
very soon.

I refer to what Shri N. R. Muni-
swamy  said on this occasion. He
said that there is enough law already
to safeguard the juvenile offenders
and that we need not look into this
Bill at all. Another justification that
he gave for not having this Bill was
that some of the States have already
got legislation to this effect. But
that very fact, namely, in some of
the States we have already a legis-
lation of this kind, and that very
argument, show that we must have
an all-India legislation of this type.
But his plea was—and that was his
fear—that the probation officers will
have very many powers and they
may misuse it. For that, there is the
Belect Committee and the Select
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Committee can go into those dues-
tions .and see that only such powers
28 ATYEe Necessary are given to them.

In the second Five Year Plan we
have allotted a sum of money for
social welfare and the research com-
mittee of the Planning Commission
has also given some attention to the
human aspect of the whole problem,
because everywhere we gee that
crimes are increasing in great degree.
Take any country as a matter of fact.
Thefts, murders and so many other
offences are going on in large num-
bers. If there is an up-to-date statis-
tics of the juvenile offenders, we will
see that these offences are increasing.
Therefore, something must be done to
see that this is minimised and hence
this Bill. I it is implemented pro-
perly, it will go a long way.

If we analyse the various causes
for so many offences that are com-
mitted, we come to know that the
economic insecurity in most cases is
there. At the same time, there may
be lack of education; there may be
lack of parental control and also,
now-a-days, the impact of western
society like cinema-going and drinks
and all these things are there, and
all these have contributed a great
deal to the number of crimes having
been increased. Therefore, various
treatments have been suggested from
time to time. Apart from the pro-
bation which is included in this Bill,
there are other methods also such as
after-care, borstal schools, and even
specialised methods in criminal pro-
cedure and so on. But every civilis-
ed country seems to think that pro-
bation is one of the important aspect
in the treatment of crimes. There-
fore, if we look around the world,
many countries have adopted this.
The United Nations have also some
Programmes to prevent the juvenile
offenders from pursuing their crimes,
by introducing the probation system.
With that object, in some of our
States also, they have introduced it.

Even as long back as 1931 or 1934,
a3 stated in the Bill, there was cen-
tral legislation on this subject but
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it could not be followed up, So, this
Bill is long overdue. Therefore, it
should be taken up earnestly and it
should be seen that it is enacted into
law.

There is @ realistic approach also,
a big dynamic approach, if you may
call it, because, after all, everyone of
us has some faith in the goodness of
man. Without faith in the goodness
of man, nothing can be done. That
is why the Father of the Nation has
told us in very big terms that after
all, we hate the evil gand not the evil-
doer. So, he has laid emphasis on
that aspect. So also here, when we
take the offender and the offence, we
hate more the offence than the offen-
der, and it is our duty to reform the
offender. From that principal point
of view, this Bill is more welcome.

When we are enacting this law,
various things will have to be con-
sidered. The circumstances of the
case, the character of the man in
question and the nature of the offence,
have to be considered. Of course, a
man may have a mental standard of
understanding. Suppose, if 21 years
is fixed here, though chronologically,
the man's age may be 21, there is
another aspect which is the rnent_al
ago. PFor instance, 2 person even in
his early childhood may be mentally
more developed than a person of 21
years of age. That aspect also should
be taken into consideration when “we
decide this guestiog. A

Another aspect is the awareness of
the criminal responsibility. One per-
son could be aware of the criminal
responsibility more than another, and
another person may not be aware of
it at all. So, when we are enacting
a lemslation of this kind, these two
things must be kept in mind, as to
how far the persan has a knowlcdge
of the criminal responsibility and also
his mental development.

Another thing is, this probationary
system must be based on a very goed
and sound footing. Our soclety is
different from western society. When
we iry to copy those methofis here
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and try to adopt them, we must
remember our joint family system
and caste system ete. Therefore,
when we adopt the probation sys-
tem, the social concepts of this coun-
try must always be kept in mind.
‘There must be a regular training for
the probation officers and they will
have to move with great caution.
They must be just like philosophers,
friends and guides, and they must
have a lot of patience and tolerance.
If all these things are looked into
carefully, then, this system can work
well and yield good results.

This system has definite advantages,
and there is no doubt about that.
Now we are spending a lot of money
over the prisons and jails. The
reform of jails is not going with
speed and 30, when this system comes
into effect and is effective, then a lot
of money that is spent on prisons and
jails can be saved and prisoners can
also be reformed. That is the double
advantage which we will have.

We have seen in the case of juvenile
offenders that a deterrent punishment
may make them more hardened
throughout the rest of their lives.
Suppose a man of 20 years commits
theft and not put on probatlon and if
a deterrent punishment is given, for
another 40 or 50 years he will be a
habitual offender and this should
not -happen. Therefore, at an early
stage itself, this should be rectiflied.
When we speak of probation, it is not
something lenient. It is not merely
that we shall have some concession or
something Lke that. There will be
an effeetive supervision also. Suppos-
ing there is a juvenile offender kept in
a jail where there are other habitual
-offenders and dangerous criminals,
they will teach him the technique of
committing bigger thefts and bigger
crimes. Of course, you may say that
the jails are segregated and all that,
but the environment is there.

Therefore, I plead very strongly that
this Bill should be put into practice
wvery soon and the legislation should
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be on the statute. I welcome this
Bill and I congratulate the hon. Minis-
ter for having brought it forward.

Mr. Deputy-Speaker: Mr. Imam.
Those Members who have sent in their
chits do not give an indication that
they are prepared to speak. There-
fore I have to be content with calling
other Members. 1 am very sorry to
make this remark, but so far as I am
concerned, 1 have said it so0 many
times. Sending 1n of chits is certainly
useful, sp that the attention of the
Chair might be drawn towards that
side, so that the eye of the Chair
might be caught. But the ultimate
position depends wupon whether the
hon. Member who has sent in the chit
tries to catch the eye of the - Chair.
Therefore, Members who have sent in
chits should give an indication by
trying to catch the eye of the Chair,
because that would be the ultimate
determining factor.

Shrimati Uma Nehru (Sitapur): I
have already sent a chit.

Mr. Deputy-Speaker: I have got it
and 1 have looked towards the hon.
Lady Member at least five times. She
does not give an indication.

Shrimati Uma Nehru: [ never saw
you looking at me

Mr. Deputy-Speaker; I have called
Mr. Imam.

Shri Mohamad Imam (Chitaldrug):
Mr. Dcputy-Speaker, we have had
very tnteresting arguments both for
and against this Bill. I have listened
with great care to the speech of the
hon. Minister for Home Affairs, but in

spite of that, I feel I am not en-
amoured of this Bill.

Mr. Deputy-Speaker: The Home
Minister also did not make any

attempt towards that direction.

Shri V. P. Nayar: He could have
well anticipated the resuilt.

Shri Mohamad Imam: He has put
forward a very strong case on behhlf
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of the offenders in a manner which
is not disagreeable to the House, 1
have also listened to the speechex of
other hon. Members Some have up-
held this Bill very vehemently and
some have criticised it very bitterly.

Mr. Bharucha who had had experi-
ence in court for our qQuarter of a
century has criticised it and says that
this Bill will be to the prejudice of
the society. On the other hand, Shri
Sadhan Gupta not only supported the
Bill, but he wants that the Bill should
go still further and give more lenien-
<y to the offenders. 1 also note the
vehement support coming from my
countryman, Shri Basappa....

An Hon. Member: We are all coun-
irymen.

Shri Mohamad Imam: I am sorry:
my ‘statesman’, who wants this mea-
sure to be introduced as early as possi-
ble. But I am puzzled between these
two. There was the Lucknow Con-
ference attended by a number of con-
victs and ex-convicts, some of whom
were convicted for murder and decoi-
ty, donning Gandhi caps and they
were in the conference with police-
man inside. I do not know if that
has had any influence on the Minister.
Whatever it may be, it is unfortunate
that soon after the conference, some
of the convicts who were on their
way back met with a serious bus
accident and 11 of them were killed.
Therefore, they have my sympathy.

Mr. Deputy-Speaker: Has that acci-
dent anything to do with their meeting
together in a conference?

Shri Mohamed Imam: If they had
not attended the conference, they
would not have been killed. The
Minister wants to be very humane
and very sympathetic towards these
offenders. But I am only anxious that
his abundant sympathy with the offen-
ders should not be a misplaced sym-
pathy and they have a duty and an
%bligation which they owe to the
vociety. It is their duty to protect the
members of society and they must
take care to see that the sympathy
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which they show will not be a mis-
placed one.

1447 hra.
[Serx Barmaw in the Chair].

The proposals which he has placed
before the House are very far-reach-
ing and novel. At the same time, I
may characterise them as being re-
volutionary. While putting forward
such proposals, he must know what
effect these proposals will have on the
offender himself and on the society
when they become law. He must also
take care to see that however sympa-
thetic we may be, this law will not
be a sorTy contrast to the long evolu-
tion of justice which we have built

up through generations.

It looks as if this is in the nature
of an experiment. Experiment it may
be, but it should not be a gamble.
Their primary duty lies in protecting
the members of the society. That
they setm to have forgotten. They
have not considered what effect these
measures will have on the society. It
must be understood that man is the
chief enemy of mankind. Man is the
enemny of the society. There is none
else who is the enemy of manki.d or
of society. Whatever man does way
be for the good of the society or it
may be for the prejudice of the socie-
ty. This must be taken care of.

Many Members have pointed out
that these proposals are Qquite new.
It is necessary to consult the Bar
Association, jurists and eminent men
of the judiciary. Obviously the  Gov-
ernment have not done that nor have
they taken the trouble of doing it.
The Minister seems to be guided by
the report of one Mr. Reckless. Since
the report comes from one Mr, Reck-
less, his proposals -also must be reck-
less. Such measures which affect the
saciety, however spectacular they may
look in the initial stage, must be very
carefully examined and they must
take into consideration what the con-
sequences will be. It is the basic
principle of jurisprudence that nobody
shall be convicted unless his guilt is
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proved. Everybody is supposed to be
innocent unless he is proved to be
guilty. But when once he is proved
to be guilty, then the penal operation
or the punitive law comes into opera-
tion. He has to undergo that penal
operation. He iz punished with
various objects. In the medieaval ages
punishment was inflicted with a three-
fold objective. Firstly, it was retri-
butive, a sort of vengeance. Secondly,
it was deterrent. Perhaps, the refor-
mative element was absent at that
time,

Mr. Chairman: I may just inform
the hon. Member that we are not dis-
carding the Criminal Procedure Code
or the Penal Code. We are just re-
modelling section 562 in another form,
making it more liberal. So, consider-
ing the short time at our disposal, 1
think it would be better if he does
not go into criminal jurisprudence.
Since other hon. Members also want
to speak, the speech should lqe as
short a% possible.

Shri Mohamed Imam: In the mediea-
val ages, the principle was retribu-
tive: life for life, blood for blood and
eyes for eyes. It was also very deter-
rent. Now that retributive element is
absent. Our idea is that it should be
not only punitive and deterrent, but
it should also be reformative Unless
the punishment has got an eclement of
deterrence, it will be of no avail
Whether it is trial, punishment or
imprisonment, deterrence Is necessary.
It 1s necessary, not in the interest of
the offender himself, but in the
interest of the country.

Then, regarding reformation, the aim
is to rchabilitate him—his social re-
habilitation. Onece a person is proved
guilty, he must be treated in a manner
which will be both deterrent and also
reformative. It should be deterrent
in the intcrest of the society; it must
be reformative in the interest of the
offender himself.

In the proposals that have been put
forward by the Minister, I find that
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the deterrent element is mising It
is not found there. It seems to be
his idea that he can reform the offen-
der by not subjecting him to any
punitive measure by letting him off.
He seems to think that he can cure
him of his ills outside the jail, with-
out any restrictions, rather than with-
in the jail. The punishment proposed
is so lenient that I think hereafter
anybody can commit the offence and
escape.

For example, he has proposed three
main changes from the established
practice. In the first place, the Bill
says that all those persons who are
punished with imprisonment for not
more than two years shall be released
with admonition or, as the Minister
calls it, gentle warning. Will this
gentle warning have any effect? On
the other hand, it you retain this
clause, the Minister would be extend
ing an invitation to a number of pe1
sons to commit offence because they
know that this being their first
offence, they are sure to be released
with a mere admonition.

In this connection I am reminded of
a case that took place in Bangalore.
Perhaps the Minister 1s also aware of
it. I am referring to cheating, sec-
tion 420, for which offence he seeks

to let off people. There was one
Dharma Ratnakara Gopala Rao. He
undertook a very big business. He

wanted everybody to invest money
with him. He used to pay them 25 to 50
per cent It went on for some time
Crores of rupees were mnvested with
him. In fact, heads of Department,
even Minmsters and ex-Mmisters de-
posited huge sums of money with him.
Apart from the rich pecople, many poor
families also deposited their earnings
with him. He continucd to pay 25 to:
50 per cent return for a long time.
He was regarded in such high esteem
that the title Dharma Ratnakara was

awarded to him. He gave bilh
amounts to charities. Then there was
a big crash. It was found that he was

an absolute swindler. Hundreds of
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families were ruined. Peoble lost
Iakhs and lakhs of rupees. It was
cheating.

I would like to know from the
Minister what he would like to do
with such a person. After all, if he
is going to be punished for that
offence, it would be less than two
years. Will he be let off with just an
admenition?

I will give you another instance
Perhaps you know that there was one
Lall. He came to Bangalore. People
thought that he was a millionaire
owning crores and crores of rupees. He
tived in fashionable hotels and in high
societies. Then, one day he was
apprehended by the police. 1 think he
was brought here by the police, though
at least he escaped. His present
whereabouts are not known.

Such <cases do happen. Do you
mean to say that all such persons
should be let off with a gentle warn-
ing? Clause (2) is the damaging
clause and it would be very detrimen-
tal to society. You want people to
commit theft, cheating and other
offcnees and they will just be given
only an admonition. This is very
retrograde clause and the retention of
this clausc is not in the best interests
of the society. 1 suggest that this
may be done away with.

Then 1 come to the next clause,
lcaving offenders on probation. Here
1t is contemplated that any person
who is punished for an offence with a
scntence other than death or life
imprisonment can be let off on pro-
bation for three years. This also is a
very novel procedure. I do not know
how the Minister can do this and, at
the same time, be responsible to the
society, People who are guilty of
dacoity or similar other offences will
be let off on probation. I do not think
that this will be in the interests of
the society. So, I have tabled an
amendment that if we want to let off
People on probation, it must be within
certain limits. It can be only for
certain specific offences. On such
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cases only can we extend such a con-
cession. A person who has committed
a dacoity, & person who has committed
rape or forgery or perjury, if we apply
this concession to that person, then
what will be the fate of the society
and of mankind?

I will be very brief on the third
clause. It relates to juvenile offen-
ders and it stated that all persons who
have committed offences and who are
below 21 years of age should not be
punished. They must be let off. 1If
the court makes some order about
them after releasing them, after con-
sidering the circumstances of  their
case, I can gquite understand that. But
here it is arbitrary. The Minister
seems to think that a person, if he is
less than 21 years of age, cannot com-
mit any offence. Let me remind him
of the Mass Murder Case of Banga-
lore It was a case where the entire
family was pounded to death. Two
innocent boys, one old woman, onc
old man and his wife and daughter,
all the six were murdered en bloc.
This was committed has becn proved
in the courts—it 1s no longer sub
judice as these two people are await-
ng the extreme penalty of law—by
a boy of 22 years and another of 23
yvears, led by a third man He was a
boy. One of these had undergone
imprisonment. The wvery next day
that he returned to Bangalore, he
joined these persons and committed
these murders which took the entire
country by storm. Therc are some
such persons is society.

15 hrs.

1f you release a boy who has com-
mitted a heinous offence without
making any arrangement for his
detention, do you think he will be a
gsame person and that he will be a
reformed boy? Of course, I agree with
vou that you must be sympathetic
with these young fellows. But, I am
against leaving them, not making any
arrangement for training them so that
they may become fit citizens of socle-
ty. In England also, there is such a
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provision. There also, under the Cri-
minal Justice Act, a person who is
guilty, who is below 21 years of age,
should not be punished. But, there
are other arrangements for him. He
will be sent to a detention school or
he will be sent to a borstal institu-
tion or he will be sent to an approvea
school or training. Or he will be
taught some nandicraft or he will be
given some training by which he can
earn his livelihood. No such arrange-
ment is made, and no such proposal is
contemplated. That is why I ask you,
is it wise on the part of Government
to release such young offenders, how-
ever young they may be, and send
them out of jall and ask the courts
to give him merely a gentle warning.

On the other hand, you will be
spoiling his career. The young man
will think I have had a nice ride to
the jail, why not offend again. His
is an immature mind. We will be
spoiling the young offenders unless
you make the necessary arrangement
for his rehabilitation. This clause is
very Injurious not only to society but
to the offender himself. That is why
I say I am very anxious as to how
you are going to deal with a boy
after he is found guilty.

I am rather amused at the incon-
sistency of the Government. On the
one side, they want to bring in the
Preventive Detention Act wherein
they propose to imprison all those
that are possibly not guilty or who
have not offended society. On the
other side, they want to bring this
clause according to which they want
to let off persons who are guilty. On
the one side, they are indifferent to
the liberty of the citizen, on the other,
they do not care what happens to
society and they want to see that all
offenders are let loose. Of course, 1
am as sympathetic as you are. At the
same time, we owe a duty to society.
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You should not disturb the establish-
ed practices unless you are sure of
what the new measure will bring or
what the future has in store. We
must have mercy. Justice must be
tempered by mercy. In this case,
mercy must be tempered with justice.

I am glad, I believe, the Minister
has agreed for this Bill being referred
to @ Select Commititee. ] am sure
from what I have heard from
the doyens, from Pandit Thakur
Das Bhargava and others, they are
not convinced about the utility and
usefulness of this Bill. I am sure
they will make the necessary changes
in the Bill which will be for the good
of sociely and also for the good of
mankind and for the good of the
offenders themselves. |

Mr. Chairman: I understand that a
Joint Committee Motion is goilng to
be moved with the general consent of
the House. I think it should be
moved, if anybody moves it.

Shri Naushir Bharucha:
already been movea.

It has

Mr. Chairman: It was for a Select
Committee. This is a Joint Commit-
tee motion, 1 understand.

Shri Datar: There is
No. 28,

amendment

Shri Shree Narayan Das: 1 have
given notice of such a motion earlier.
May I move?

Mr. Chairman: Yes.

Shri Shree Narayan Das: I beg to
move:

“That the Probation of Offen-
ders Bill, 1957 be referred to a
Joint Committee of the Houses
consisting of *30 Members;, 20
from this House, namely Sardar
Hukam Singh, Pandit Thakur Das
Bhargava, Shrimatti Uma Nehru,

ﬁ‘The total number of Members of Joint Committee was subsequently
increased to 36 and the time for presentation of the report of the Com-
mittee was extended to the first day of the third week of the next ses-

sion,
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shri Sinhasan Singh, Shri C. D.
Gautam, Shri R. Jagannath Rao,
Shri T. Manaen, Dr. ¥. S. Parmar,
Shri Venkatrao Srinivasrao Nal-
durgker, Shri N. Keshava, Shri
M. K. Jinachandran, Shri Bali
Reddy, Shri K. S. Ramaswamy.
Shri B. N. Datar, Shri Easwara
Iyer, Shri S. A. Matin, Shri
Yadhav Narayan Jadhav, Shri
P. R. Patel, Shri Jagdish Awasthi,
and Shri Shree Narayan Das
(Mover) and 10 Members from
Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of Members of the Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session:

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
Members to be appointed by Rajya
Sabha to the Joint Committee.”

Mr. Chairman: This amendment is
also before the House. Shrimati Uma
Nehru. She is in the Select Com-
mittee. According to the general
practice of the House, I do not like
to call upon that speaker. In that
case, I call Shri D. C. Sharma.

Shri D. C. Sharma: Mr. Chairman,
on the floor of the House today, I
listened to the criminal practitioners’
reports about India and I must admit
Tespectfully that these reports are as
valid and legitimate as the report or
reports of some persons whom one of
the greatest leaders of India describ-
ed as drain inspectors. To a jaun-
diced eye everything looks yellow. To
8 person who has been conditioned by
Practising in a court where criminal
senses are discussed day in and day
out, the whole society seems to be
More or less criminal or intending to
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" be criminal. I say that this will be

a very distorted view to any society
in any part of the world, far less of
Indian society.

On the floor of the House, I have
sometimes listened to statements of
the Home Minister when he has said
that the incidence of crime in India
is less than in any other country.

An Hon. Member: How many are
reported and how many unreported?

Shri D, C. Sharma: I think all the
cases are reported. Only these cases
are not reported which catch the ima-
gination of the Lok Sabha Members.
Wherever one looks at it from a rea-
listic point of view, from a practical
point of view, one finds that Indian
society is not in the way in which
it 1s described. There are some trou-
bles everywhere. India is a big coun-
try. There may be a kidnapping
here or there. It does not mean that
the whole nation 1s determined to be
a nation of kidnappers. There may
be a dacoity here or there. It does
not mean that the whole country is
infested with dacoits or robbers. I
think, to argue from a few specific
cases to a sweeping wholesale gene-
ralisation of this kind is not warrant-
ed by facts. My grouse with the
Home Minister is not this that he has
brought forward a Bill which is an
advance on the socio-economic condi-
tions of our country; my grouse
against him 1s this, that he has taken
so long to bring forward this Bill. If
I had been Home Minister—thank
God I am not—I would not have
referred to 1931 and said that it had
taken 26 years to produce this docu-
ment which, it seems to me is not in
any way even in harmony with the
spirit of the times. It is a belated
measure, an outmoded measure. India
thinks that it is a progressive coun-
try, a country which wants to keep
in step with other progressive coun-
tries, and here is a measure which is
brought here today in 1857 which
should have been here in 1931. In
1957 we should have done something
much more worthy of our country
and the social conditions under which
we are living. I think it is a belated
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measure, and yet I find so many
friends of mine have taken exception
to it.

Of course, I am not a lawyer, and
thank God I am not a lawyer because
I can look at things from the human
point of view. The human point of
view must take precedence over all.

Shri Narayanankutty Menon: Does
that mean that the lawyers have an
inhuman point of view?

Shri D, C. Sharma: If I am not a
lawyer, that is, I think, a disadvantage

Shri Narayanankutty Menon: It is
nhot so easy.

Shri D. C. 8harma: ... but I should
say that when you think of it, you
find that this measure is a halting,
timid and half-hearted measure.

Shri Narayanankutty Menon: That
is a professorial approach.

Shrl D, C. Sharma: The UP. Gov-
ernment is doing much better than we
are doing, the other States are doing
much better than we are doing. In
U.P. we had recently a conference,
and I think all of us have read the
account of that conference, and some
hon. Members have also referred to
that conference. I believe that our
Home Minister should have at least
brought this Bill into conformity with
some of the decisions which have been
taken at that conference. That has
not been done because this Bill was
framed long ago, and it has come to
us today, and find the inscription “teo
late” on this Bill.

It is not only U.P. that can show
us the way. China shows us the way.
I read about some prison house in
China where I think they have no
regulations which concern our prison
houses. Do you mean to say China is
not a progressive country, is not doing
as well as we are doing? Certainly
not. Other people are showing to us
the way in which the so-called erimi-~
nals should be treated, but we have
not fellowed their example.
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Exception was taken on the ground
that this question of admonition is
going to be something very injurious to
society. I think every criminal should
not be taken to be hardened crimi-
nal, every person should not be taken
to be a criminal who is going to com-
mit the same kind of crime over and
over again. Admonition has been
found to help more human beings in
the world than detention or long
terms of imprisonment. Admonition
has been good and it has delivered
good results, much more results than
the other forms of punishment. There-
fore, 1 would say that admonition is
the correct psychological approach to
a criminal. An approach of this
kind would rid our society of its crimi-
nal tendencies to a much greater
degree than anything else, because it
is not a lcgal approach but the psycho-
logical approach which is more valid
in the world of today.

Again, this provision for admonition
should be as liberally intcrpreted as
possible, because I know that it will
mean that you are putting a man on
his honour. Nothing is more precious
to a man than his honour, and even
the so-called criminal, offender or
anti-social person has also his rode
of honour, whether you believe it or
not. Therctore, this is the best thing
that can happen, to put a man on his
honour

It has been said that certain persons
whose crimes arc punishable with
death or with other things will he
given some kind of concession. This
kind of concession is not being given
in India or being given a trial in
India. India is not a pioneer in this
field. In other countries it has been
tried, in other countries where the
incidence of crime is much higher
than here it has been tried and they
have found that this has worked well.
Therefore, we should not trv to com-
pare our country with other coun-
tries in a way which is unfavourable,
and I think that this concession should
also be made operative in such a way
that the largest number of persons
can take advantage of it. It should
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not be made more restrictive as sug-
gested by some Members. We should
not try to clese in the net of law
on these persons much more tightly
and effectively than we are doing
now. No, I think it should be done in
such a way that the whole thing gets
humanised.

Some things have been said about
young men. All my life I have served
the youth of this country. 1 have
been dedling with young men, and I
have dealt with young men at the
university stage. The picture that
has been painted of these young men
of about 20 on the floor of the House
baffles my comprehension. Of what
kind of young men are we talking?
After all, 1 also know young men, I
come in contact with thcm much more
than other people do. If a young man
commits a crimc somewhere, we get
to know about it in the newspapers
somewhere else, and then we tar all
the young persons with the same
brush. That, I think, is not fair. It
15 unfair, And I tell you, no young
man is a potential criminal, and no
human being is a potential eriminal.
Young men would respond much more
to a treatment which 1s humane than
to a f{rcatment which 1s punitive.
ilumane treatment gives better results
than punitive treatment. We should
deal with young mcn as leniently as
posiible. They may be ‘led astrav
sometimes. All of us are liable to
behave like that Hence, if young
men sometimes stray from the right
path, they should not be dealt with
in such a way that they become for
all time enemies of society.

The purpose of this Bill is that the
encmies of society should become
friends of society; if anybody is a
potential criminal, he should become
a good citizen; if anybody can be des-
cribed as a hardened criminal, he
should become a reformed -citizen.
The whole purpose of this Bill is
ameliorative. It does not matter if
we quote stray instances from this
place or that place to show somebody
has gone wrong. A gentleman who
was described to be of unsound mind
came here one day and took the oath.
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Do you mean to say all Members of °
Parliaments are going to behave like
that? From one single instance, we
should not prove that the whole set
will be like that.

Now, I would like to suggest in all
humility one thing to the Minister.
What kind of probation officers does
he envisage? I have seen the provi-
sions in this Bill, and I would say
that the kind of probation officers that
he has in view will be very difficult
to find in this world. For instance,
the probation officers should be a
sociologist who would be able to
enquire mnto the home surroundings
of the person. He should also be a
supervisor, something like the super-
intendent of a hostel or a boarding
house. Then, he should be a career-
finder for the persons. He should also
be a person who would be well-vers-
ed in finances, so that he can give
advice on compensation. Again, he
should be a person who can give all
kinds of advice on all kinds of pro-
blems.

From where are these probation
officers to come? That is the print.
Therefore, I say that there 1s some-
thing wrong with this Bill. This Bill
is a step in the right direction, but
the problem is where we are going to
find such omnibus probation officers,
who can perform such multifarious
duties and such diverse duties to the
entire satisfaction of the people.
Therefore, 1 say that the Joint Com-
mittee which will go into this Bill
should also see to it that definite pro-
visions are laid down for the selection
of these probation officers.

Moreover, I do not know what kind
of recruiting agency is going to be
there for these probation officers. I
know that the State Governments
want certain offices to be dealt with
by the Ministries; they do not want
those offices to come within the pur-
view of the Public Service Commis-
sion, so that they can also occasionally
have the pleasure of appointing some
persons. There 1s no harm in having
that provision. But I would like to
know who is going to appoint these
probation officers. 1 think thaere
should be some agency, either the
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Public Service Commission, or some
other body, which should be responsi-
ble for appeinting these probation
officers. The Joint Commuttee should.
see to it that a definite procedure is
laid down for the appointment of
these officers.

Again, three types of probation
officers have been deseribed. Firstly,
there are some who will be appointed
by the State Government. Then,
there are others who would be
appointed by some recognised socie-
ties. And there are also those who
would be appointed by the court.
Something precise should be said
about the societies which are going to
be taken into confidence, and which
are going to perform this very useful
function, for it is not that any society
can be recognised or any society can
be asked to do a thing of this kind.

Then, there is the court also. I
would say that this is a very cum-
brous process, and this process should
be simplified. Also, in the case of
the juvenile offenders, some provi-
sion should be made t6 turn them into
useful citizens.

Sa, 1 think that this Bill is good,
though it does not go very far. I would
say that some of the suggestions that
I have put forward should be jooked
into by the Joint Committee, s0 that
this Bill becomes a Bill useful for our
country.

Mr. Chalrman: Now, Dr. Samant-
sinhar. He will be the last speaker
on this Bill, since the Bill has been
thoroughly discussed by now.

Dr. Samantsinhar (Bhubaneswar):
I very emphatically support this Bill,
because it is a very bold step and
typical of a progressive wellare State
like India. At the same time, we
must consider the effects of this Bill
on our society. My hon. friend Pandit
Thakur Das Bhargava has very vivid-
ly and elaborately explained its future
effeet on the society. [ thank the
Home Minister for having accepted
the proposal of the Bill being refer-
red to a Joint Commities.
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On the whole, this Bill is a progres-
sive one, and it will help the soclety
rather to prevent more criminals
being produced than to have better
men in the country. At the same
time, we must also see that by this
Bill we do not encourage the criminal-
minded people to commit more offences
thereby making the society an awful
place to live in, There are certain
weak moments or every person, and
to err is human. Some people at
some weak moments may commit
certain worngs; certainly, they must
be pardoned for those wrongs. But
certain limitations in regard to the
convictions should be categorically
decided upon, and every person should
not be released on probation as is
enunciated in the Bill. There should
be some classifications as to the stage
of the conviction at which the person
should be released on probation.

Secondly, such release must be only
in casc of the first offenders. We
should not release on probation all
the offenders. Some distinction should
be made between first offenders and
those who commt the offence several

times. This point should be wvery
rigorously considered by the Joint
Committee. Otherwise, the effect of

the Bill would be very bad.

Besides, wc are creating a new
cadre in the country, namely the
probation officers. These probation
officers should be of good calibre.
They should be of high social status,
and high moral standards. They
should know also the psychology of
the offender. If the probation officer
happens to be a raw man, and he does
not know the psychology of the
offender, then he would not be useful
to society, and he would rather create
more trouble in the society.

We also know that we are giving
more powers to the magistrates under
this Bill. The magistrate would
depend fully, for the character and
the circumstances of the offence, on
two things. He may refer to the police
report of the locality, and as for the
circumstances to the evidence extra-
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judicial knowledge of the trying
magistrate would be required for the
offender’'s character.

We know that our magistrates and
our police are not free from tempta-
tion. If this power is vested in them,
we do not how far they will be able
to do justice under the law. That is
also a factor which must be consi-
dered.

As Shri D. C. Sharma- was saying,
three categories of probation officers
are going to be appointed, one by the
State Government, another by the
trying magistrate, and the third by
the recognised societies. In my
opinion, the probation officer should
be appointed only by the High
Courts, and not by any other body
like the State Government or the
magistrate or the societies.

All these things should be consider-

‘ ¢d by the Joint Committee, and in the

light of these suggestions, the Bill

should be amended and brought
forward before the House again.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Chairman, I am very happy to
find that with the exception of 3 or
4 hon. Members, the whole House is
with me so far as the fundamental
priciples of this Bill are concerned.

Shri Mohamed Imam: Eighty per
cent, of the House 1s vacant.

Shri Datar: Certain objections have
been placed before us. I can under-
stand the propriety of these objections
provided they are related to facts. In
certain cases, I am afraid the hon.
Members who made certaln comments
had not gone into the provision of the
Bill, especially in respect of matters
against which they directed their
criticism. It is not as if that, immedi-
ately after this Bill is passed all the
offenders would be released on proba-
tion or after admonition. That is
entirely a wrong approach. I should
like to correct the misimpression in
the minds of the hon. Members. We
have not stated that these categories
M offences, even If they are proved
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against certain offenders, have to go
without punishment altogether. This
is not an amendment of the Indian
Penal Code with regard to the various
methods of punishment. What we
have done is this. There is the inter-
vention by the Magistrates or the
court. That is a factor which most of
the hon. Members whé have criticis=
ed this Bill have entirely forgotten.

What we have stated here is this.
There are certain categories of
offences. In each of them certain
rules have been provided. We have
also provided for safeguards, It is
absolutely essential to note that there
are certsin safeguards attached to
every category of offences with which
this Bill purports to deal.

In the first place, I should like to
make it clear that extreme offences
such as rape, dacoity, forgery in a
serious form, etc. are completely
excepted from the operation of the
Bill These serious offences are
punishable with imprisonment for life
or with death., We have made it very
clear in clause 4. Even in those cases
where a certain action of a reforma-
tive character is to  be taken these
offences are excepted altogether.

In spite of all these, a number of
very senior and experienced hon.
Members, lawyers and others, took
the Government to task and they dealt
with cases of rape, murders and
similar cases for which the punish-
ment is either death or imprison-
ment with life.

We were told wvery graphically,
perhaps in a patronising trend, that
Government are not aware of thelr
responsiblity in respect of law and
order. Government are fully aware
of the responsiblity and they know
that if a certain remedial measure
like the ones that have been proposed
in this Bill is taken, thereby there
will be a better type of humanity
comung out even so far as these
offenders are concerned. Secondly,
the incentive to crime should be cut
at the root and the trends or tenden-
cies should be properly treated. It
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has to be understood that this tend- -

ency to commit an offence has to be
treated not merely by way of deter-
rents. A large element of deterrence
still remains there because, as the hon.
Members have pointed out, there are
certain peculiar conditions. So, we are
not prepared to go the whole hog in
view of certain difficulties.

On the one hand we have this
criticism that we are proceeding at a
pace which seems to be far slow or
far modest than it ought to be. On
the other hand, we are also told by
some of the hon. Members opposite
that we proceed too fast. Some hon.
Members on the opposite side were
very good to take into account the
realities and replied to some of the
arguments raised by certain hon.
Members.

It 1s true that we have to give
treatment to the offence itself and
have this sort of a deterrent punish-
ment. But time has come and some
of them have not appreciated the
signs of time at all. They are still in
a static mood from which they refuse
to raise. That is my complaint about
them. We should also take into
account that the human element is
there. The reformative element is
there. Apart from ireating the offence
you have to treat the offender as well.
I am confident that if we go along
the proper lines, subject to the safe-
guards indicated in the Bill, a new
society is likely to emerge out of this
very category of persons. We cannot
condemn them for all times to come.

In some cases as I have admitted
there are instances where after an
imprisonment, persons do not come
out as proper citizens or peace-loving
citizens. Sometimes by coming into
contact with hardened criminals, they
themselves tend to become hardened
criminals. We are trying to improve
the administration in the jails and a
large number of States have taken
steps in that direction.

Even when a man is actually econ-
victed, can we or can we not take
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certain steps with a view to see
whether instead of sentencing him to
a particular imprisonment and sending
him to jall, he cannot be reformed
while we take steps to keep him out
of mischief. That is the particular
point which I want to press before
this House.

We were told that the law and order
situation would deteriorate and we
were given certain facts. These state-
ments are not correct at all. Often-
times on the floor of the House, we
arc told that there has been an
increase in crime. As Shri D. C
Sharma pointed out rightly, I have
informed the House and the Home
Minister also informed the House that
there has been no increase in crime,
so far as the whole of India is con-
cerned or even so far as our States are
concerned.

My hon. friend, Shri Bharucha,
made a reference to Bombay. He told
us that there had been an increase in
the incidence of crime, especially cog-
nisable crime. I have got here figures
and I would read them to the House
They relate to Bombay, Madras and
UP. Wc compare favourably with
other States so far as the incidence of
crime is concerned. Subject to these
two very important points, I may
point out that in Bombay the total
cognisable crime for the year 1953 was
78,614. In 1954 it came down to 71,435
and in 1955 it was 69,049. There has
been some decrease and no increase
at all.

Shri  Naushir Bharucha  (East
Khandesh) : I was referring to Greater
Bombay City and not Bombay State.

Shri Datar: You made a reference
first to the whole of Bombay. (Inter-
ruptions.) So far as Bombay is con-
cerned, I am prepared to satisfy this
Houre that it is not correct to say that
there has been an increase in crime
either in the whole of India or in any
particular part. All the same some
attempts are being made.l.. vas
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Pandit Thakur Das Bhargava: Is
it not correct that your reports show
that for the years 1853—354, there was
a decrease in ¢rime and in 1955 and
1956 the crime has increased?

Shrl Datar: [ have got here the
official figures. I have taken three
important States which are fairly big.

Pandit Thakur Das Bhargava: |
have read in the reports the state-
ment I just now referred to, that m
1955-56 the crime has increased as
compared to 1854-55.

Shri Datar: Assuming that there
was an increase, to what extent was
that increase?

Pandit Thakur Das Bhargava: 1 did
not give any figures. Either the
reports are wrong or your figures are
wrong.

Shri Datar: Let not the hon. Mem-
ber merely depend upon his memory.
I have got here in my hand the
figures for three years, not only in
respect of Bombay but in respect of
Madras and Uttar Pradesh. 1 have
purposely taken these three States by
way of sample. May 1 assure the
House that in all these three States
there has been a fairly constant
decrease in each case. If, for example,
in any particular case, assuming for
the sake of argument, there has been
some increase it is not a cent per cent.
increase in any case. My hon. friend
stated that there was a 300 per cent.
increase.

Shri Naushir Bharucha: 1 repeat
that I was referring to Greater Bom-
bay City. Why does the hon. Minister
twist the argument. Produce the
figures for Greater Bombay and then
you will see. There is the Police
Commissioner’s Report, an official
document, where in a graph all these
figures are given.

Shri Datar: The hon. Member first
dealt in a general way the increase in
crime everywhere and then he came
down either to Bombay City or
Greater Bombay. I am prepared to
logk into this matter., But may I
point out to this House that there has

18 NOVEMBER 1057

Offenders Bill 11 2%

been no such abnormal increase as the
hon. Member pointed out. All the
same, 1 am prepared to look into this
matter again.

But the question is whether there
has been such an alarming increase in
crimes &s to make it impossible for us
or to prevent us from taking recourse
to reformative measures. That is the
point at issue.

Then I will deal with the three
clauses of the Bill against which
certain criticism was directed. Take,
for example, clause 3. So far as clause
3 is concerned, what has been done
in respect of certain offences which
might be great or small. A theft
might be of a fountain pen or a few
rupees, or it may be in terms of lakhs
of rupees. Three or four types of
offences have been referred to. Cheat-
ing has been referred to, but in
respect of cheating there cannot be
any release on admonition, nor in a
case of the nature that the hon. Mem-
ber Shr1 Imam referred to. He
entirely forgot that there was the
intervention of a magistrate or a
session judge, and no magistrate or a
session  judge, after taking into
account certain criteria which has
been laid down, would release such an
offender on admonition. Let not a
political argument be made out of a
very simple factor. What we are
doing is that we are arming the
criminal judiciary with this particular
power and, let the House understand,
we have used absolutely specific terms.
We have purposely introduced the
clause “when any previous conviction
13 proved against him”, so that if
there is a previous conviction then the
man would not be entitled to release
on admonition at all. We have put it
down as a safeguard. If the man is
really bad and the character of the
man is proved by his previous convic-
tion then, naturally, he would not be
entitled to a release on admonition.

Then we say: “If the court is of
the opinion that having regard to the
circumstances of the case including
the nature of the offence and the
character of the offender....” 8o you
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will find, if the nature of the offence
is heinous, as in the case that the
hon. Member there pointed out, we
have got judges, magistrates and
courts, and they are asked to pass the
necessary orders only after consider-
ing the nature of the offence as also
the character of the man. In the
particular case that he quoted there
can never be any release on admonli-
tion. He knows that, and if that is
so, that case ought not to have been
thrown at us at all.

Some Members referred to cases of
rape, cases of dacoity and so on, They
started on the supposition that the
moment this section 1s enacted
immediately what the magistrates or
session judges would do would be to
release a particular offender. That is
not the case at all. Only a judicial
power has been given to them and
they are expected to scrutinisc all the
circumstances and then pass final
orders.

In all these cases an attempt has
been made to give to the man an
opportunity to improve himself. Sec-
tion 582 comes into operation only
after the man is convicted. Let the
hon. House wunderstand that the
circumstances here are far more
hberal on account of the newer
approach that we have to make.
Therefore, in such cases if there is a
previous conviction we are satisfied
that prima facie the man does not
deserve any letting off after admeoni-
tion. Now, admonition need not neces-
sarily be gentle. My friend Shri Imam
started on the assumption that admoni-
tion means a gentle advice. It may
be strong and it may be powerful, but
in all cases it may be effective. That
is what has to be done. Therefore,
let not arguments be used against us
without fully realising what the parti-
cular section is.

Let the House also understand what
the correct position is with regard to
clause 4. We have purposely increas-
ed the scope here, but we have
accepted very serious offences. I shall
repeat my argument in order that the
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hon. Members may not be misguided
by the criticism levelled against us,
In such cases where the court has
come to the conclusion that the person
is guilty of having committed an
offence, we have purposely put in the
previous conviction, but we do desire
that in such cases the man should
have an opportunity. Here, let the
hon. House understand the funda-
mental principles of what is known as
‘probation’. In the case of probation
what is done is an apportunity is
given to the man to correct himself.
All that is done is that there is a
suspension of sentence, suspension of
either the execution or the passing of
the sentence. For this we ought not
to be criticised. When it is found that
a man has committed an offence,
instead of immediately declaring a
sentence of death on him what is done
is that certain circumstances are taken
into account with a view to see
whether this equitable jurisdiction of
allowing him to reform himself can
come into operation.

My hon. friend Shri Sinhasan Singh
and others misunderstood the whole
position. So far as the main judicial
trial of adjudicating upon the guilt or
the innocence of the accused is con-
cerned, that stage of trial is completely
over, because we have clearly stated
in both the clauses; clauses 3 and 4,
that when any person is found guilty
of having committed an offence, then,
thereafter the question arises whether
the court can take action under these
reformative provisions. In that case,
so far as this question is8 concerned,
after the man has been found guilty,
before he is actually sentenced, a
certain new circumstance, different
circumstance, has to be iaken into
account. It 1s only for this purpose
that the report of the probation officer
is to be taken into account.

So far as the trial of & case is con.
cerned, as you are aware, under the
Evidence Act, it is the action that has
to be tried and it is not the man who
is to be tried. But after the trial or
action, if it is found that a particular
offence has been committed, then the
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question arises as to what is the
nature of the offence, what is the
character of the man, ete, and in
order to understand what is the
character of the man, some more
information is necessary.

So far as the probation officer’'s
report is concerned, that report is
taken into account and you have to
understand in this particular case why
that has to be treated as confidential.
Here, we are dealing with a class of
persens who are not necessarily
scrupulous but whom we desire to be
scrupulous. If, for example, certain
reports are made against them, it 1s
quite likely that the probationer’s life
itself will be in danger, because he
will believe that a particular report
has been made against him. This is
one of the reasons, but in a proper
case, where a probation officer has
made certain comments or has given a
particular assessment of a man's
character, it is open to the magistrate
or the judge to tell him what is the
particular thing and to hear him also.

In this matter, we were told that
there was a viclation of the principles
of the Evidence Act There is nothing
of that sort. After the judicial
trial is over, beforc a man is actually
punished, this is the intermediate
period during which there is a sus-
pension of the sentence and the
question is whether there ought to be
a suspension or there ought not to be
a suspension. For that purpose only,
this particular evidence is taken into
account, and then it is open to the
magistrate to pass what you may call
a provisional order for his release after
probation.

The expression “probation” itself
means that the man has to prove his
good character during this period
which may be between one and three
vears and he has the opportunity of
reforming himself. Ordinarily, if they
are left to themselves, they may not
reform. Therefore, we have got here
the intervention of a probation officer,
and in a proper case a formal order
for a supervision can also be made.
Then, within this period, if the man
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behaves well and good, there is mo
difficulty at all. It will then be a gain
to the society, the gain of a good man
to the society, from a man who was
otherwise bad, and a man with whom
we had a psychological treatment, as
a result of which the man has been
tound to be good. This is an aspect
which the House will understand. We
have to deal with a man, with an
crring man. Merely because he has
erred, and erred in a serious manner,
1t does not mean that such people are
beyond all bounds or bonds of redemp-
tion. That is a factar which we have
always to understand.

It has to be said that a further pro-
vision has not been made note of. We
have stated that if it is found that if
the man, through his surety, has not
behaved properly, has lapsed or re-
lapsed into bad conduct, the magistrate
can call upon him to receive the due
sentence, It is a very important
facter and this safeguard has been
purposely introduced. That is, what
you can call, not a case of release
after admonition. 'There is no release
at all. There is suspension of the
passing of the sentence or the enforce-
ment of the sentence. Then, if the
man does not behave and goes in the
wrong direction, he can be called
upon and be lodged in jail after a
due sentence of imprisonment has
been passed against him.

Lastly, there is the question of an
offender under 21 years of age. Here
also we have taken into account that
this is the period which has to be
taken inte account. -What happens?
Oftentimes, offences are committed
without understanding either the
nature or the implications or the
effect or consequences of that offence,
and especially when the offenders are
of a tender age, they require a tender
treatment also, because, until, ordi-
narily or normally, a man reaches the
age of 21, it may not be possible to
hold that he has attained that maturity
of understanding which is required for
carrying on normal functions. Under
these circumstances, all that has been
done is this. It is not at all the case
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that children or all those persons
below 21 years have to be let off,
altogether. That is a most amazing
part of the argument that was addres-
sed against us. What is being done is,
in all these cases, let the magistrate
or the judge understand as to whether
in that particular case, after looking
into the various facts which I have
pointed out, a conviction and imprison-
ment is absolutely essential or whether
that particular boy or girl ought to
be released in a particular manner.
This is all that is being done. A
magistrate has to give his reasons.

When for example, he desires that
the normal course of passing a
sentence has to be followed, this is
done with a view to see that in a
proper case, when the abnormalities
of the mind are not found, the magis.
trate or the judge can give proper
reasons, and the man can be released
only so far as that particular offence
is concerned.

Under these circumstances, I do not
see what wrong has been committed
or what dangers are implied in the
Bill that we have introduced. If all
these things are not taken into
account, naturally the society will
move only along the direction of
deterrence, and the effect of deter.
rence would be .that certain classes of
society, this class of offenders, will
continue to do wrong and become
hardened criminals and crooks or they
go into the under-world. These are
the various evils that proceed from
the other view that we take But, as
I have stated, we have taken a com-
promise view. We have taken into
account the interest or the security of
the society. That is naturally most
supreme, but subject to it, and for that
purpose, we have introduced the
safeguards.

My submission to the House s,
everywhere, before taking action, we
have introduced certain safeguards so
that no wrong will be done to the
interests or the security of the soc'ety
and the interests or the security of the
society will always remain unaffected.
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Only one or two other minor points
remain. My friend Pandit Thakur
Das Bhargava contended that our
order about making compensation or
for costs is a commercialised matter,
I fail to understand how it is com-
mercialised at all. As I stated in my
opening remarks, when it is found
that a man has committed the guilt
and the guilt has proved, what does
it mean? It means that the person
complained against, that is ordinarily,
the complainant, has received an
injury or a damage. If that is sq,
then under the general law of torts,
there must be a remedy for an injury,
for every wrong that has been com-
mitted. My friend just argued in a
lawyer-like manner. So far as his
argument is concerned, it means “let
the aggricved party go to a court of
law"”. A summary remedy is neces-
sary because here we are going out of
the common law and we are passing
an equitable order. We all know that
in the world of criminal jurisprudence
there is such a thing as equity. Here,
when you hold an offender as having
committed an offence, it means that
the aggrieved person, namely, the
complainant, has proved his case
Under these circumstances, is it not
proper that some compensation should
be given to him, whatever the costs
are? The costs need not be the costs
of Government. Whatever it may be,
the court has judicial powers; the
court has a strong common sense and
it will understand what are the costs
incurred individually by the particular
aggrieved complainant. Under these
circumstances when we were introduc-
ing an equitable principle, we thought
that so far as the guilty person s
concerned—we cannot call him accus-
ed—there ought to be a  counter-
balancing advantage, so far as the
complainant is concerned. There are
already certain sections in  the
Criminal Procedure Code where this
question of costs and compensation
has always been taken into account
and provisions have been made for
granting compensation from one per-
son to the other. Section 250, for
example, is there, When a false com-
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plaint has been filed, why should
criminal law introduce the guestion of
compensation for a vexatious com-
plain? That has been introduced,
because here we have a Judge or a
Magistrate who has gone through the
whole matter and who knows whether
a particular action is correct or wrong.
There are other sections also where
similar provisions have been made.

17.00 hrs.

Therefore, these are summary but
highly equitable matters and they are
in the interests of the other party.
Under these circumstances, I find
there is nothing wrong. So far as the
evidence and the report of the proba-
tion officer is concerned, it has nothing
to do with the main trial. It is only
for the purpose of finding out the
antecedents of the man. In such
cases, it would be some material for
the Judge to be guided by, so far as
subsequent questions after holding
the man guilty are concerned. There-
fore, you will find that all these provi-
sions are mare or less on sound lines
and there is nothing wrong. Let it
not be supposed that tomorrow there
will be riots everywhere and the
law and order situation would
deteriorate. Nothing would happen. I
would point out to my friends that
Government have taken all these
circumstances into account.

Lastly, Mr. Imam found inconsist-
ency in certain measures being stern
and certain other provisions being not
so. Without calling ourselves great,
may I point out one Sanc<krit verse
:hich gives what a great man has to

e?

gy wmirafer qifa wAamfy

The Government of India or the State
Governments ought to be strong
where strength is necessary; they
ought not to be strong and they ought
to be persuasive where persuasion is
necessary. Therefore, we have to be
both, When we come across diehard
or subversive elements, we cannot
think of weakness; we cannot think of
any soft quality. We have to hit hard.
That is the resson why the Preventive

18 NOVEMBER 1957

Offenders Rill 1128

Detention Act has been passed and Is
going to be continued. (Interruptions).
With your goodwill, we desire ta
continue it for some period for deal-
ing with only subversive elements and
not with other elements at all. We
have to deal strongly and sternly with
those people. When, for example,
there are ordinary offences and when
there are elements for taking a pro-
per equitable and human view, you
ought to allow us to take a persuasive
view,

Under these circumstances, I would
suggest that the proyisions are fairly
good. But, as you arc aware, the
Chair suggested that because this is
a new type of Bill in a new society,
we might consider the advisability of
agreving to the reference of this Bill
to a Joint Committee. A number of
hon. Members on both sides have also
made the suggestion. Therefore, 1
accopt the suggestion on behalf of the
Governmont.

Shri P. R, Patel (Mchsana): Can I
scek one information from the hon.
Minister? Under clausc 4, sub-clause
(3), offenders may be released on
probation and they are to be put
under the supervision of a probation
officer. Suppose in a district there
arc 500 convicts on probation. How
many probation officers will have to
bz appointed and what will be the

expense?

Shri Datar: No such contingency
had ansen. If it arises, then we arc
competent enough to take proper
action in all such cases.

Mr. Chairman: I would like to en-
quire whether Mr. Bharucha wants
his amendment to be put to the House,

Shri Naushir Bharucha: Because the
refercnce to Joint Committee has been
accepted, I do not want it to be put.
1 take it that the Joint Committee
will report in the next session.

Mr. Chairman: I thought that was
in the motion itself, 'l‘llze date has
not been put in the motion.

What about Pandit Bhargava's

amendments?
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Pandit Thakur Das Bhargava: In
view of the hon. Minister's acceptan-
ce to refer the Bill to a Joint Com-
mittee, 1 would like to withdraw my
amendments.

Mr. Chairman: As regards amend-
ments Nos. 24, 38 and 25, the hon.
Members want to withdraw their
amendments. Have they the permis-
sion of the House to withdraw them?

The amendments were, by leave,
withdrawn.

Shrimati Uma Nehru: I only want-
ed to suggest that on the Joint Com-
mittee there could be more women,
because I think women understand
this problem more than the men do.

Shri Datar: This guestion can be
considered when Rajya Sabha Mem-
bers are put in.

Pandit Thakur Das Bhargava: There
could be one or two more lady Mem-
bers.

Mr. Chairman: Have you got any
definite suggestion?

Pandit Thakor Das Bhargava:
I suggest Mr. Bharucha's name and
two or three more ladies may be in-
cluded.

Mr. Chalrman: The number will
have to be adjusted in consultation
with the Minister.

Shri Datar: There should be 20
Members from Lok Sabha and 10
Members from the Rajys Sabha.

Pandit Thakur Das Bhargava:
Only the proportion should be the
same; thc number may be greater or
less. There is no diffculty.

Shri Naushir Bharucha: We can
have 24 from Lok Sabha and 12 from
Rajya Sabha.

Pandit Thakur Das Bhargava:
Yes. Shrimati Uma Nehru and two
more lady Members may be there,

Shri Datar: We might put two more
ladies. Let the hon. House decide the
names.
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Mr. Chairman: Mr. Bharucha's
name has been suggested by Pandit
Bhargava.

Shri Datar: Two more
be there.

ladies can
Shrl Achar (Mangalore): 1 suggest
the name of Mrs. Laxmi Bai.

Mr. Chairman: In order that it may
be 24 and 12, Mr. Bharucha's name

has been suggested; there can be
three more names.
Qazi Matin (Giridih): I want to

suggest the name of Mr. Purshotham
Das Patel.

Shri Radha  Raman (Chandni
Chowk): I suggest the names of Dr.
Sushila Nayar, Shrimati Laxmi Bai
and Shrimati Mafida Ahmed.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Does that
mean that Mr Bharucha 1s out? Or
1» he still in even when the women
are in?

Qazi Matin: I also suggest the
name of Pandit Thakur Das Bhargava.

FPandit Thakur Das Bhargava: [ am
already a member,

Shri Jaipal Singh: May we have
the final list of names?

Mr. Chairman: I have already read
out the names. The new names sug-
gested are: Mr Bharucha, Dr Sushila
Nayar, Shrimat: Laxmi Bai and Shri-
mati Mafida Ahmed. That makes the
total 24,

Shri Datar: I have to make one
suggestion so far as the report is con-
cerned. We may say that the report
should be submitted in the “third
week” instead of “first week™ so that
weé can get more time.

Qazi Matin: 1 want to propose the
name of Kunwarani Shrimati Vijaya
Raje in my place.

Mr. Chairman: The hon. Member
himself cannot suggest that.

Shri Jaipal Singh: He can disagree
to stand as = member. The mover
must obtain his consent. He is now
disagreeing to his name being includ-
ed in the list,
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Mr. Chalrman: All right. The
name of Mr. Matin will be excluded
and in its place the name of Shrimati

Vijaya Raje will be included.
The gquestion is:

“That the Probation of Offen-
ders Bill, 1857, be referred to a
Joint Committee of the Houses
consisting of 36 Members, 24 from
this House, namely, Sardar Hukam
Singh, Pandit Thakur Das Bhar-
gava, Shrimati Uma Nehru, Shri
Sinhasan Singh, Shri C. D. Gau-
tam, Shri Jaganatha Rao, Shri T.
Manaen, Dr. Y. S. Parmar, Shri
Venketrao, Shri Shriniwasrao Nal-
durgker, Shri N. Keshava, Shri
M. K. Jinachandran, Shri C, Bali
Reddy, Shri K. S. Ramaswamy,
Shri S. Keswara Iyver, Kunwarmi
Vijaya Raje, Shri Yadva Narayan
Jadhav, Shri Purushottamdas R,
Patel, Shri Jagdish Awasthi, Shri
Naushir Bharucha, Dr. Sushila,
Nayar, Shrimati Mafida Ahmed,
Shrimati Sangam Laxmi Bai, Shri
B. N. Datar and Shri Shree
Narayan Das (Mover and 12
Members from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Commuittee;

that the Committee shall make
a report to this House by the first
day of the third week of the next
session;

that in other respects the Rules
of Procedure of this House
relating to Parliamentary Com-
mittees ‘will apply with such
variations and modifications as
the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

The maotion was adopted.
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The Deputy Minister of Defence
(Shri Raghuramaiah): Mr. Chairman,
I beg to move:

“That the B:ll to consolidate and
amend the law relating to the
government of the Indian Navy,
as reported by the Joint Com-
mittee, be taken into considera-
tion".

As the House is aware, the Bill was
introduced in Lok Sabha on the 31st
May 1957. The hon. the Defence
Minister moved the motion for refer-
ence to the Joint Select Committee
on 22nd July 1957 and the House
agreed to that and referred it on the
23rd July.

The Rajya Sabha discussed the
motion on the 13th and 14th August
and concurred in the motion on the
14th of August 1957.

The Joint Select Committee had
held 13 sittings, considered the matter
for nearly 46 hours—to be more
specific 46 hours and 40 minutes—and
also disposed of about 350 amend-
ments. The Committee brought to
becar on the measure, not only its
legal acumen but also the exhaustive
knowledge which some of the hon.
Members had regarding our Navy.
The Chairman and members devoted
their very best attention to the pro-
ccedings and have now submitted
their report. That report is now
before the House.

The Indian Navy has had a very
chequered history. The hon. Defence
Minister, when he moved the motion
for reference to the Joint Committee
in July, made a very exhaustive
speech, tracing back the maritime
history of this country, going back
thousands of years, with particular
reference to that part of our history
wherein in about the early centuries
of the Christian era India had the
unique honour of being the then
greatest maritime power, with com-
plete mastery of the seas around. We
have passed through many vicissitudes
of history since then. There was a
time when the Navy was merely the
hon. East India Company's marine,
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later on it developed into what was
then called the Bombay marine. It
wag only before Independence, some
time before that, that we had what
was then called the Royal Indian
Navy. After Independence, with the
proclamation of the Republic, the
word Royal was omitted and since
thenr, we have the nomenclature the
Indian Navy. It is not my object to
go into all that chequered history
because thal has been done very ably,
if 1 may say so, and in his own inimi-
table style by the hon. Defence
Minister. I would only like to recapi-
tulate the very recent history begin-
ning with the enactment of the Indian
Navy Discipline Act, 1834

That Act was enacted in pursuance
of the provisions of the Government
of India Act. The Indian Navy Dis-
cipline Act of 1934 adopted the U.K.
Navy Discipline Act with such fnedi-
fications as were considered neces-
sary. At that time, no attempt was
made to adopt other statutes in the
U.K. governing the Navy. The UK.
Navy Discipline Act confined itself to
disciplinary matters. Following that
pattern, the Indian Navy Discipline
Act also confined itself to matters of
discipline. As I mentioned, no attempt
was made at that time to go through
the other enactments in the UK. gov-
erning not only discipline, but enlist-
ment, service conditions, pay and
allowances, etc. of the persons belong-
ing to the Navy. Although we had
our new Air Forces Act and Army
Act— Parliament  passed those
measures in 1950—, it was considered
prudent at that time to wait for some
time more before bringing in this
fresh enactment because at thal time,
one of the jmportant Committees
appointed in the UK. to consider the
whole naval structure there was still
considering the whole matter. It was
thought that It would be wise for us
ta await the recommendations of that
Committee also. Since then, the
Committee did make recommendations
and not only that, the UK. also have
passed the new Navy Act.
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The members of the Joint Committee
which went through this measure had,
therefore, the advantage of going
through all those enactments in the
UK. and also they went through or,
at any rate, considered, I presume,
the salient features of other Naval
enactments of other countries. The
present Bill comprises, therefore, not
only diseipline, but all other matters
which are necessary in the adminis-
tration of the Navy, raising of the
Naval forces, administration, enlist-
ment of persons, conditions of service
of those persons, pay and allowances
and all other matters appurtenant
thereto.

The Joint Committee very carefully,
if I may say so, considered the
numerous suggestions made both in
this House and in the Rajya Sabha
and the ecriticisms levelled in regard
to certain matters and has given its
very best thought to them. I shall
not ure the House by going through
every clause which has been dealt
with in this manner because during
the further stages of the proceedings,
we shall have amplc opporiunity to
do so. I shall, however, mention a
few of the important alterations
which the Joint Committee has
thought fit to make in regard to thr
original Bill

Great attention was paid, quite
rightly, both by the Government and
by this House to ensure that condi-
tions of service are honourable. In
particular, attention was devoted by
many of the han. Members here and
by the Committce to ensure that the
conditions of service in relation to
officers and other ranks are no more
onerous than are required by the
necessities of the maintenance of the
structure of the armed forces and the
discipline of the persons belonging
thereto. In some matters, what was
implicit in some of the other provisions
of the Bill have been made more ex-
plicit or what was a mere matter of
rule of practice has been incorporated
into this BilL
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One such example is the right of
regignation given to seamen. As the
original Bill stood, this right was
incorporated specifically only in rela-
tion to the officers. However, it has
been a longstanding practice that even
other ranks could always ask to be
released and on compassionate
grounds there have been cases of such
release. But, the Committee thought
it would be better if that provision
relating to the right to resign is
extended statutorily to seamen also
and that has been incorporated in the
Bill.

The Committee has also made ano-
ther important addition, the addition
of a new clause No. 46 which relates
to ill-treatment of subordinates. As
the Bill was originally framed, it was
thought that clause 57 of the RBill
which penalised any conduct of an
officer unworthy of him would be
sufficient to cover cases of ill-treat-
ment also, because, if I may say so,
there is nothing more reprehensible
in the Naval Code as ill-treatment of
a subordinate officer by a superior
officer. The Committee, however,
thought that it would be better that
specific provision in that regard is
made. Clause 46 has been inserted
penalising specifically ill-treatment of
subordinates.

Another example where the Com-
mittee wanted that there should be
equality of treatment so far as it is
consistent with, as I mentioned origi-
nally, the structure of the armed
forces and the discipline of the persons
belonging to them—equality of treat-
ment as regards officers and other
ranks—is in relation to drunkenness.
As originally framed, the Bill imposed
a different punishment in regard’
to drunkenness by officers than in
regard to the commission of the same
offence by seamen. In regard to an
officer, drunkenness was made punish-
able with dismissal with disgrace,
that was the maximum punishment.
If the same offence was committed
by a seaman, the maximum punish-
ment in certain circumstances was
Six moaths. The Joint Commitiee
thought it to revise the relevant

18 NOVEMBER 1857

Navy Bill 113

clause and remove the distinction and
make the same punishment of two
years or six months as the case may
be applicable in both the cases. These
are some of the instances wherein the
Joint Committee had taken very great
pains to ensure that there is equality
of treatment between officers and
other ranks in matters in which such
treatment can be accorded, and to see
that it appears also on the very face
of the measure,

QOther important alterations made in
the Bill relate to review proceedings
and also the provisions relating to the
Judge Advocate General. In regard
to review, it was provided in the
original Bill that in cvery case where
there is a finding by court martial,
there ought to be a review by the
Judge Advocate of the Fleet, or to
be more correct under the new desig-
nation, the Judge Advocate General.
There was, however, no provision in
it for a person aggrieved by a deci-
sion of the court martial to be heard
in person by the authority reviewing
it, namely the Judge Advocate Gene-
ral. The Committee has now em-
powered the Judge Advocate General
in suitable cases where an application
for review was made by an aggrieved
person to accord that person the
right to appear either in person or
through a legal practitioner or through
an officer of the Navy before the
Judge Advocate General. The proce-
dure of review has also been made
applicable by the Committee to disci-
plinary proceedings which was not
so pnder the original Bill so that the
remedy of review which was under
the original Bill available only to
conurt martial proceedings, has also
been made available to cases in which
there are disciplinary proceedings.

In regard to the Judge Advocate
General, provision has been made
changing slightly the nomenclature of
persons in that office. The original
Bill provided for the appointment of
a judge Advocate General and a
number of deputies and assistanta,
but the Committee thought that the.::
proper nomenclature would 'be . in
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regard to persons other than the
Judge Advocate Ggneral, the Judge
Advocate, and that authority should
be given to the Government to
appoint one of them as Deputy Judge
Advocate.

There are also a number of other
minor matters. I would not like to
tire the House listing them all out,
but I would like to say that on the
whole the Committec has not only
improved the general tenor of these
provisions, but has gone a long way
to present before the House a greatly
improved measure from the point of
view of drafting. They have taken
particular care to see that the measure
is made much simpler; I am not at
the moment going into the number
of clauses which have been econo-
mised, but it is certainly much more
presentable.

The majority of the Committee
have agreed to all these changes
which I have mentioned. There have
also been a few hon. Members who
have appended their mtnutes of dis-
sent and notes. 1 shall not go now in
detail into any of those matters, but
I shall be failing in my duty if I do
not refer to at least the most import-
ant of them.

A considerable part of the time of
the Committee was devoted to the
question of the provision of an appeal
against the decisions of the court
martial. Attention of the Members
was invited in this connection to the
provisions in the UK. Canada, Aug-
tralia, U.S.A., and so on, and the
matter was discussed at very great
length, and it was also considered by
the Government at all levels. The
Committee felt that in the present
context, In the present circumstances
obtaining in the country, perhaps the
Bill as it now stands may remain as
it is. In the U.K. they have provided
for a court of appeal to which any
person aggrieved by a decision of the
court martial there, subject to certain
conditions, could appeal. It was felt
that in the circumstances now obtain-
ing in this country, the incorporation
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of such a provision might lead to
various difficulties. In the first place,
I may mention for the information of
the House that the number of cases
dealt with by the court martial
regarding the Navy in this country
has been very few indeed—, I think
there have been only 3! cases since
1954, There have been no cases of
death sentence at all during this
period. Considering the volume ot
cases and also the fact that it would
causc considerable delay in the admi-
nistration of justice if further stages
of appeal and so on are provided for,
and considering alse the need for a
quick disposal of cases, it has been
the opinion of the Government, and
the opinion of the majority of the
Members of the Committee, that there
need be no provision in this country
for a measure like the one they have
in the UK.

At the samc time, in order to
ensure that justice is done and that
nobody's hife is placed in jeopardy.
steps have been taken to improve
wherever possible the provisions. As
1 said a little while ago, there is a
provision giving the opportunity of
personal hearing to the person
aggricved before the Judge Advocate
General who reviews this  matter
which will have, I am surc, a very
salutary effret. The gualifications of
the Judge Advocate General arc com-
parable to those applyving to the
Judges of the High Court In addition
to this, the Committee have also
prescribed high qualifications for the
Deputy Judge Advocate General. In
regard to the Deputy Judge Advocate
General it has been prescribed as
soven years practice at the bar or
seven years of judicial experience,
qualifications corresponding to those
prescribed for District Judges. Every
case dealt with by court martial will
be reviewed by the Judge Advocate
General; there is also the right to the
person aggrieved to appear either in
person or through a legal practitioner
or through an officer of the Navy
before the Judge Advocate General;
furthermore, in matters where the
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capital sentence is imposed, the sen-
tence has got to be confirmed by the
Central Government. Over and above
all this procedure of review, there is
also now under the Bill the right
given to any person aggrieved by any
finding of the court martial to prefer
a petition either to the Central Gov-
ernment or the Chief of the Naval
Staff. Considering all these safeguards
it has been felt that these would go
a long way to ensurc that justice is
done, and that we need not at this
stige embark on a new venture and
facilitate the delay which will be
necessarily involved in the provision
of any further appcllate authority.

The history of UK. and of other
countries is quite different. The
institutions there have grown out of
their own moorings, and we have to
find our own solutions consistent with
the genius of our country and the
conditions obtaining here. This isone
of the answers to the allegation often
made that we have simply copied
verbatim the provisions of the U. K.
Act. This is a clear instance where
we have thought fit to differ from
the provisions of the UK Act and the
practice oblaining in that country.

In formulating the various provisions
of this Bill, we have taken into
#evount not only the provisions of
the Army Acl and the Air Foice Act
but also warious other e¢naciments.
But in no case have we blhindly fol-
lowed or copied any particular
measure.  The naval history shows
that of all the wings, the wing which
tukes the longest time to build is the
naval wing; 1t is so the world over;
it is an international community. So,
in formulating this Bill, I believe by
the committee also while considering
the Bill, all this great history running
over centuries, in wvarious countries,
and all the traditions that have been
built up have been taken into account.

Our present Navy, though young,
has, I am proud to say, built up
glorious traditions within these few
Yyears. It is of course, in the forma-
tive stage, but 1 suppose nothing is
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more important than that there
should be sound foundations.

The Bill as now presented before
this House is a comprehensive
measure, & self-containing code which
nas taken into account all the various
enactments the world over, and the
traditions that have been built up
within our town country. And I
would commend it for the considera-
tion of the House.

Before 1 sit down, I would like to
mention once again personally my
own thanks to the chairman and mem-
bers of the Joint Committee, who
have given their very best attention
and spent a long time over the various
provisions of the Biil

Shri D. C. Sharma; Who was the
chairman?

Shri Raghuramalah: As you know,
the chairman was Shri S. V. Rama-
swami.

The Deputy Minister of Defence
(Sardar Majithia): The committee
was appointed by the House. So, the
hon. Member should know.

Shri Raghuramajah: If there are
any points which will arise during
the course of the discussion, I shall
be most happy to be of any assistance
to the House in clarifying them.

Mr. Chairman: Motion moved.
There is an amendment to this
motion. ...

Shri Naushir Bharucha (East Khan.
desh): 1 desire to move an amend-
ment to the motion made by the
Minister.

Mr. Chairman: I am referring to
that. The first point that I find, apart
from the question of waiving of notice
is that whatever amendments ar¢
suggested by the hon. Member in hir
amendment can be made by tabling
amendments while the Bill is under
consideration.
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Secondly, after the Bill has return-
ed from the Joint Committee after
consideration by them, no new cir-
cumstance has arisen which requires
consideration by the Joint Commit-
lee.

Shrl. Naushir Bharucha: That is
for the House to decide.

Mr. Chairman: I have to put it to
the Hous¢. Then, Lhe House can
decide. I do not think that this
amendment of the hon. Member is
admissible. Under rule 341 (3), I
find:

“If the Speaker is of opinion
that a motion for re-committal of
a Bill to a Select Commitlee of
the House or a Joint Committee
of the Houses or circulation or
re-circulation of the Bill after
the Select Committee of the
House or the Joint Committee of
the Houses has reported thereon,
is in the nature of a dilatory
motion in abuse of the rules of
the House inasmuch as the Select
Committee of the House or the
Joint Committee of the Houses, as
the case may be, has dealt with
the Bill in a proper manner or
that no unforcseen or new cir-
cumstance has arisen since the
Bill emerged from such Commit-
tee, he may forthwith put the
question thercon or decline to
propose the guestion.”.

In this case, the report of the Joint
Committee was presented to the
House only on the 11th inst. No new
circumstance has arisen since then,
which requires this House to send it
again to the Joint Committee. So, on
that ground......

Shri Nagshir Bharucha: Before you
give your ruling on this, may I be
permitted to mention one thing? The
amendment which I want to move
desires to recommit the report to the
same Joint Committee with instruc-
tions to the Committee to make the
following particular and additional
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provisions in the Bill by the 3Ist of
January, 1058, namely:

“That clause 5 be re-drafted..

Mr. Chairman: The hon. Member
may please show me that part of the
amendment he wants, which he thinks
cannot be done by the whole House,
while the Bill i; being considered.

8hri Naushir Bharucha: All of
them. For instance, if I say that
clause 5 be re.drafted so as to lay
down in the Bill itself the principles
and policies governing the raising and
maintaining of regular naval force
and auxiliary naval forces, including
their constitution, hierarchy of com-
mands, the relation of naval forces to
the Army and Air Force etc, the
thing cannot be done by an amend-
ment, unless the Joint Committee has
gone into the matter. In fact, the
Joint Committce has not gone into
this matter,

Mr. Chairman: The Committee is
only a substitute for the House, where
some cosideration is necessary, which
cannot be done by about five hundred
Members. It is not that every
amendment, unless it goes before the
Select Committee or the Joint Com-
mittee, cannot be considered here. 1
do not find that the reason given by
the hon. Member is justified.

8hri Naushir Bharucha: Rule 77,
under which I have tabled this
amendment reads thus.

“(1) After the presentation of
the final report of a Select Com-
mittee of the House or a Joint
Committee of the Houses, as the
case may be, on a Bill, the mem-
ber in charge may move—

(b) that the Bill as reported by the
Select Committee of the House or the
Joint committee of the Houses, as the
case may be, be re.committed to the
same Select Committee or t0 &8 new
Select Committee, or to the same
Joint Committee or to a new Joint
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Committee with the concurrence of
tive Council, either—

(1) without Lamitation, or

(ii) with respect to particuler,
clauses or amendments only, or

(#i) with instructions to the Com-
mittee to make some particular or
additional provision in the Bill;....".

Then, any Member can move also. .

Mr. Chairman: There is no bar to
moving, but the hon. Member may
please show me how he meets the
provisions of rule 341.

Bhri Naushir Bharucha: If the
Chairman is satisfled that this is a
dilatory motion and rules on that
point, I cannot help it. But I submit
that this is under rule 77. It is abso-
lutely within the four corners of the
rules.

Mr, Chalrman: Under rule 341, the
hon. Member may please show that
certain new circumstances have arisen
which render it necessary that the
House must re-commit the Bill to the
same Joint Committee or some other
Joint Committee.

Shri Naushir Bharucha: Rule 77
gives me the right without imposing
anv such restriction. Where does
rule 77 say that a new circumstance
must arise and then only a Member
can move & proposition for re-com-
mitting the same Bill to the same
Joint Committee?

Bbri Raghuramaiah: May I men-
tion that all these points were consi-
dered by the Joint Committee, namely
points Nos. 1, 2, 3 and 4 of the hon.
Member's amendment, and some of
these are subject-matters of the
minutes of dissent?

Mr. Chatrman: So, T do not propose
to accpet it or waive notice. I rule
it out of order. =

Since there is no other motion like
that, I now call upon Shri U. C, Pat-
nuik.
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8hri U. C. Patnalk (Ganjam): I
agree with the Minister that India
had a great naval past, that India
was 8 great nation which went to all
ountries by the sea both for coloni-
sation as well as for occupation, and
that our officers of the Indian Navy
and our ratings and seamen have kept
alive that reputation, and during the
last few years they have built up a
reputation for the Indian Navy. Our
Indian naval personnel have gone
more or less as semi-official ambas-
sadors to other countries, and they
have raised the prestige of our coun-
try aboard. I pay my best compli-
ments to them.

At the same time, I would submit
that our naval organisation is not
commensurate with the requirements
of defence of our 3500 miles of coast-
line; 1t is not commensurate also with
our oceanic trgde and our cormmuni-
cations We have, therefore, got to
consider while examining this Navy
Bill, what steps could be taken to
reorganise our Naval Forces, to
reorganise the administrative machi-
nery which is now running the Naval
Forces so that they will be adequate
for our national requirements.

We have been told just now that
our Navy Bill is a compilation of all
the Navy Acts of different countries.

Shri Raghuramaiah: May I say a
word, Sir? 1 did not say ‘compila-
tion’. 1 have said that it has taken
into account the provisions- of various
enactments.

Shri U. C. Patnaik: It has taken
into account the provisions of the
various Acts of the various countries
or the experience of the wvarious
countries. It is a comprehensive
legislation for running the naval
organisation. With all respect, I beg
to differ from thjs statement.

He has just now stated that our
Navy Bill is largely based upon the
UK model, not a faithful follower of



1148 Navy Bill

(Shri U. C. Patnaik]

the UK Acts and that was the trend
of discussion in the Joint Committee.
I could point out the fact that all the
Nava! Acts of UK and the naval
organisation of UK itself—are all
based upon one fundamental organi-
sation and that is the Admiralty
organisation. In the UK they have
got their Admiralty to look after the
Navy, the Air Counc.l to look after
the Air Force and the Army Council
to look after the Army. In fact in
1803, there was a reference to the
Usher Committee to organise the
Army itself on the Admiralty model.
In that country, all their enactments
and rules of procedure are based
upon that basic concept—Admiralty.
So also in 1804, they organised the
Army Council on the model of the
Admiralty in order to run the Army
organisation. In 1924 or so, they
organised the Air Council to run the
Air force organisation’ The thing is
that they want the Admiralty, the
Army Council and the Navy Council
to function as a Government itself.

Here, our Government is the
Defence Ministry assisted by asso-
ciated Finance. The Army, Navy and
the Air Force are subordinate depart-
ments under the Ministry of Defence.
That is why there has been a lot of
trouble, During the last ten years,
we have not been able to advance
rapidly. Moneys are being asked for
certain projects, for equipment, for
weapons, for modernisation of the
Defence Services. The request is put
by the Army or Navy or the Air
Force Headquarters in consultation
with associated Finance. Then it is
accepted by the Government and in-
corporated in the Budget. After in-
corporation in the Budget, the whole
thing goes again to the Defence Min-
istry and you know in our Defence
Ministry we have very few people
who have got any defence back-
ground or training in the defence ser-
vices. The result is that it takes some
months for the Defence Ministry to
think it over. It goes again to the
Defence Finance or the Financial
Adviser. It takes some more months
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An urgent item of work is postponed
for seven or eight months hung up
in the Defence Ministry, Financial
Adviser's office. When it finally

- receives the approval of the Govern-

ment, it is too late to get the thing
and the whole thing falls flat and the
need for our requirements are over
and so we do not have it. That is
why they have got some organisations
in other countries to expedite the
naval, army and other defence re-
quirements.

Here, in our country we have got
the head of the Defence Organisa-
tion fighting our battle in foreign
countries. We have got his entire
staff, hundreds of officers, who have
no background either of the Army,
Navy or Air Force, with the result
that all proposals emanating from
the three service hecadquarters are
pigeon-holed in the Defence Secre-
tariat, in the Finance or in the Plan-
ning Commuission and we are not able
to go ahead. Therefore, it was pro-
bably the proposal of some hon.
Mcmbers in the Joint Committee
particularly members of the Ruling
Party like Dr Barlingay and the hon.
Member from Techri Garhwal, to have
reorganisation on the lines of  the
Admiralty.

Admiralty is something correspond-
ing to the Air Council and Army
Council. Admiralty consists of the
Defence Minister as Chairman. Its
Vice-President is corresponding to
our hon. Deputy Minister. The Sec-
retary of that Committec is the per-
manent Secretary of the Ministry of
Defence. Then you have got a num-
ber of Civil Lords as you have civil
members in the Air Council and Army
Council. You have also Military
Lords or Naval Lords, the Chief of
Navy Staff, the Deputy Chief, the
Chief of Personnel, the Chief of
Material, the Chief of Air Arm and
so on. Thesg people constitute the
Admiralty. They deal with all the
problems relating to the Navy and
they take a decision. That decision
is the decision of the Government,
because Finance is represented there,
the Ministry is represented there, the
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Minister himself runs the show and
the permanent Under Secretary—
corresponding to our Defence Secre-
tary—is the man in charge of the
organisation. So, everything is fina-
lised at that level. They sit across
the table and discuss every project,
every scheme, every naval require-
ment and the whole thing is decided
there with the result that things have
not to go for eight or ten months in
the Defence Ministry and the office of
the Financial Adviser.

That is why I have moved an am-
endment that we should have some
organisation with the Defence Minis-
ter in the Chair, with the hon. Deputy
Minister as Vice President to officiate
whenever the Defence Minister is
fighting our battles in the UNO or
clsewhere, the permanent Secretary of
the Department as one of the members,
and also the Additional Secretary to be
one of the members. 1 would not
have asked for that but, unfortunate-
lv. our permanent Secretary comes
from a State Government with pro-
bhably no knowledge of defence affairs.
Therefore, I think that the Additional
Secretary who was Director General
of Defence Accounts for some
Vears .....

Shri Raghuramaiah: May I Jjust
seek the protection of the Chair to
see that personal attacks on officers
who are not here to defend themselves
might be avoided?

Bhri U. C. Patnalk: I am sorry,
Mr. €hairman, I did not attack any-
body. What I say is that for our
defence requirements we must have
the best men with defence knowledge.

Mr. Chairman: The hon. Member
I think only said that a particular
officer was not well experienced. I
think that is not a reflection. He has
not even named the person. We must
have everything in moderation and
not go to the extreme. That can be
contradicted by the Minister or by
any other Member.

Shri Raghuramalah: I thought I
heard the hon. Member saying that
the permanent Secretary comes from
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8 State and then went on saying some-
thing about want. of experience. I
thought it ‘may be construed as a
reflection. Anyhow, I am in your
hands, Sir.

Shrl U. C. Patnalk: It is not a re-
flection cast on anybedy in the
Defence Ministry. 1 would continue
in that line and say that they sent a
senior officer to foreign countries to
undergo military training.

17-H0 hrs,

Mr. Chairman: I do not think that
is proper. It may not be clear to him
whether the officer is experienced or
not. That is a matter of discussion
which is to be made here. You have
just given expression to a view of
yours, I think the hon. Member
should not go further. He cannot
justify it by giving reasons, this and
that. Then it becomes a matter not
relevant here. So long as it is a sim-
ple case, I do not think it is good
going to the extreme. He cannot fur-
ther justify it by giving reasons. All
that I would not allow.

SBhri Jaipal Singh (Ranchi West-
Reserved—Sch. Tribes): It is rather
a serious point of privilege which is
raised by the objection that has been
taken. It is one thing to say—

Mr. Chalrman: He has submitted
to the Chair.

Shri Jaipal Singh: I say it is a
very serious point. I humbly submit
that it is one thing to say that a
person is not here to defend himself,
and even when the Minister is not
here to defend himself—that he must
not be criticised. Here it is something
different, something where an hon.
Member got up to make fake state-
ment. Let us go away from Defence
and say, some other subject. For in-
stance, take the Secretary for In-
formation and Broadcasting. T would
be perfectly entitled to say that the
particular civil servant knew nothing
about broadcasting when he became
a Secretary. There is nothing wrong.
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Similarly, I am only tryipg to point
out where the limitation is. I can
understand personal attacks; well,
they are indefensible. But where a
general statement is made, as has been
done in this particular case, that a
particular Secretary or whatever
else he is—it may bo a Minister, and
he need not know anything about
defence......

Mr. Chalrman: I do not think it
is necessary to dwell on that point.
Here, the simple question is, there
were certain observations, regarding
a person, who, according to the hon.
Members’ opinion, is not experienced.
On that I ruled that it is not such a
reflection as to be prohibited outright
in this House. But when he wants
to justify it, then it becomes a sub-
ject-matter of consideration on the
floor of this House when it is not so.
We are just considering the Navy Bill-
whether it is good, all right or whe-
ther there need be any amendments
or not or any more provision is nores-
sary. We arc not here considering
whether an establishment in the exe-
cutive is just as a Member wanta,
That is entircly a separate matter,
Therefore, we should consider what is
before the House and not bring in
new things for consideration. Let u:
just dispose of what is just before the
House. 1 have already disposed of the
other point. If the hon. Member wants
to raise a bigger issue on that, as a
general matter, he can do it any
moment when the Speaker is here.

Shri Jaipal Singh: I am sorry. 1
think 1 have been misunderstood. 1
was not trying to justify in anyway
any extraneous matter that might
have been brought up. All that I was
trying to point out was that my hon.
triend herc was trying to give a pic-
ture of the organisation of the Ad-
miralty as it is in the United King-
dom, and while he was trying to give
the picture of that, en passant, when
he showed us how it was composed
and the like, this picture came. But
the objection was taken from the
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Treasury Benches, and whatever [
have said, it was......

Mr. Chalrman: I have given my rul-
ing on that. Why does the hon. Mem-
ber rub it?

Shrl Dasappa (Bangalore): The
hon. Member just now said......

Mr. Chairman: I do not think it is
necessary to go on with this,

Shri Dasappa: 1 would like to know
if a person comes from & State......

Mr. Chalrman: If he likes, he ecan
answer it when he gets his turn.

Shri Dasappa: Am I heard by the
Chair?

Shri Warlor (Trichur): Wa are
interested in that. Let us have it
tomorrow.

Shri Dasappa: Is the fact that a
person hails from a State is going to
be a disqualification? The hon. Mem-
ber said he comes from a State.

Shri Narayanankutty Menon
(Mukundapuram): It is a very big
guestion. We may discuss it tomar-
row

Mr. Chairman: After all, the hon.
Member has said, “he has just come
from the State and therefors, he does
not know about the defence organisa-
tion that is running hers". This is a
very thin end; it is just a general ob-
servation of an hon. Member. Any
other hon. Member may say, “he is a
very competent officer”. So, we
should not be very much sensitive to
peneral observations of this kind.
Otherwise, it ia impossible o carry on
in this House, I do not think we
should discuss this matter any more.

The House stands adjourned Hll
11 AM. tomorrow.

17.06 hrs.

The Lok Sabha then adjourned Hll
Eleven of the Clock on Tuesday, the

19th November, 19087,
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082-8 327 P.T.0O. Concession . .
3 328 Service conditions of
983 Dairy farm employees
29 Dircctorate, Map Puhh-
984 329 cation, Dehra  Dun
" o Bxcise Deparf.ment in
984-85 33 Grissa i .
331 Naval Estlbllshmcnt at
985 Pallipuram
332 Scholarships . -
:8365‘35 333 Rolling mills
087 334 Control of mobs by Police .
335 M.B.B. College, Agurtala
8 336 Indian Schoolof Mines and
Sepgs . Applied Geology, Dhanbad

236 Central Pay Commission .

237 Regional Committees  in
Punjab ’ " N

988

337 Subsidy for Housing in
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Columns

989
989-90

990-91
991

991-92

993
99294

995-96
996-98
998-99

999-1000
1000

1000-01
100X

1001-02

1003

1002-03

1003
1003
1003-04
16004
1005

1005-0t

1006
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Subject
Writtcn Answers to
Questiont —Conid,

Unstarred Question
No.
338 Tribal students in Mani-

339 Recruitment centres .
340 Salary of Armymen
341 Political Organisations
342 Copper area of Nellore
district . .
343 Su%p‘ly of steel etc.  to
ripura : : :
344 Tripura  Administration
Office in Calcutta .
345 Central Advisory Board for
*"  Harijaps . . .
346 Managing agents

347 Ex-servicemen's Organisa-
tion . B .

348 Prohibition in Delhi

350 Loans and Grants to
Mysore . .

351 Mineral wealth of Kangra
352 Brass two-anna coins

353 Backward classes  in
Himachal Pradesh

354 Central Sales Tax Act

355 Legal assistance to Sche-
duled castes ' .

356 U.P.S.C. . . .

358 Indian students abrosd

359 Monuments in Punjab

360 Disabled personnel

361 Smuggling

362 Estate Duty

363 Air Force Accidents

364 Institute of Armament Stu-
dies, Kirkee . '

365 Welfare Extension Pro-
jects in Punjab . :

366 Library Movement

367 Military ficld firing ranges

Motlon for Adjourament

The Spesker disallowed the
moving of the adjournment
motion Cp‘ven notice of by

Shri B. C. Kemble on the
11th November, 1957,
regarding disturbances in
puram District.
of Busiaess Advisory
mt&- adopted.

The Bleventh Report was
adopted.
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Columns

1006-07
1007
1007-08
1008

1008-09
1009
1009-10

1010
I010-11

1011
1011-12

1012
1012-13
1013-14

1014-15
1015

1015
1015-16
1016
1016-17
1017
1017-18
1018
1015-20

1020

1020-21
io21
1021-2

1022

- Subject
Paper lald on the Table—

The following papers were laid
on the ’Isable f—

(1) A copy of the Annual
Report of the Coal  Board
for the year 1956-¢7.

(2) Report of Magisterial
Enquiry regarding  ex-
plosions of  fireworks
consignments at Katpadi
on Southern Railway on
the 215t August, 1957.

(3) RcEmt of the Inspector
of Explosives, South
Circle regerding the
explosives of  fireworks
mnsignmcnts at Karpadi
on Southern Railway,
on the 21st August, 1957

(4) Report of the Inspec-
tor of Explosives, East
Circle  regarding  the
explosion  of fireworks
consignments at  Asansol
on Eastern  Rallway on
the 3rst July, 1957

(5) Repor of the Inspec-
tor of  Explosives,
North Circle regarding
the cxplosion of  fire-
works OO IMENMEnts
at Kenpur un Northern
Railway on the 3rd
September, 1957

(6) Note on the steps ta-
ken to eliminate 581~
bilitics  of  explosion
on Rajways from con-
signments of  fireworks
in transit . .

Bill referred to
Comm ittee

Further discussion on the
motion  to consider the
Probation of  Offenders
Bill, 1957 and the amend-
ments for the circulation
of the Bill for eliciung opi-
nion thereon and for re-
ference of the Bill to Select
Committee moved on the
15th November, 1957, conti-

Joint

e saas

nued. The amendments were
withdrawn.,  An amend-
ment for reference of

the Bill to a Joint Com-
mittee consisting of 36
Members (24 from Lok
Sgbha and 12 from Rajya
Sabha) was moved by
Shri Shree Narsyan Das

and wms adonred
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Columns
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Subfect
Bill under considerstion.
Tae Deput Minister of

Defence, Shri Raghuramiah
moved that the Navy Bill,
1957 as reported by the
Joint Committee be taken
inte  consideration. An
amendment to recommit the
Bill, as reported by the
Joint Committee, 10
the Joint  Commuttee

[DAILY DIGEST]

Columns Subject
1132—48 was ruled out of order, The
discussion was not o n-
cluded. . . :
Agenda for Tuesday l,fh
November, 1957
Further  conuderation «<f
the Navy  Bill, 1957 =
reported by the Joint Con -
mittee . . .
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